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LOK SABHA

Thursday, 30th May, 1957

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaxrr n the Charr]

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Are there any hon.
Members who have not taken the
oath here” [ see mone

The House will now take up Ques-
tionsa.
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Sardar Iqbal Singh: May 1 know
whether 1n this negotiation properties
of the Government of the former
Indian National Army are also includ-
ed?

Shri Kanungo: Properties, both
movable and immovable, owned by
Indian nationals are under negotia-
tion. ]

Tilak Memorial in Burma

*619. Shri D C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 442 on the 27th November, 1956
and state whether formal approval of
the government of Burma has been
received for the construction of clags-
cum-lecture hall m the Mandalay
prison as a memorial to Lokmanya
Tilak?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menen):
The approval of the Government of
Burma has been received.

Shri D. C. Sharma: May I know if
the Government of India has prepar-
ed any estimate of the expenditure
that is to be incurred on the cons-
truction of this class-cum-~lecture
hall?

Shrimati Lakshml Menon: Yes, Sir.
The estimate is for Rs. 35,000 If
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more 18 needed the Indian commumity

m Burma will find as much as
Rs 17,500

Shri D, C. Sharma: May I know if
this memonal will be financed entirely
by our own Government?

Shrimatl Lakshmi Menon: 1 have
already stated that Rs 35,000 will be
found by our Government and
Rs 7,500 by the local Indian commu-
nity m Burma

Development of Industries *

*§20. Shri Bahadur Singh: W1ll the
Minister of Commerce and Industry
be pleased to state

(a) whether the Punjab Govern-
ment have approached the Union
Government for liberal financial assis-
tance for the development of Indus-
tries 1n the State, and

(b) 1f so, the action taken on their
request?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) While
there have been many discussions on
the subject between the State Gov-
ernment and us, there has been no
specific request of the type that the
Hon'ble Member refers to However,
I may add with your permission, Sir,
that last year we provided Rs 75 lakhs
for small industries in the Pun)ab

Closure of Jute Mills

.m Shri Budlum Gupta:
Shri S. M. Banerjee:
W:ll the Minister of Labour and
Employment be pleased to state

(a) whether 1t 15 a fact that many
jute manufacturmg concerns in West
Bengal have closed down certain mlls
and 1nstalled the machmery in other
mills belonging to them, and

(b) i1f so the number of jute mills
closed and the number of workmen
rendered unemploved without any
retrenchment benefits whatsoever?

The Deputy Minlster of Labour
(Shri Abid AllY: (a) and (b) Four
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Jute Mills employing 3400 workmen
have closed down in the last three
months As far as the Government
1s aware, the machinery in these muills
bad not been installed in other mlls
belonging to the companies concerned
The retrenchea workmen would be
entitled to compensation as provided
in the Industrial Disputes (Amend-
ment Ordinance) 1957

1 may add that only 300 workmen
out of those employed in two of these
mills have been rendered unemployed
The rest of them have been absorbed
in the sister concerns of the muills con-
cerned

Shri Sadhan Gupta: May 1 know
how many of these miils were closed
down before the 27th Apnl, when the
ordinance came into force, and whe-
ther the workers of the four mills who
have not been absorbed would be
entitled to receive compensation under
the new ordinance’

Shri Abid All: Ves, Sir The
workmen who are not employed by
the mlls which are connected with
these mills which have been closed
down, will be entitled to compensa-
tion, and the West Bengal Government
has already taken up this question

Shri Sadhan Gupta: May I know
whether there has been a discussion
between the West Bengal Government
and the management of these mulls
and, 1if so, what 1s the outcome of the
discussion?

Shri Abid All: As I have alreads
submitted, this matter has been taxen
up by the Government of West Bengal
and they have not communicated to
us the details or the results of their
efforts

Shri Palaniandi: It 1s said “Ratio-
nalisation without tears” Now, In
regard to these workers who are
retrenched, may I know whether the
Government will try to give them
employment?

Shri Abid Ali: This retrenchment
was not due to rationalication Two
of the mills were uneconormuc and two
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of them had financial difficulties
Therefore, those mills were closed
down

Evacuee Property

Shri D, C, Sharma:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state

.g22. {Puullt M. B. Bhargava"

(a) the preseat position 1n respect
of the Evacuze properties—residential
and agricultural—situated m India and
Pakistan,

(b) whether any agreement at Gov-
ernmental level exists in respect of
all or any of the properties,

(c) 1if not, what 1s the policy of the
Government of India in respect to the
Evacuee properties situated in India,
and

(d) the estimated wvalue of the
Evacuee propertics of every descrip-
tion situated in India and Pakistan
and how Government of India propose
to press its claim for compensation in
respect to the difference m waluation
of the properties of Indians lying in
Pakistan®

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢) There 15 no
dagreement with the Government of
Pakistan on 1mmo.able properties,
hoth urban and ruial Evacuec pro-
pcrties both urban and rural, situated
m India are bemg dealt with as pro-
tided 1n the Displaced Persons (Com-
pensation and Rehabilitation) Act,
1954 and the Rules framed thereunder
The Act provides inter alia that com-
pensation shall be paid to an evacuee
mm respect of his property acquired
under Section 12 in accordance with
such principles and 1n such a manner
as may be agreed upon between the
Government of India and Palistan

(d) The claims of displaced persons
Tom West Pakistan for 1mmovable
property left there have been venfled
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by the Government of India The
value of these claims excluding agri-
cultural land claims which are veri-
fied in terms of standard acres, is
roughly Rs 500 crores The value of
evacuee properties in India excluding
agricultural lands 1s estimated at less
than Rs 100 crores Inspite of sus-
tained efforts on the part of Govern-
ment of India, Pakistan has so far
evaded settlement of the mmovable
property question

Pandit M. B. Bhargava: May I know
whether the Government of India
have examined this question with a
view to refer it to the International
Court of Justice?

Shr1 Mehr Chand Khanna: The
guestion has not been referred to the
International Court of Justice so far

Shri D, C. Sharma: May I know
when was the last attempt made by
the Government of India vis-a-vis the
Government of Pakistan in order to
arrive at any settlement about this
1ssue?

Shri Mehr Chand Khanna: I think
the last attempt was made last year
I wrote to the Government of Pakis-
tan I remember having had personal
discussions with them m this connec-
tion The Prime Minister also wrote
to the Prifhe Minister of Pakistan in
this connection many a time But the
attitude of the Government of Palkus-
tan, as 1 have said 1n the reply to
the question, 1s really of a negative
kind —a negative approach

Shr1 Thanu Pillal. May [ know,
Sir, whether there arc not any cases
in which the evacuees who have
returned from Pakistan, have had
their properties restored?

Shri Mehr Chand Khanna: There is
no question of any evacuee returning
from Pak:<tan to India It 1s the dis-
placed persons who have come from
Paki~tan to India, and we are paying
them compensation under the compen-
sation scheme

Shri Thanu Pillal: There are per-
sons who went over to Pakistan, opt-
g for service n Pakistan, and
who have since returned to India and
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whose properties were taken by the
evacuee owners and they have not
yet been given to those people What
1s the policy of the Government? May
I know whether the properties will be
returned to the original owner of the
property or will they also be disposed
of and some compensation given?

Shri Mehr Chand Khanna 1If the
hon Member 15 referring to the
nationals of Pakistan

Shri Thanu Pillai* No, to the nation-
als of India

Shr1 Mehr Chand Khanna There 15
no pioperty of any national of India
which ha been taken over by us

Shri Thann Pillas When they opted
for s rvice 1n Pakistan and wont over
to Pakistan they became Pakistani
nationals

Mr, Speaker Let us not argue 1t
here

Shri Thanu Pillai. Their pioperty is
not given to them

Shri Mehr Chand Khanna I may
answer, Sir, that there 1s a section cal-
led section 16 under which restoration
certificatea can be given if they con-
form to certain conditiong

Shri Thanu Pillai- May I add one
point’ There are petitions lying for
two years and not disposed of and the
people are 1n difficulty

Shri Mehr Chand Khanna That 1s
not correct I had about 8,000 applicé-
tions pending with me about two years
ago The number 1s only a few hun-
dred today
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Shri A. S. Sarhadi; May I know if
the Government has considered the
feasibiity of referring the matter to
the International Court of Justice?

Shri Mehr Chand Khanna. The
Prime DMinister referred this wvery
method to the Prime Minister
Pakistan, as I stated a httle while ago
But their reaction has been unfavour-
able

Indian Trade Delegation

*623. Shri Radha Raman. Will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t 1s a fact that a trade
delegation under the leadership of
Shrn G D Birla 1s going to foreign
countries,

{b) f ~o0, whtther G nernment
have approved the propo-a! lor send-
g this delegation, and

(¢) the countries it 1s going to visit?

The Minister of Commerce (Shri
Kanungo). (a) It 1s undcrstood that
the Federation of Indian Chambers of
Commerce and Industry propose to
send an industrial delegation to wisit
certain countries of Eutope and the
USA and that Shri G D Birla has
been invited to lead the Delegation

(b) Yes o
(¢) This 15 still under consideration

Shn Radha Raman May I knoy
whether the Government 15 aware of
the number which will constitute the!
delegation and the duration for which
the delegation will remam outside
India?

Shn Kanungo: We understand that
the number 1s proposed to be of fifteer
members of which two or three hav
not agreed so far, and the durato
15 proposed to be seven weeks

Shri Sinhasan Singh: May I kno¥
what 1s the purpose of this delegehot
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and who will meet the cost of the
delegation®

Shrl Kanungo: The cost of the dele
gation will be borne by the Federa-
tion of Indian Chambers of Commerce
and Industry, and the purpose 1s to
study, the conditions prevailing i the
countries wvisited

.

Shrimati Renu Chakravarity: We
cvould not hear the last portion

Mr. Speaker: To study the condi-
*tions of trade in the other countries,
3 t?

Shri Enaungo: Yes, Sir

Shrimati Renu Chakravarity: May
1 know what exactly the hon Member
means by trade Does he mean any
specifie ine of trade or any particular
industries which they are going to
study, what exactly 1s 1t?

Shri Kanungo: It 1s nothing specific
It 1s a general study of imdustrial and
commercial possibilities in those coun-
tries

Shrimatli Renu Chakravartty: What
18 the foreign exchange that will be
expended on this delegation?

The Minister of Commerce and
Industry (Shri Morarji Desai): May I
suggest that this delegation 1s going
at the request of some foreign Govern-
ments so that the trade between the
different countries may increase and

» 1t 1s an exploratory delegation?

Shri Ranga: Is i1t not within the
purview of the Industrial Policy of
+he Government of India that such
Jelegations might go to other coun-
tries and explore the possibilities of
winning the partnership of similar
private enterprise in those couatries
also, subject to the conditions laid
down by our own Government here
{or the development of our own indus-
.tncs. in order to develop our indus-
tries here 1n this country?

Shri Morarjl Desai:
tion for action

It 1s a sugges-
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Shri Heda: Since thrs delegation
will have its own importance m this
country as well as m the countries
whach 1t will be wisiting, may I know
what co-ordmatign between the Com-
merce and Industry Ministry and the
Finance Ministry and this delegation
will be meaintained?

Shri Morarji Desai: There 15 =mo
question of any co-ordination They are
gomng with the approval of the Gov-
ernment of India, with the approval
of these two departments They are
not going to commit themselves to
anything without the approval of the
Government of India

Shrimati Tarkeshwari Sinha: The
hon Minister just mow said that they
are going at the wish of some foreign
Covernments to visit those countries
May I know whether the problem of
deferred payment will also be dw-
cussed with them Because, from the
reports we have seen that at least
Germany, Britain and U S A. are not
keen about deferred payment

Shri Morarji Desal: Everythung will
be explored It 1s only an exploratory
programme 1 do not know what talks
will take place

Shn Sinhasan Singh: Two sets of
answers are being given First, an
hon Minister said that the delegation
was sponsored by the Chamber of
Commerce A second reply came from
another hon Minister that this 15 &
delegation at the request of the foreign
Governments We must know the
position, whether they are goIng on
their own imitiative or 1s the Govern-
ment 15 sending them

Shn Morarji Desai: May I say that
the foreign Governments expressed a
desire that trade people from here
<hould go and therefore the Federa
tson 18 sponsoring the delegation witn
the approval of the Government
There 1s no contradiction between the
two
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Vocational Training Scheme for Dis-
placed Persons

*625. Shri 8. C. Samanta: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) the time by which 6-24 lakh
vocational Scheme for 900 Displaced
Persons is going to be implemented in

West Bengal;

(b) whether locations have been
fixed for opening training centres;

(c) if so, what kind of training will
be given and in which places;

.(d) whether any such centres are
going to be opened for them outside
‘West Bengal; and

(e) what sort of training will be
coranged for displaced women?

The Minister of Rehabilitation and
Minorily Affairs (Shri Mehr Chand
Khanna): (a) to (e). During the year
1956, 109 Schemes for the training of

13,262  displaced persons  costing
Rs. 76,324 lakhs have been sanctioned.
Details of these Schemes are given on
pages T76-82 of the Annual Report of
this Ministry for the year 1956-57,
copies of which have been supplied
to all Hon’ble Members.

Shri S. C. Samanta: What about the
training of women in calico printing
and dyeing? May I know whether
any centre has been opened as pro-
posed by this scheme?

Shri Mehr Chand Khanna: Is there
any particular scheme that the hon.
Member is referring to in any parti-
cular area?

Shri A. C. Guha: May I know if
the hon. Minister has got any statis-
tics as to the percentage of displaced
persons co far treined who are emplov-
ed in some useful profession and the
perceniage of people who are sitting
idle?

Shri Mehr Chand Khanna: I have
no data to give. We are trying to set
up a follow up organisation to see to
what extent the training given is use-
fully utilised.
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Shri A. C. Guha: May I know if
the Government will make any effort
to see that after having spent so much
of money for training of these displac-
ed persons, they are in some gainful
profession and are not allowed to sit
idle and waste the money? g

Shri Mehr Chand Khanna:
our desire.

That is «

Shri 8. C. Samanta: I want to know
whether by this scheme any centres g
have been opened for training women
in calico printing and dyeing?

Shri Mehr Chand Khanna: I was
saying that the number of schemes is
109. They are all contained in the
report, copies of which have been
made available to hon. Members. It
will be very difficult for me to answer
this question offhand.

Small Industries Service Institute

#626. Shri Bibhuti Mishra: Will the
Miiuster of Commerce and Industry
be pleased to state:

(a) whether the Small Industries
Service Institute has formulated any
programme for the development of
small scale industries in Bihar during
the year 1957-58; and

(b) if so, the nature of programme?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). For-
mulation of programme for the
development of small-scale industries
is the responsibility of State Govern-
ments. Small Industries Service In-
stitutes only assist them in formulat-
ing those programmes. A statement
showing the programmes already ap-
proved for Bihar is placed on the
table of the House. (See Appendix III
annexure No. 84] 4

=t fpfa By @ 7 o w2ede g
z@ | 7g foar gur &

“In 1956-57, 32 schemes of the
Bihar State Government were
sanctioned and a total sum of
Rs. 21-17 lakhs as loan and Rs. 677
lakhs as grant was sanctioned.

«

q
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For 1957-58 a sum of Rs. 35
lakhs—Rs. 26 lakhs as loan and
Rs. 9 lakhs as grant—has been
allocated to Bihar for small-scale
Industries schemes. The regional
Institute, Calcutta and the Branch
Institute at Patna will assist the
State Government in formulating

the schemes for small-scale indus-

tries to be implemented by the
State Government...... o

F ST 3% TR E, A e A
AT AT & M HA & 59 | %709 314 !

s FATE TG ;T A ATH AL,
feqft, wm #feT aig e et
9% ETEAT T ST & | T UF HeX
H U a7 3 TTEEA @S Sranr |

st fyfa fam @ oafes ow-
TS & 18 § 9 @A § F@
T g

“One Production centre for
Educated unemployed has been
approved to be started during the
current year......

# ST FrEgar § 5w 7 fad
TAHET AHTFATAS FI far A 7

Y WANTE g ¢ AT G @A §
FANMN, AT & IH F AR 0L ¥ 5o
TF ASHI BT AETEAT SFEE

~

dfeq gro Ao faamdt : T A
WA wwar g f& A8 AT Q& ARE
it O STEIT & §, SAq "7 &
FH a9 F FICAM & qHET 7 AT
FE g wmar g 7

St wawTE wg ¢ e ar @
g ofFm =g #w= qar FTeEET 91
et Y e Wt T a7 Sk A
q =T ST |

30 MAY 1957

Oral Answers 2836

St o Ao Tag : & ST ATRAT
g fFaw o & wil & €I
F Fre@EE fage & 9= faay & s
HF T FIS @ g Stal 5 F15 eqIT
THeT STEEIT & AATT BT TN T8V &
sy o are fer ?

ot ward mg c JEr A9 weR
aifeme foard & war, fra s
fra = &7 frm ads ¥ &@r 99
Fr 74 fae=Td & raqqe #r ey
g AR T G AL I Fg 24
THF G & AT FOL S T AT
9T & a1 MAT g@R 99 & fag
IATIT T I@4T g |
Shri B. S. Murthy: On what basis
are these schemes sanctioned—either
on the basis of the existence of indus-

tries there, or because of unemploy-
ment among the population?

Shri Manubhai Shah: Both these
factors and many more go to deter-
mine where the centres are to be
opened.

sit ferfa fast & steT STEQT
g & Far /41 wd@g T 37 gar A=
war g fr oferme & a=d 8 03
FH I & (Al & FH THT F HH
famar s 7

A aaad g St g, & ARy
g fF W% grgam @ A 7 g9 Ay
IYAT HATE T |

Togoland

*627. Shri Kasliwal: Will the Prime
Minister be pleased to state whether
Government as a member of the
Trusteeship Council has any informa-
tion regarding the question of the
future of Togoland under the French
Republic?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The question of the future of the
Trust Territory of Togoland under
French  Administration has been
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under the consideration of the
Trusteeship Council and the General
Assembly of the United Nations for
some time In a resolution adopted
on the 23rd January, 1957 the General
Assembly resolved to dispatch a Com-
mission of six members to the Trust
Territory to examine the entire situa-
tion resulting from the application of
the new constitution promulgated in
August 1856 and to submit a report
thereon, with its observations and
suggestions, to the Trusteeship Coun-
cil for its consideration

Shri Kasliwal: At the last session of
the UN Trusteeshup Council to which
the hon Deputy Minister has refer-
red, fears were expressed that France
was proceeding apace to incorporate
Togoland 1into metropolitan France
May I know whether Government has
any information as to what step
France 1s taking for the incorporation
of this territory into France?

Shrimati Lakshmn Menon- The
French Government has submitted to
the Trusteeship Council a memo-
randum as well as the Statute of
Togoland which was passed by the
Territorial Council of French Togo
land

Shri Kasliwal: At its session 1n 1956
the UN General Assembly had re-
commended that elections should im-
mediately take place m this territory,
but France seems to have given no
indication as to when elections will
take place May I know whether now
the Government have any information
as to whether France has given any
indication as to when elections will
take place?

Shrimati Lakshmi Menon- It 1s to
study this that a Commission of si1x
is proposed by the Trusteeship Coun-
c1l, and that Commission was schedul-
ed to leave for the French terntory
yesterday, te Ehe 20th May, 1957

Shri Joachim Alva. Has the Gov-
ernment of India placed any plan-
ned programme Iin regard to these
trusteeship termitories before the
UNO?
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Shrimati Lakshmi Menon: The
question 1s about the trust territory of
Togoland, not about all the trust
territories h

Export of Manganese Ore

*628. Shrl Wodeyar: Will the Minis-
ter of Commerce and Industry be
pleased to state

{a) the total dollars earned by the
export of manganese ore during 1956;
and

{b) the total import in terms of
dollars during 1956 of ferro-manga-
nese alloy?

The Mimster of Commerce (Shri
Kanungo): (a) Information 1s being
collected and will be placed on the
table of the House

(b) There was no import of ferro-
manganese from dollar area during
1856

Shri Wodeyar: Which are the coun-
tries importing this ore?”

Shri Kanungo: The USA, UK
Sweden, Norway, Germany, France
Italy, Japan, Canada and some other
countries

Shri Wodeyar: Is it considered a
strategic matenal by certain countries
Iike Russian and America®

Shri Kanungo: 1 do not think so

Shr Shankariah. In order to cut
the imports, there was an idea of
starting another ferro-manganese
plant at Badravati Is the Govern-
ment starting it or has 1t given 1t up?

Shri Manubhai: Shah: Yes, Sir The
plant has been licensed and has start-
ed production since April 1956

Shri Tangamani: Is the export trade
in manganese being conducted by the
State Trading Corporation?

Shri Kanungo: Part of it is conduct-
ed by the State Trading Corporation
and part by others
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8hri Tangamani: What percentage?

Shrt Kanungo: I could not give the
:xact percentage, but I would say in
tuture it 15 hkely to be fifty-fifty

Shri K. N, Pande: Q@ Nos 630 and
358-A are very much related to each
other May I request you to permut
both these questions to be answered
together?

Mr. Speaker: In all cases, hereafter,
when a Member wants that his ques-
tion also ought to be answered with
another question he will intmmate to
me in advance, so that the Ministers
be apprised of into 1it, and if co-ordina-
tion can be effected, they will do so

Shri Abid All: T have no objection
to answering both together

All India Working Class Family
Budget Survey

*630. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state.

(a) the progress made regarding the
All India working class Farmly Bud-
get survey, and

(b) when this survey 15 likely to be
concluded?

The Deputy Minister of Labomr
(Shri Abid All): (a) and (b) A draft
scheme for conducting family budget
surveys amongst working classes in
wiban areas was circulated to State
Governments for comments in August
1956 The scheme will be finahsed
shortly in the light of the comments
received The field work i1n connec-
tion with the surveys has been en-
trusted to the National Sample Sur-
vey Organisation and i1s hkely to be
started m September 1857 It will be
carried out for a period of one year

Wage Board for Sugar Factory
Workers

*¢58A. Shri K. N. Pande. Will the
Minister of Labour and Employment
be pleased to state

(a) whether Government propose to
set up a Wage Board to go through
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the wage structure of the sugar fac-
tory workers shortly; and

(b) i so, what will be its consti-
tution and terms of reference?

The Deputy Minister of Labour
(Bhri Abid Ali): (a) Yes

(b) The comstitution and terms of
reference are under consideration

Shri T. B. Vittal Rao: May I know
whether the final list of the 44 cen-
tres that are to be covered, that is,
centres with concentration of work-
ing classes, has since been drawn up®

Shr1 Abid Alth The number of cen-
tves 1s 44 But 1t would not be possible
to give the list just now

Shri T B. Vittal Rdo The list was
to have been finalised m consultation
with the State Governments Has it
been finalised since?

Shri Abd All: No

Shri T B Vittal Rao: Ornginally, 1t
was planned that this survey should
be conducted i1n the 13th round by the
Nationdl Sample Survey, and 1t was
to begin in July, 1957 But now the
hon Minister says that the survey 18
Itkely to be started 1n September,
1957 May I know the reasons for the
delay®

Shr1 Abid Ali. The details required
from the State Governments have not
been received as yet Therefore, 1
am not m a position to say anything

Shrn T B Vittal Rao The items of
enquiry were to have been finalsed
by the working group consisting of
the representatives of the National
Sample Survey, the Indian Statistical
Institute the Labour Bureau, and the
Central Statistical Organisation May
1 know whether these have been
finalised?

Shrn Abid Al: We are in  touch
with those organisations
Shri C. D. Pande. May 1 know

whether the Government of India
propose to extend this survey to the
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white-collared people, that is, the
lower middle class people among the
ministerial staff, whose plight is no
better than that of the working
classes?

8hri Abid All: That is not the in-
tention at present.

Shri B. §. Murthy: May I know the
reasons for the delay in the constitu-
tion of the wage boards?

Shri Abid Ali: As 1 have stated, the
wage boards will be constituted.

Shri B. S. Murthy: May I know the
reasons for the delay?

Shri Abid Ali: There is no delay.

Shri K. N. Pande: May I know how
much time Government will take to
finalise the constitution and fune-
tions of that board?

Shri Abid Ali: This will be an-
mnounced before the next crushing
season.

Shri Ranga: Up to what limits of
salary is a wage considered to be a
wauge and a toiler considered to be a
wage-earner? Is it not a fact that
.quite a large number of white-shirt
employees also come within that wage
structure?

The Minister of Labour and Em-
ployment and Planning (Shri Nandaj:
Certainly, it is so. But what was the
point in the hon. Member's question?

Mr. Speaker: By his argument, the

. hon. Member wants to convince the

Minister that these persons also must

be brought under the category of
Iabour.

Shri Nanda: When the consumer
price index has been compiled, it will
certainly apply to all those personsz
who come within a certain range of
remuneration.

Shri T. B. Vittal Rao: For what
other industries will wage boards be
constituted during this year?

Shri Abid Ali: For the other indus-
tries, we have not yet taken any
decision.
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Nahan Foundry Ltd.

*631. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state whether the labour
trouble in the Nahan Foundry Litd.
has subsided and the factory has since
been working satisfactorily and at its
full capacity?

The Minister of Industry (Shri
Manubhai Shah): Yes, Sir.

Shri Jhulan Sinha: May 1 know the
figures of production of last year as
compared with that in the previous
year?

Shri Manubhal Shah: The produc-
tion has been steadily rising from
1,092 tons in 1954-55 to 1814 tons dur-
ing last year.

Shri Heda: An agreement was sign-
ed between the trade union leaders
and the management more than a
year and a half ago. May [ know
whether during the recent visit by the
Minister to Nahan, the representatives
of the workers represented to him that
that agreement had still not been im-
plumented, and if so, what steps are
being taken to implement the same?

Shri Manubhai Shah: When I went
there, actually they showed extreme
satisfaction. As the hon. Member
ulready knows, a very few minor
matters are pending perhaps; they
will also be satisfactorily settled.

Compensation to Displaced Persons

*632. Shri 8. M. Banerjee: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether any distinction exists
in the payment of compensation
among the displaced persons from
urban and rural areas of West Paki-
stan; and

(b) if so, the nature of it?

The Minister of Rebabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Compensation
is paid to the urban and rural claim-
ants in accordance with the Displac-
ed Persons (Compensation and
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Rehabilitation) Rules, 1955 passed by
Parhament m September, 1955

Shri § M. Banerjee, May I kaow
whether Government agree to the
mterpretation of the Pumjab High
Court on the subject” I mean the
interpretation embodied 1n the judg
ment delivered on 24 10-1956 1n the
case of Bhagat Ram Sonmi If so, are
such cases gomng to be d cid d on the
basis of the judgment?

Shrn Mehr Chand Khanna I do not
know of the particular judgment that
the hon Member 15 referring to

aon wfem T T AeTT W
FANIN f #5977 7 afr=arm 302
A zqed @ a1 7 w7 g Freyalw
T A4y arfyem 7 ary g7 fmyatw
F F49GT 29 7 a7 fefeesors far
o @ @ ag g7 fewn st ?

ol AET W AT A FARTA
ar v I IneE & 17 @ 2 ot
affram 7 e w # ) fam st A
7v feam w1 oy qama 2 w9
& fa7 FT9A~ 27 F7T F1F A AL
I5AT |

Shri S. M Banerjee I will ask the
question again  May 1 know whcthe
Government agree to the interpretation
of the Punjab High Court on the
subject

Mr Speaker. He said that he did not
know

Shri S. M Banerjee' The judgment
was delivered on 24-10-1856

Mr. Speaker' But he says that it has
not come to his notice What can be
done” °

Shri 8. M Banerjee: I think the
Government have already moved the
Supreme Court against the judgment
That 1s my information This i1s with
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reference to the case of Bhagat Ram
Soni about compensation to rural dis-
placed persons, claiming equity

Shra Mehr Chand Khanna 1 think
the hon Member i not fully seized of
the situation Compcnsation for rural
claims 1s paid under a graded system
adopted about . or 8 years ago It
was «alled the quasi-permanent
scheme Under that scheme now
ptrmanent sandads are bewng given
Wt have already given permanent
rights to 2,80 000 persons The iolal
number 15 4} lakhs If the hon Mem-
b diaws my allention to any parti-
cular aspcct, I shall be glad to answer

Sardar Hukam Singh There was a

" judgment of thc Punjab High Court

saying that our rulcs denving compen-
sation to displaced persons namely,
those who have got an allotment of 1
acre or moie will not be given any
compensation for their rural houses
even though they may be worth
Rs 4000 and those persons who have
been allotted 4 acres will not have
compen-ation paid to them on Rs 1,000
worth of property 1n rurdl areas are
not just and equitable The hon
Member 15 referring to these
comments of the High Court m
their judgement Have Government
taken notice of that and do Govern-
ment propose to take action in accord-
ance with that judgment® That was
the guestion

Shri Mehr Chand Khanna I have
not seen that particular judgment If
it 1s brought to my notice, I shall
have the matter examined

Shri S, M Banerjee. I will send it
to him

ghri Mehr Chand Khanna: Bit I
think there was a judgment of the
Punjab High Court regarding mon-
substantial houses where I think 1t
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was Justice Khosla of the Punjab
High Court, who laid down in one of
his judgments that where non-sub-
stantial houses and clams have been
rejected, 1n equity perhaps the
claim of one house should be reject-
ed and not of others That judg-
ment 1s under our exammation I
believe we have already filed an ap-
peal in the Punjab High Court and
the matter 13, ag far as I know, com-
ing before the Full Bench

ALR, Station in Varanasi

*633. Shri Kalika Singh: Will the
Minister of Information and Broad-

casting be pleased to state

(a) whether Government have re-
ceived resolutions from public bodies
for setting up a high power trans-
mutter by All India Radio at Varanasi,

and

(b) if so, whether Government are
considering the proposal to set up a
centrally situated Radio Station at
Varanas:?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Re-
presentations have been recewved
from certain Public Bodies for setting

up a Broadcasting Station at Varanasi

(b) No, Sir

Shri Kalika Singh: May I know
whether a centrally situated high
power 100 killowatt transmutter sta-
tion at a central place hike Varanas
will not be more effective throughout
the length and breadth of India than

any other station?

Mr. Speaker: It 15 an argument that
1t ought to be installed there What
13 the news that the hon Member
wants to elat”

Dr, Keskar. May I add that not
only Varanas: but one or two other
centrally situated places are there
where it could be possible for us, if
funds allow, to put up broadcasting
stations But, as 1 said, it 1s not possi-
ble for us to do so
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Shri Kallka Singh: May 1 know ¥
there 18 any possibility of the matter
being considered in the coming years?

Mr. Speaker: This 18 a suggestion
for action He wants it, to be taken

up next year The Minister may say
it 18 not possible
T weam’ Vg
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Ehadi and Village Industries

Commission
*635. Shri Kodiyan Will the Minis-

ter of Commerce and Industry be
pleased to state

(a) the procedure adopted by the
Khad: and Village Industries Commis-
sion while taking over the services o*
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administrative and clerical personnel
from the services of Khadi Board,

(b) whether the Khadi and Village
Industries Commission consult the
Union Public Service Commussion and
take its prior approval before the
services of the administrative person-
nel working under Khadi Board were
taken over by the Commussion,

(¢) what rules and regulations have
been formulated by the Khadi and
Village Industries Commssion 1n re
gard to the terms and conditions of
the service of the administrative and
clerical cadres, and

(d) whether there 1s any difference
1| service conditions between the
employees of the Board and the
Commussion”

The Minister of Commerce (Shri
Kanungo) {a) The servites of tempo-
rary employees of the All India Khad:
and Village Industries Board were
terminated from 31st March 1957 on
ene month's notice a-d they were
taken over by the Khadi and Village
Industries Commussion with effect
from 1Ist April 1957 The perma-
nent Government servants working
under the Board were transferred to
the Commission on foreign service
terms

(b) No, Sir

(c) The service rules and regula-
tions of the employees of the Com-
mission have not been finalised The
Commussion has decided that the
employees would be governed by the
same terms and conditions which
were applicable to them on 31-3-57
t1ll the Commussion frames fresh rules
and regulations

(d) None except that the tempo-
rary persons are the employees of the
Commussion 1nstead of Government

Shri Kodiyan: May I know why
the Union Public Service Commuission
was not consulted by the Commussion
when 1t took over the service of the
employees under the Khad: Board”

Shri Kanungo: They were consulted
at several stages The services of
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most of the people to be recruited
were of such a specialised nature and
therefore, they were recruited by the
Board 1tself While taking over
them, their services and terms were
the same and the UPSC were also
consulted

Shri B. § Murthy May I know
whether their previous scrvice will be
counted after the Commussion has
taken them over?

Shrl Kanungo Of cburse

Shri Narayanankutty Menon: The
hon Minister has stated that their
scrvices were terminated with effect
from 31-3 57 May 1 know whether
the Government has paid compensa-
tion to these employees when their
services were terminated?

Mr Speaker: They were taken
over on the same terms and conditions
of the previous service

Shrl Narayanankutty Menon: VYet,
their services were terminated and
they were re-employed

Shri Tyagi They were re-employed
on better terms

Shri Narayanankutty Menon: May I
know whether the hon Minister 1s
answering or somebody else 1is
answering?

The Minister of Commerce and
Industry (Shri Morarjli Desal): Unless
the hon Member sits down, how can
a reply be given®

Shri Kanunge The employer being
a body corporate, 1t 15 perhaps neces-
sary to do so formally But, theiwr
service continues The new employer
1s offering the same terms, for the
time being and possibly 1t will be
offering better terms 8o, the ques-
tion of compensation does not arise

Shri Narayanankutty Menon: May
I know whether these servants whose
services were ternmunated are not en-
titled under the Industrial Daisputes
Act to get compensation?

Mr Speaker: Even though their
services are continued?
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Shri Morarjl Desal: They are not
entitled to any compensation under
the new Act or ordinance
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Adult Civillan Training Centre

*§40. Shri Supakar: Will the Minis-
ter of Labour and Employment be
pleased to state the progress made so
far 1n the opening of an Adult Civi-
Han Training Centre at Rourkela 1in
Orissa”

The Deputy Mhister of Labour
(Shri Abid Ali): The receipt of the
proposal from the State Government
is awaited

S8hri Supakar: May I know for how
long this matter has been pending
with"the State Government?

Shri Abid Ali: For some months

Shri Supakar: May I know whether
this proposal was started as long ago
as two years?

Shri Abid Ali: Not two years, but
I think 1t was by the end of 1955 All
preliminaries have been completed,
estimates have been made and the
building will start during this current
Anancial year All preliminaries
have been completed but some forma-
lities are to be gone through for which
the State Government 1s being con-
sulted

Shri Supakar. Is 1t not the duty of
the Central Government to go with
the construction of this project?

Shri Abid Ali: This will be done
by the State Government

Btate Trading Corporition of India
(Private) Ltd.

*g41, Pandit D, N. Tiwari: Will the
Minmister of Commerce and Industry
be pleased to state

(a) the total business done by the
Btate Trading Corboration of India
(Private) Ltd during 1956-57;

(b) the profit earned by the Cor-
poration;
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(c¢) the total expenditure made by
the Corporation, and

(d) the capital 1nvestment made
upto the 31st March, 19577

The Minister of Commerce (Shri
Kanungo): (8) Rs 436 crores

(b) and (c) The accounting year
of the Corporation will close on the
30th June, 1857 The balance sheet
will be drawn up only after that date.

(d) Rs 1 crore

Pandit D N. Tiwarl: “May I know
whether besides internal trade this
Corporation 1s taking up overseas
trade also and, if so, in what com-
modities and hoW% much foreign
exchange 1t has earned”

Shri Kanungo: Their trade 1s mostly
external and the lines they have been
working on are iron Ore, manganese
ore, chrome ore, coffee, textiles, hides
and skins, shoes, essential oils, edible
oils, handicrafts and various other
things

Pandit D. N. Tiwarl: 1 understand
that the State Trading Corporation
has taken up the trade in cement and
iron also May I know what organi-
sation 1t has set up at provincial and
district levels so that the consumers
may get cement easily, because I find
that there are great difficulties
consumers getting cement

The Minister of Industry (Shri
Manubhal Shah): As I have told the
hon House on a number of occasions,
we have not disturbed the existing
trade thannels for the distribution of
cement They are in tact as they
were 1n the past, excepting that the
rationalised distribution now 1s much
more efhcient and much more- profit-
able

Shri R Ramanathan Chettiar: May
I know whether Government will
seriously consider the question of tak-
mg n the distmibution of iron and
stee] and the pipe materials 1n view
of the malpractice practised by the
Control Stock-holders’ Association day
m and day out?
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Shri Manubhai Shah: Ag the hon.
Member already knows, the iron and
steel control distribution is already in
the hands of the Government.

Shri R. Ramanathan Chettiar: I
would like to point out to the hon
Minister that iron and steel control
1s there, but the Control Stock-
holders’ Association distribute the
iron and steel materals, and I am
syre 1t would have come to the know-
ledge of the Government that mal-
practices are_practised bv the Control
Stock-holders’ Association In view
of that fact, mhy I know whether
Government will seriously consider
the question of taking over the distri-
butive trading in regard to ron and
steel and the pipe materials?

Shri Manubhal Shah: Without con-
tradicting the hon Member, I may
submut that the distribution is done
against actual permts issued by the
State Governments, and the mam
quota for the SPl and PDI quahties
are given by the Ministry itself So,
there are very few chances of any
type of such practices occurring It
15 a fact that because of the shortage
of steel there 15 a httle difficulty
experienced by the users 1n actual
practice. -

Dr. K, B. Menon: May I know whe-
ther the State Tiading Corporation
has received any application from co-
operative societies to be appointed as
agents and whether 1t 1s the policy
of the Government to have co-opera-
tives ag their agents?

8hri Manubhai Shah: 1If the ques-
tion 18 only related to wron and steel
or cement, the answer 1s, we generally
give prefercnce to the co-operative
societies, but the function of the State
Trading Corporation to which the hon
Member referred 1s far larger than
the distribution of steel or cement.

Report of Delegation to China

*642. Shrl S. N. Dwivedy: Will the

Minuster of Planning be pleased to
state:

(a) whether the delegation headed
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by Shri R. K Patil which visited
China bas submitted its report; and

(b) if so, what steps are proposed
to be taken on the basis of this

report?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes Sir. The
report will be published shortly.

(b) The recommendations and sug-
gestions 1in the report will be soon
considered by the Planning Commis-

sion

Shri S. N. Dwivedy: May I kaow
when this report was submitted to the
Government?

Shri 8. N. Mishra: Finatly, the report
was submutted by the muddle of Aprnl.

Shri S. N Dwivedy: In view of the
impnrtance given to the co-operative
-mnovement, may I know why there 1s
delay 1n the publication of this report?

Shri 8. N. Mushra: [ do not think
that therc has becn any delay because
the report, as I just said, was pre-
sented to the Planming Commuissio. by
the rmiddle of April, {inally

Shri 8. N. Dwivedy: Is it a fact that
there are some dissenting notes with
which the Chairman, the leader of the
delegation, was not 1n agreement?
There were some dissenting notes sub-
mitted by some members

Shrl 8. N. Mishra: Therc 1s a minute
of dissent, and that means that there
has been some disagreement and 1t 1s
not 1n agreement 1n certaln respects
with the main report with which the
Leader 15 i1dentified

M AV WA FNITTRIETH
xa s 8 @y Wraf Awygaa
qaqe ¥ wadfr sdrai 4 IgA
woq weasy #r feoafoqar ¥ 5@ & §
s w1 I ¥ fawrd 9 A s
fear swaar ? '



387s Oral Aanswers

wt wo o faw @ o g, quf
& 9 ¥ frard 9T am for
AT | IT Y §F TFAET § AR
W awE & ody ar fr o & faerdd
A ant g 9™ 1

Shri B. S. Murthy: May I know
whether Government 1s considering to
send a copy of this report to the State
Governments and obtam their views
on the matter?

Shri S. N. Mishra: In fact, the State
Governments are responsible for the
development of activities of this kind,
and we shall certainly send to them
our conclusions also emerging from the
consideration of this report

Vinay Nagar Colony

J Shril Sanranna:
*44s. ‘l'Shri Damar:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
news published on page 12, Column 4
of the “The Statesman” dated New
Delhi the 15th May, 1957 in respect of
the Government flats at the Vinay
Naga: Colony and state whether any
immediate action 1s proposed to be
taken by Government to improve the
condition of these flats?

The Minister of Works, Housing and
Bupply (Shri K. C. Reddy): The mat-
ter 1s under investigation. Mean-
while action has been taken to
remedy the defects that have been
noticed

Shri Sanganna: May I know it is a
fact that the water rate for those
drawing a salary between Rs 250 and
Rs. 500 1s Rs. 7 and that the water
Tate for those drawing a salary
between Rs. 500 and Rs. 1,000 is
Rs. 5§ and, if so, why 1s this
discrepancy?

Shri K. C. Reddy: I am sorry 1 can-
not go into the details now, As I
have said, the matter is under investi-
gation. I would like to assure the
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hon. Member that as soon as investi-
gation 1s completed, 1T would be wil-
ling to place a statement nn the Table
of the House.

Shii Sanganna: May I know whe=
ther 1t is r fact that amenitles such
as lawn- and children's parks, market-
mg {. .ues, schools, etc, are not
piovided in Vinay Nagar colony?

Shri K. C. Reddy: I said the mat-
ter 1s under investigation. Unless
the investigation 1s completed, 1 am
afraid I cannol give any details.

Shri Sanganna: May I know when
the mvestigation will be completed—
whether 1t will be one month, two
months or three months?

Mr, Speaker: How long will the
investigation take to complete?

Shri K. C. Reddy: There has been
a sample survey reccently and we
have 1eceived a technieal report. On
the basis of the sample survey in that
report, we have asked for a detailed
investigation It may take three or
four weeks, I should think.

N.E.F.A.

*646. Shri L. Achaw Bingh: Will the
Prime Minister be pleased to state:

(a) whether 1t 1s a fact that in
March, 1957 a memorandum on behalf
of the people of the Lohit Frontier
Diviston of North East Frontier
Agency was submitted to the Governor
of Assam when he visited the area;

(b) whether it 1s a fact that the
local people have demanded the reten-
tion of the Assamese language @as
their medium of instruction upto the
Matriculation stage; and

‘e) if so, the action taken on the
‘nemorandum?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon);

(a) and (b). 8o far as Govern-
ment are aware, no such memorand-
um was submitted to the Governor
of Assam, ,
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A request was however received
from Pasighut to the effect that
Assamese language should be used as
the medium of instruction.

The general policy of the Govern-
ment regarding education in NEFA
is that at the primary stage the
medium of instrutcion should be the
language of the local people. Where
this is not possible, Hindi has been
Introduced. Facilities for teachung
Assamese are also available.

(e) Does not arise.

Bhri L. Achaw Bingh: May I know
what is the total number of teachers
working in the different schools in
NEFA. from UP., Delh: and Punjab,
and how many from the local areas?

Mr. Speaker: How does it arse?

Shrimati Lakshmi Menon: The total
number of teachers m1 N.EFA. 1s
about 387, Out of this number, 70
are Tribal teachers from the same
drea, 262 from Assam, and 55 from
outside the area

Shri Hem Barua: In view of the fact
that the people inhabiting the NEF A
area have submitted more than one
memorandum, the last of which being
on the 21st of this month, to the Gov-
ernor of Assam, demanding that
Assamese, which is the natural lingug
franca of these people wha speak
their own dialects—when they have
to speak among themselves they do so
in their own Tribal language, it is not
Assamese—demading that Assamese
should be the medium of teaching and
learning 1n the schools after the
Fourth Standard, together with the
Tribal dialects, may I know what
steps Government are going to take
1n this regard?

Shrimat] Lakshmi Menon: There
are as many as 21 local dialects in
that area, and primary education is
given in the local dialect. The pur-
pose of educational development in
that area i1s to bring the area into
line with the rest of India, and, natur-
ally, Hindi, instead of Assamese, is
taught from the First Class as &
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compulsory language over and
that local dialect, so that after
finish the Primary School they
be switched on to Hindir There are
facilitles for those who want to learn
Assamese, But it is as much an
Indian language as Hindi. '

my mformation 15 this and may I
know 1f this 15 the information of
the Governmnt also—that Assamese
which was taught in the schools as a
medium of learning up to 1853 has
been withdrawn now and 1n spite of
the demand of the Tribal people,
Hindi 1s super-imposed?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): May I say this is a matter not
of any ngid rule anywhere, but, as
the hon Member said, largely fitting
m with the demands of the people
concerned” As a matter of fact,
reference has been made to the
demand for Assamese 1n this ques-
tion, we have received demands from
other places for Hindi  But really,
the question 15 of education being
given in the Tribal language in the
primary stage. That 1s the import-
ant thing As for other languages,
we adapt them to the circumstances
and to the wishes of the people.

Mr. Speaker: Next question: Shri-
mat:1 Renu Chakravartty.

Shri Hem Barua: May I know ...

Mr. Speaker: I have called the
next question.

Development of Sunderbans

*647. Shrimati Renu Chakravarity:
‘Will the Minister of Planning be
pleased to state:

(a) whether any allocation has been
made in Second Five Year Plan for
improvement of the Sunderbans area
of West Bengal;
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(b) whether any plan for thus area
has been received from the West
Bengal Government; and

(c) if so, the reaction of the Cen-
tral Government to 1t?

The Deputy Minister of Planning
(Shri 5. N. Mishra): (a) There 15 &
provision of Rs 32 lakhs in the Second
Five Year Plan as spilt over from a
programme of Rs 1 crore sanctioned
in 1954-55 under the First Five Year
Plan of the Government of West
Bengal

(b) There 1s no further reference
from the Government of West Bengal
in this connection.

(c) does not arse

Shrimati Renu Chakravartty: In
view of the fast silting up of river
beds in the Sunderbans area, may 1
know whether the Central Govern-
ment Irmgation and Power Minstry
fs gong to undertake any survey of
this area, especially the erosion in the
two towns of Basirhat and Taky?

Shri S. N, Mishra: In fact, this was
considered for inclusion m the flood
control progiamme of the Central
Government at one time at technical
level It was decided in that
technical meeting thdat this could not
propeily come within flood tontrol
measures Therefore, that survey
cannot be undertaken by the ¥rrga-
tion and Power Ministry It 15, how-
ever for the hon Member to address
on this matter to that Mimstry

Shrimati Renu Chakravarity: Tech-
nically 1t may not fall within the ter-
mination of flood control In view
of the fact that all the othcr towns
which were facing erosion had been
taken up by the Planmng Commission
as a whole and also by the Irrigation
and Power Ministry, may we know
whether these two towns which have
been eroded are going to be surveyed
and something done?

Shri S. N. Mighra: In fact, there are
mmmummmuonotemn
That 18 & very important programme.
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It all depends upon the State Govern-
ment to frame a programme to that
effect The programme ongmnally
framed related to the Permanent pre-
vention of scarcity and thing of that
kind Later on, they came with a
proposal for flood control But that
could not come within-flood control
That 1s what I submatted

Shrimati Renu Chakravartty: Of the
one crore which was allotted for the
First Five Year Plan for development
of Sunderbans, have the Government
received any report on the progress of
work and may we know why there
was a short-fall of Rs 32 lakhs?

Shri 8. N. Mishra: We have not
received any report about further
progress We ale trying to got =
report from them as soon as possible.

N.EF.A,

*g48. Shri H N. Mukerjee: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 1452 on the 21st December, 1858
and state the progress made m the
rvestigation of the alleged murder,
while on official, duty, of Hardas
Bhattacharyya of Tezu, North Eastern
Fronticr Agency’?

The Deputy Minister of External
Affars  (Shrimati Lakshmi Menon):
Police Investigation into the case has
been completed After satisfying
themsclve, that a prima-facie case
does exist, Government have decided
to imtate committal proceedings
against the accused 1n a competent
court of law  All efforts are being
made to expedite the case

Shri H. N. Mukerjee: May 1 know
why this matter of the investigation
of & murder \n suspiclous circum-
stances have been hanging on fire more
than six months now and why the
offer of the brother of the murdered
wrote to the Mimstry to assst the
mnvestigation has not even been res-
ponded to®
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Shrimatt Lakshmi Menon: I do not
know about the response to the letter
sent by the brother of the murdered
man But every effort has been
made A question has already been
answered on the floor of the House
that because of the absence of local
pohice system, 1t was not possible to
conduct the enquiry except with the
aid of the central system As I have
already pointed out, tRe Adwisor of
the Governor of Assam has been
instructed to launch a prosecution
and mtiate commttal proceedings as
a result of investigation and Ganpat
Rai has been placed under suspension
with effect from 7-3-1957
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Shri Dasappa: May I know whether
the new excise duty levied on paper
will apply to hand-made paper or wall
1t be exempted?

The Minister of Finance (Shri T, T
Krishnamacharl): No, Sir Hand-mads
paper is exempt from duty.
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Short Notice Questions and
Answers

Mr. Dulles’ Btatement on Kashmir

Shri H. C. Mathaur:
Shri Shree Narayan Das
8.Q. No. 8. | Shrl Radha Raman:
Shri Vasudevan Nair:
| Shri Narayanankutty
|, Menon:

Will the Prime Minister be pleased
{o state’

(a) whether US reply to Indian
Government's note of protest against
the reported use of the word “annexa-
tioch” by Mr Dulles to define India's
relationship with Kashmir, has been
received, and

’h) 1f so, the nature of the reply”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes

(b) It 1s not possible, at this stage,
to disclose the nature of the reply as
this 1s being examined with a view to
sending a further communication o
some of the points mentioned imn the
reply

Shri Joachim Alva: The problem
of Kashmir has been before us right
from the time of Prewident Truman to
President Eisenhower today May 1
know whether “the term °‘anncxation”
has been used by any one of the
State Department documents up till
now from that period, or whether the
term annexation has been used by
any one of the permanent American
delegates at the UN when the Kash-
mir question was being discussed?

Shri1 Jawaharlal Nehru: I can only
speak from my memory I am not
awarc of that term being used, cer-
tainly 1 should imagine, by any official
of the State Department of the United
State I cannot obviously say what
in the course of many addresses mn
the UN Security Council somebody
might have said, but I cannot remem-
ber of any such case

Shri Joachim Alva: Has a term
almost similar to that or almost
exactly like that been ever used in
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the long and cordial talks Mr Dulles
had with the Prime Minister in Dell
on his return from Karachi, or 1n the
talks with the President when the
Prime Minister was in America?

Shri Jawaharlal Nehru: I do not
think so I may mention that even
m the communmecation I have received
from Mr Secretary Dulles 1t 1s pomnt-
ed out that he did not uce the term
as such, but rather 1t was used by the
questioner, and it was 1n reply to a
question that perhaps it was 1epeated

Shri H, N. Mukerjee: After the
United States’ arms deal with Pakis-
tan, the President of the United States
gave us an assurance, for whatever
1t was worth, that the arms would not
be employed agalnst us Now, will
Government tell us if we shall ask
the United States Government that,
whatever their predilictions personally
or otherwise I1n regard to Kashmir,
they will not muddy the waters and
complicate and sabotage the chance of
a settlement which there 1s otherwise?

Shri Jawaharlal Nehru- I do not
think this question nceds a reply, in
the form in which the hon Member
has put 1t, but the question of mih-
tary aid being given to Pakistan for
possible use aganst India has beea
repeatedly discussed and, as the hon
Member has said, the United States
Government has every time made B
clear that this 1s not be intentiom,
they would strongly object to any
such thing being done

Shri Vasudevan Nair: May I know
whether our Government consider
such statements o be an interference
m our internal affairs?

Shri Jawaharlal Nehru: I do not
think this can be called interference
When one 1s asked a question at a
press conference, one has to give a
reply It depends on the nature of
the reply, of course  Whether it 1s
a reply which we might consider
undesirable or desirable 1s a different
matter
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Cotton Export Trade

8N.Q. No. 5. Shri Shree Narayan
Das: Will the Minister of Commerce
and Industry be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the
ment prevaiing in the cotton
trade since the bfficial notifica
banning further sales of India
cotton with effect from the 30th
March, 1057 has been issued,

(b) the number of such exporters
who have so far been allowed to
export raw cotton against the licences
issued i1n terms of earlier notices on
or before the 30th March, 1957 giving
the quantity of export so permitted;

(¢) how many shippers have been
able to prove the continuty of con-
tracts between the date on which sales
were concluded and the date on which
the letters of &yedit were opened
regarding the firm commitment enter-
ed by them;

(d) whether any representations
have been received m the matter, and

il

(e) if so, with what result?

The Minister of Commerce (Shri
Kanungo): (a) to (e) A statement 1s
laid on the Table of the House [See
Appendix III, annexure No 87]

Shri Shree Narayan Das: From the
statement, 1t appears that a certain
number of exporters had been allow-
ed May I know the total number of
exporters whose applications have
been rejected”

Shrl Kanungo: The rejections are
somewhere about 300

Shri Shree Narayan Das: May I
know whether Government have con-
sidered the gquestion of lLfting thus
ban, or thus ban will continue to be
there m the future also?

Shri Kanungo: This 1s the wusual
ban  Always, we impose 1t, because
quantitative restriction of exports 1s
an usual thung
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Shri Shree Narayan Das: May Y
know whether a large number of
applications have been rejected
because a different interpretation has
been put on tBe term ‘continuity of
contract'? May I also know what
the interpretation 13 which has gone
adversely to the exporters?

Shri Kanungo: The ban was impos-
ed on a certamn date Any Commuf-
ment which was made prior to that
date was not taken into conmderation.
And this was not a new interpretation
or a new decision that had been taken.
This has been done wusually, all
through, and in the past years,

Shri Heda: May I know the number
of applicants who were new entrants
into this export business, and how
much quota was allotted to them?

Shri Kanungo: I cannot give the
exact number of new entrants Pos-
sibly, the new entrants were very few,
or there were none,

Sardar Igbal Singh: In view of the
fact that sometimes there 1s a ban and
sometimes a quota 1s allotted for
foreign mmports into this country, may
I know whether Government will
consider the question of announcing
theiwr cotton policy towards the begin-
ning of the year, so that the producers
may not be hard-hit?

The Minister of Commerce and
Industry (Shri Morarji Desal): That
1s a very difhicult question because
even if the policy 1s announced 1n the
beginning of the season, there 1s no
certainty as to how much quantity
will be produced at the end of the
season Therefore, there are some
change likely at the end of the season,
when the season goes wrong just at
the end

Floor and Ceilling Prices for Indian
Cotton

8.N. Q. No. 10. Shri Shree Narayan
Das: Will the Minister of Commerce
and Industry be pleased to state:

(a) whether Government have
considered the question of revising



288y Writtan Answers

e price of cotton laying down new
lovel of floor and ceiling prices; and

(b) it so, with what result?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The question
18 under consideration of the Govern-
ment, a5 usual before the beginning of
@ach Cotton yesr and the announc-
ment will be made ghortly.

Shri Shree Narayan Das: May I
know whether the Central Cotton
Advisory Committee has made any
recommendation Wwith regard to this
matter, and if so, the nature of its
recommendations?

Shri Eanungo: THE recommendation
is to raise the floor price by Rs, 50.

Shri Shree Narayam Das: May 1
know the present floor price?

Shri Kanungo: Rs. 495.

WRITTEN ANSWERS TO
QUESTIONS

Indo-Egyptian Trade

*624. Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
&ry be pleased to state whether the
trade with Egypt f5 developing since
the introduction of the Rupee account
between the two countries?

The Minister of Commerce (Shri
Kanungo): The Honourable Member
has perhaps m mnd the Special
Rupee Account opened by the State
Trading Corporation on 25-4-57 to
facilitate the flow of trade between
India and Egypt This Account will
be used for immport of cotton and
cement from Egypt and the sale pro-
ceeds will be utilised m promoting
exports of jute goods, tea, pepper,
tobacco, electric fans, diesel engines,
centrifugal pumps, dry batteries and
other engineering chemical and phar-
maceutical products to Egypt. It is
yet too early to assess the effect of
this arrangement on our trade with
Egypt.
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%629, Shrimati [Ila Palchoudhary:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to refer to
the reply given to Starred Question
No. 1048 on the *2nd April, 1956, and
state whether there 1s any scheme for
setting some of the 50,000 refugee
fishermen who had come from East
Pakistan?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chaud
Khanna): There are no statistics to
show that there are as many as 50,000
displaced fishermen from East Pakis-
tan to be settled. The number is
probably much less. Schemes have
been sanctioned for the rehahlitation
of over 300 families of displaced
fishermen in the States of Bihar,
Orissa, and Saurashtra (now Bombay).
Some families of fishermen were
moved to Bihar and Orissa, but those
sent to the latter State deserted. No
families have come forward for settle-
ment in Saurashtra

Handloom Manufacturers' Soclety,
Cannanore

*635. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Gbvernment have re-
tieved any representation from the
Handlpom Manufacturers’ Society in
Cannanore regarding the special
features and difficulties of the indus-
{ry in Malabar run on private fac-
tory basis, and

{b) what steps Government propose
io take to help this special group
the handloom sector in Kerala®

The Minister of Commerce (SBhri
Kanungo): (a) Yes, Sir.

(b) Government 1s awaiting the
recommendations of Standing Com-
muttee of the All-India Handloom
Board. Meanwhile financial assist-
ance will be a ble for such of
those factories as are willing to be
converted into Industrial Co-spera-
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Soll Testing Laboratory

*638. Shrl Barman: Will the Mint-
ter of Commerce and Industry be
pleased to state

(a) whether the Indian Tea Planters
Association, Jalpaiguri has represent-
ed for the establishment of a Soil
Testing Laboratory in the Dooars, and

(b) if so, the achon taken theron®

The Minister of Commerce (Shri
Kanungo: (a) Yes, Sir

(b) The Association have been
informed that the Soil Testing Labora-
tory at Tocklai would serve the meeds
of tea planters at Dooars as well and
that for any additional assistance,
they should approach the Governmenf
of West Bengal who had already been
allotted one laboratory for establish-
ment in that Stafe

Demands of Railway Staff

*643. Shri Ghosal* Will the Minister
of Labour and Employment be pleas-
ed to state

(a) whether the Railway staff of
the Head Office of M/s Mcleod and
Company Ltd, the Managing Agent of
B D R Light Raillway etc have sub-
mitted an 1mdustrial dispute i1n the
shape of a charter of demands befo.¢
the Regional Labour Commussioner
Calcutta, and

(b) when the said charter of
demands was placed and the steps
taken by the Reglonal Labour Com-
missioner, Calcutta 1n regard to it?

The Deputy Minister of Labour
(Bhri Abxd All). (a) Workers organi-
sation represented certain grievances
on behalf of the workmen employed
in the Railway Department of the
Head of M/s Mcleod and Co, Ltd

(b) The Conciliation Officer (Cen-
tral), Calcutta, held discussion on
many occasions with the parties con-
cerned separately as the administra-
tion did not recognise the umion
While the admimstration at one stage
agreed to concede some of the
demands, they have since refused to
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give their assurance in wnting The
negotiations are understood to have
just broken down

Export of Processed Cashew Kernels

*844. Sbhri Kumaran: Will the Mins-
er of Commerce and Industry be
pleasd to state whether 1t 1s a fact
that processed cashew kernels export-
ed from India to UK are being re-
exported to Austraha and sold at
prices lower than those obtained for
kernels directly exported from Indie
to Australia?

The Minister of Commerce (Shri
Kanungo): No, Sir

Leather Tanning Industry

*650 Bhri Sonawane. Will the Min-
1ister of Commerce and Industry be
pleased to state

(a) the measures Government have
taken or propose to take during 185™-
58 to presrve and to promote tihe
cottage industry of leather tannung
in the country, and

(b) whether Government afford all
facilities to the 1leather tanning In-
dustry on the same scale as are bemmg
given to the handloom industry’

The Minister of Commerce (Shri
Kanungo). (a) The cottage industry
of leather tanning 13 a scheduled
industry under the Khadi & Village
Industries Commussion Act, 1956 The
Khad: and Village Industries Commis-
sion which 1s responsible for the deve-
lopment of the Industry, i1s continuing
during 1957-58 the previous programme
which 1acludes the establishment of
village model tanncries, traming cum
production centres and marketing
depots for the sale of products of this
Industry

(b) Adequateé assistance is extended
to the cottage leather tanning industry
though the pattern of assistance is not
the same as that applicable to the
handloom indusiry.
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mmm.

*g51. Shrimati Tarkeshwari Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a machine tools mission
has gonme to the United States to
study the manufacture of machine
tools factories there; and

(b) if 80, whether Government
propose to send such mission in the
near future?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. A
small team consisting of representa-
tives of the machine tool industry
had visited the USA. and other
countries towards the end of 1956

(b) Does nou arise.

Art Decoration of Government
Buildings

#g52. Shrimati Sucheta Kripalani:
‘Will the Minister of Works, Housing
and Supply be pleased to :tate-

(a) whether i1t 1s a fact that some
years ago the Government of India
had decided to allocate some money
for art decoration for Government
buildings to be constructed;

(b) 1f so, which of such buildings
have been decorated so far and the
total amount spent for the purpose,
and

(c) whether Qovernment have any
schemes to associate artisis with archi-
tects from the very beginning of a
building-plan®

The Minister of Works, Housing and

g:lpply (Bhri K. C. Reddy): (a) Yes,
'

(b) The decoraticn in the office
building for the Comptroller and
Auditor General 1s 1n hand on which
expenditure incurred so far 1s
Rs. 8,750/-.

(c) Yes, Sir. A proposal to associate
Artist(s) with the Architect incharge
of the construction of a particular
building is under consideration.
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Broadcasting Stytion at Poona

*853. Shrl Goray: Will the Minister
of Information and Broadcasting be
pleased to state whether Government
propose to have a more powerful
broadcasting Station in Poona?

The Minister of Information and
Broadcasting (Dr. Keskar): The power
of the Transmitter at Poona has
already been raised from 1 KW to
5 KW. There 18 fio present proposal
to raise 1t further but thus guestion
will be considered when more funds
become available and any expansion
of the plan for broadcasting takes
place.
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Rehabilitation Colonles of Delhi

*655. Shri Brahm Prakash: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether Government appointed
any Commttee sometime back to
assess the civic needs m respect of
sewage, drainage, water, roads, lights
etc, 1n the Rehabilitation Colonies
and Shopping Centres m Delh;

(b) 1if so, the recommendations of
this commuttee; and

(c) the steps Government have
taken to implement the recommenda-
tions?

The Minister of Rehabilitation and
Minority Affairs (Bhri Mehr Chand
Kbanna): (a) Yes.
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(b) A statement is laid on the
‘ Table of the Sabha. [See Appendix
III, annexure No. 88.]

(c) Government is implementing
- such of the recommendations as have
been accepted.

. Btate Owned Industries in Rajasthan

*§56. Shri M. D, Mathur: Will the
Minister of .Comnfirce and Industry
be pleased to state:

(a) whether any factories have
been established in the pubhc sector
in the State of Rajasthan during the
First Five Year Plan;

(b) 1f 80, the names of the factories
and their number;

(c) if the reply to part (a) 18 in the
megative, the reasons therefor; and

(d) whether Government propose to
establish any factory m the public
sector 1n Rajasthan during the Second
Five year Plan?

The Minister of Industry (Shri
Manubhal Shabd: (a) and (b). No
major public sector factories were
established m Rajasthan "duning the
First Five Year Plan

(c) The location of industries in
dufferent parts of the country is deter-
mined by factors such as the avail-
ability of necessary raw-materials or
other natural resources, power, water-
supply and transport facilities in the
region When the establishment of a
factory in the public sector 1s under
consideration, the relative merits of
various sites in the country are care-
fully weighed m the light of these
‘factors and the most swtable site is
selected in consultation with the
technical experts for that particular
project.

(d) Establishment of a Salt com-
pany in the Public Sector for develop-
ment of sambhar salt, chemicals,
sodium sulphate and bye-products is
under active consideration. Also
prospecting and surveying of Palna
lignite deposits in Rajasthan is being

«eonzidered,

30 MAY 1087

Writien Annosre aBoq

wiverm & gl

*qye, W wwEer W oSwm
oW 73wt ¥ U w0 fF

(%) wifemm & feaq gfoomr
W g ¥ F WA W €
it

(@) mragaegfesarad
T« JAr WEy §

wWwe w1 I (u i swd
o) . (%) g & FE F o an

(=) Taw 78 I3 |

Employment of Agricultural Labou.

*g58. Shri B. 8 Murthy: Will the
Minister of Labour and Employment
be pleased to state: .

(a) whether any attempt has been
made to assess the unemployed or
underemployed amongst the agricul-
tural labour; and

(b) if so, the agency for such
assessment?

The Deputy Minister of Labour
(8hri Abid All): (a) and (b) Gov-
ernment conducted an All India Agri-
cultural Labour Eaquiry in 1850-51,
and collected data on all essential
aspects, such as, size of family,
occupational structure, employment
and unemployment, wages and earn-
ings and indebtedness of agricultural
labour farmhes A second All-India
Agricultural Labour Enquiry is now
berng undertaken by the Ministry of
Labour to bring up-to-date the data
collected during the first enquiry.

Industrial Estates

*659. Shri D. C. Bharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many. industrial estates
have so far been sanctioned for the
Punjab; and
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(b) how many have started func-

The Minister of Industry (Shrl
Manubhal Shah): (a) One, at
Laudhbiana,

(b) None.

Tea Workers' Children

*¢40. Bhri 8. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state’

(a) whether the Tea Board has
awarded stipends for Tea Workers'
children;

o) 1t so, mnow muén and Yo how
many 1 1856-57,

(¢) whether the children of
workers 1n the Rubber plantations and
the Coffee plantations also derive the
same benefits, and

(d) whether similar other Boards
are considering such proposals?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir

(b) Rs 4,11,668
holders

to 3101 stipend

(c) No stipend has so far been
granted by the Rubber and Coffee
Boards to the children of Rubber and
Coffee Estates’ Workers Proposals for
mstituting similar Schemes 1n 1957-58
are howcver under the consideration
of the Rubber and Coffee Boards

(d) A stipend Scheme which was 1n
existence 1n the Central Weaving
Institute, Varanas:1 while under the
administrative control of the UP
Government has been continued after
the Institute has been taken over by
the All India Handloom Board

The Welfare Schemes proposed to
be undertaken by the All India Handi-
crafts Board may also extend to the
children and famfles of Craftsmen.
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News Reels
«gbl. SBhri Wodeyar: Will the Min-

(¢) the mumber of languages in
whifh newsreels by the Government
of 1ndia are produced® and

(p) the names of languages reeol'-
msed 1n the Constitution, in whch
sucp films are not produced?

rhe Minister of Information and
Brotdcasting (Dr. Keskar): (a) and
(b) Newsreels are produced only in
five languages, Hindi, Bengali, Tamil,
TolgRu and English

HesVY Machinery Manufacturing Plant

«662. ti Ha Palchoudhyry.
‘/, Shri Surendra Mahanty:

will the Minister of Commerce and
Industry be pleased to state:

(8) the number of foreign engmeer-
;ng Mussion teams which visited India
m c¢onnection with the setting up of
a plant for the manufacture of heavy
machmery,

(b) whether these missions/teams
have since submitted their reports;
and

(¢) if so, the progress made so far
in regard to the setting up proposed
plgnt for heavy machinery?

fshe Minister of Industry (Shri
Mgnubhal Shah): (a) to (¢) In
vigWw of the extensive interest shown
by the House on this subject, I place
a statement on the Table of the House
[S¢e Appendix III, annexure No. 89}
with your permission, I may add, Sir,
thst copies of the Reports of the
Russian Team and British Mission and
the copies of our memoranda on
He2Vy Machinery have been separate-
]y made available to the Lok Sabha
Laprery.
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Khadl Supply

*665. Shri Kodivan: Will the Minis-
ter of Commerce and Industry be
pleased to state: :

(a) whether the indents for coloured
Khadi placed by the Office of Director
General of Supples and Dhsposals
with the office of the Director of
Supplhies, All Indha Khadi and Village
Industries Board, Bombay are execut-
ed durect from Bombay or whether
these indents are distmbuted to the
local Khadi production centres
depending upon the area where the
supply 1s to be made; and

{b) whether the local Khadi pro-
duction centres have got their own
arrangements of gettmg the Khadi
cloth dyed strictly according to the
Government specifications or they
have to depend upon All India Khadi
and Village Industries Board, Bombay
for getting the white XKhad: cloth
dyed in the textile mlls of Bombay?

The Minister of Commerce (Shri
Kanungo): (a) The khad: production
centres supply all types of coloured
khadi cloth except muneral-dyed khaki
cloth agamst indents placed by the
Directorate General of Supplies and
Disposals

As for khadi cloth to be dyed 1n the
required shade of Khalk: for supply to
the Posts and Telegraphs Department,
the office of the Khadi and Village
Industries Commussion obtains the
khad: cloth of given specifications and
arranges for their dyemng in one of the
textile mills at Bombay

Distribution of indents to khadi pro-
duction centres 1s not always made on
the basis. of their proximity to the
area to which this supply is to be
made, but on considerations of their
productive capactity, orders in hand,
performance in the past, possession of
processing facilifies and general apti-
tude to produce cloth of the required
quality.

(b) Most of the Khadi produeﬂon
centres with whom indents .are placed
have dye-bouses of their own and can
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supply dyed cloth according to speci-
flcations laid down by Government.
It is only in respect of the khadi cloth
dyed in the required shade of mineral
khaki that the Commission itself has
1o arrange the dyeing as already state-
«d above,

Tea Gardens

*3668. Shri L. Achaw Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) how many tea gardens mn Assam
have been sold by the foreign coun-
tries since 1947 and what 1s the total
acreage 1nvolved, and

(b) whether Government have put
any restrictions on the sale price of
tea gardens at the time of transfer of
ownership?

The Minister of Commerce (Shri
Kanungo): (a) According to informa-
1t1on available, about 31 tee gardens
<overing an area of 23,852 acres under
foreign ownership were purchased by
Indian Nationals during the years 1947
%0 1955,

(b) No, Sir.

Refugee Colonies ‘of West Bengal

+667. Shrimati Renu Chakravartty:
“Will the Mimister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether any measures have
been undertaken by Government to
rebuild the dilapidated houses of
Chandipur Colony, PS. Baduna, 24
Parganas, West Bengal;

(b) whether it 1s a fact that this
<olony was a badly constructed transit
<camp put up hurriedly in 1950 when
the first exodus started and since
ihen, no comprehensive rebuilding or
Tepairing of houses 1n this colony has
been made;

(¢) how many houses were destroy-
«d by recent storms in April, 1957; and

(d) whether this colony’s housing
will be treated on a priority basis?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The hutments
In question were constructed during
the heavy exodus of 1950 for the
accommodation of displaced persons,
Later on these were allotted to the
displaced persons for their permanent
residence At the time of allotment,
each family was given Rs. 150 in cash
for carrying out necessary repairs.
Representations were made recently
for further assistance to repair these
huts beeause of the extensive damage
to them on account of wear and tear
and floods. Whlst after a lapse of
over 5 years, during which period the
allottees themselves were expected to
keep these huts in repar, 14 would
not have been uareasonable for fur-
ther assistance to be refused, it has
been decided to give a grant in the
shape of materials not exceeding in
value Rs 250 per hutment for repairs,
under the State Government's “Build
your own house” scheme.

(c) 71 huts were damaged during
the storm of Apnl, 1957.

(d) Does not arise,

Employment Exchanges

*668. Shri Sanganna: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether any review has been
made since the transfer of Employ-
ment Exchanges to the control of the
State Governments; and

(b) 1t so, whaj 13 the pesition in
respect of each State?

The Deputy Minister of Labour
(Shri Abid Al): (a) No.

(b) Does not arise.

Bale of Lands in New Delhi

*669, Shrimati Sucheta Kripalani:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) when Government sold lands
last in New Delhi to the public for
private residences;
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(b) whether Government propose to
sell Tands in ‘New™ Delhi for private
pdsidences in the near future; and

{c) if so, the details thereof?
The Minister of Works, .Housing

aud Supply (Shri K. C. Reddy): (a)
1053,

{b) There is no such proposal with
the Government at present.

(c) Does ndt arise.

Burmese Citizenship

*870. Shri B. 8. Murthy: Will the
Prime Minister be pleased to state:

(a) the number of Indians who
hgve S0 far been granted Burmese
citizenship; and

(b) the conditions governing the
same?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) The number of Indians in Burma
who have acquired Burmese ctizen-
ship and Naturalisation till the end of
June 1856 are 5007 and 42, respective-
ly.

(b) Under the Union of Burma Citi-
zenshup Act, 1848, as amended from
time to time, the following are eligi-
ble to obtain Burmese citizenship:—

(i) People of Indian origin (and
other aliens) within the Union of
Burma, resident there for a period
of not less than 8 years in the ten
years period before the date of
the Constitution (4th January,
1948), or the 10 years period
before 1st Jenuary 1842, who in-
tend to reside permanently and
signified their election to citizen-
ship before the 31st December
1850.

(ii) Persons born in Burma of
alien parents or one of whose par-
ents was a Burmese citizen, domi-
ciled in Burma, if they applied for
citizenship before the 1st April,
1885 or at the expiry of one year
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ter and not under a disability.

Former French Bettlements

{ Shri D. C. Sharma:
*g71. { Shri 7. B. Vittal Rao:
Shri H. N. Mukerjee:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No 51 on the 22nd March,
1957 and state at what stage is the
matter now regarding the ratification
of the de-jure transfer of the former
French settlements in India?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The Treaty of Cession of the French
Establishments of Pondicherry, Kari-
kal, Yanam and Mahe, has not yet
been ratified by the Government of
France as the question has mot been
discussed m the Freach Parhament.
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Utilisation of Russian Ald

*¢73. Shrimati Ila Palchoudhuri:
Will the Mimster of Flanning be
pleased to state:

(a) whether it is a fact that the
Government of India propose to utilise
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the 500 million Russian credit, (c) the reaction of
Besidds machine-| plant and it? Government

unit for production of coal mining
machinery and equpment for some
other projects also;

{b) if so, the detalls thereof; and
(c) how much of the total Russian
¢redit offer will be involved mm the
projects mentioned m (a) and, if any,
in (b) above?

The Minister of Industry (Shrl
Manubhai S8hah): (a) Yes, Sir

(b) and (¢) Tentatively and as a
bamis for further discussion with the
USSR Government, the {following
projects are being proposed

Forewgn exchange

Project
Component.
Rs

Heavy Machinery
mmm“ Pm] J::;. 26 5 crores

Project
Development of

Korba Coalfields 8 0 crores
Power Plant

for Newvel 16 0 crores
Optical Glass

Plant 0 85 crores
Equipment for

balancing and

reconditioning the

Methanol plant

lymg at Sindr: 1 0 crores

Total 52 35 crores

Essential Commodities 4ct

*§73-A. Shri Sanganna: Will the
Minister of Commerce and Industry be
pleased to state

(a) whether any State Govern-
ments have approached the Union
Government with a request to dele-
gate powers under the Central Essen-
tial Commodities Act 1n order to deal
with the anti-social elements in the
country,

(b) if so, the names of these States,

The Minisier of Industry (Shri
Manubhai Bhakr): (a) to (c). The
attention of the Hon Member 18 invit-
ed to the reply given by Government
on 28th May, 1057 to Starred Question
No 487 about controls over food-
gramns, m which connection a full
statement was laid on the Table of the
House 8o far as cotton textiles and
coal are concerned, necesgary powers
were also delegated to all State Gov-
ernments in March and Aprl 1957,
respectively We have not been
approached recently by any State
Government for delegation of powers
under the Essential Commodities Act
but such powers had been delegated
m the past for various other essential
commodities as and when the Central
Government were asked for delega-
tion of such powers by any State Gov-
ernment

Delhi Ajiner-Merwara Rent Control
Act

*874. Shrimati Sucheta Kripalani:
Will the Munister of Works, Housing
and Supply be pleased to state

(a) whether 1t 1s a fact that the
number of ejectment suits iIn  Delh 18
on the increase and the present condi~
tion of the tenants in Delh1 15 very
haid,

(b) whether Government are aware
that clause 13(g) of the Delhi Ajymer-
Merwara Rent Control Act 15 being
abused by the landlords by making
benam: transfers, and

(c) whether Government are also
aware thatgthe rents of new houses,
which are exempted from the opera-
tion of the prowvisions of the Rent
Contro] Act are very high?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) num-
ber of ejectment suits filled under the
Delhi and Ajmer Rent Control Act,
1952 was 3,805 1n 1956 In 1857 up to
date, the number 1s 1,832

{(b) The Delli and Ajmer-Merwara

Rent Control Act, 1847 was repealed
by the Dellu and Aymer Rent Control
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Act 1952, The question of benami
transfers would not arise in connection
with Section 13(g) of the latter Act.
In any case now that the Delhi
Tenants (Temporary Protection) Act
1056 1s m force, eviction under S.13(g)
cannot be carried out.

(c) Yes.

Displaced Persons from West Pakistan

*g75. Shrimati Renu Chakravartty:
Will the Mumister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether any decision has been
taken by Government regarding the
recovery of the value of tenements
from displaced pérsons from West
Pakistan within twelve years as
recommended by Rehabilitation Advi-
sory Committee; and

(b) if so, the
decision?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
EKhanna): (a) No.

(b) The matter 1s under considera-
tion.

nature of the

Labour Participation in Management

*§76. Shri B. §. Murthy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the team of experts
that toured U K. and Europe to study
labour participation in industrial and
Commercial undertakings have sub-
mitted any report; and

(b) if so, the main recommendations
thereof? ’

The Deputy Minister of Labour
(Bhri Abid All): (a) The report of the
Study Group on Worker Participation
in Management has already been
Placed on the Table of the House,

(b) The recommendations are given
in Chapter IV of the Report.

Uranium Deposits in Bhllwara

*€77. Shrl Raghunath Singh: Will
the Prime Minister be pleased to state
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whether it is a fact that Iargest
uranium deposits in Indla are found
in Bhilwara (Rajasthan)?

The Prime Minister and Minister of
External Affaivs (Shri Jawaharial
Nehru): Although some samples of the
ores recently extracted in this area
show presence of radicactive minerals,
the extent and nature of the deposit
have not yet been determuned.
Defimte results would be available
only after the completion of the
detailed work which is now proceed-

ing.
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Calcium Carbide Manufacturing
Factory and Travancore Alkalies

“‘_{smv P, Nayn

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that the Calaum Carbide Manufactur-
ing factory in Kerala and the Travan-
core Alkalies at Kundara who are
capable of producing important chemi-
cals are not working at present, and

(b) if so, whether Government are
contemplating any steps to work
these factories®

The Minister o! Commerce (Shri
Kanungo): (a) As far as the Calcium
Carbide manufacturing factory 1s con-
cerned, Government are aware that it
has not yet gone into production,
although a hcence has been granted
Government are not aware of the
existence of any such concern called
Travancore Alkalies for the manufac-
ture of important chemicals

(b) No, Sir.
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Engineering Industry

466. Shri V. P. Nayar: Will the
Minister of Labour and Employment
be pleased to state'

(a) the number of umts with
over 50 workers in the Engineering
Industry at present:

(b) the total number of workers:

{c) the average earning per worker
and the total wage bl for 1955-58;

(d) the profits earned in the above
Year;

(e) the export earnings for the year
from the products of the industry;
and

(f) the total capital invested?

The Deputy Minister of Labour (Shri
Abid Al): (a) to (f). The information
1s not available and 1its collection
would mmvolve time and labour incom-
mensurate with the result

Electrical Porcelain Goods

467. Shri V. P. Nayar: Will the
Minister of Commerce and Indusiry
be pleased to state: i

(a) the total wvalue of porcelain

goods requred for electrical equip-
ment under the Second Five Year

Plan; and
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(b) whether Government have
investigated the possibility of starting
a Iactoxy for their manufacture at
Kundara in Kerala State?

The Minister of Commerce (Shri
Eanungo): (a) The estimated require-
ment for the flve-year period s
Rs 23 crores

(b) There 13 a ceramics factory
owned by the State Government at
Kundara which produces snter aba
electnical porcelam of some types and
its further expansion 1s believed to be
under the consideration of the State
Government

Refractory Clay

468, Shrli V. P. Nayar: Will the
Minister of Cammerce and Industry
be pleased to state.

(a) the requirements of refractory
clay for the Second Five Year Plan,

(b) whether 1t 158 a fact that large

depoits of refractory clay are avail-
able in the Kundara or Warkala
formations 1n Kerala State, and

(c) whether Government have
scheme for the exploitation of the
refractory clay in those regions?

The Minister of Commerce (Shri
Kanungo): (a) About 44,00,000 tons

(b) and (¢) Deposits are known
to exist but guantities of each type
of clay are not known and are under
mvestigation Schemes for their ex-
ploitation to make refractories can
only be conmdered when the results
of these investigations are known
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Kotah Regional Employment Bx-
change

471, Shri Onkar Lal: Will the Minus-
ter of Labour and Employment be
pleased to state:

(a) the number of unemployed
post-graduates, graduates, Under-
graduates, matriculates and non-
matriculates registered with the
Kotah Regional Employment Ex-
changes at Kota, Bund: and Jhalawar
(Rajasthan) during the years 1954-55
and 1858 district-wise;

Statement showsng the number of
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(b) the number of persons employ-

{(c) the number of Schedule-caste
persons out of them who got employ-
ment through those Exchanges during
the above period, district-wise; and

(d) the number of persons who are

expected 1o be employed in the
Becond Five Year Plan district-wise?

The Deputy Minister of Labour
(Bhri Abid AIl: (a) and (b). There
are no Employment Exchanges at
Bund: and Jhalawar. The available
information regarding registrations
and placements of Kotah Employment
Exchange is given below. District-
wise informafion {s not available

registratsons and flacements effected by the Drstrict Emitloymant
Bxchange, Kotah in resgect of educated f ersons and othrg o

s during the years 195 4-56.

Number of registrations | Number of placements

Category of applicants

1954 1955 1956 195¢ 1955 1956

Post-graduates and graduates. 64 121 102 12 20 23
Under-graduates, 129 209 205 10 5] 55
Matriculates, 466 947 1,251 12 40 133
Non-matriculates and ihicrates 1,Bo8 1,231 2,785 106, 16 209
ToraL 2,467 2,508 4,333 140 191 420

Separate information in respect of
post-graduates 15 not available

(e):

"y B8 Number of Scheduled
Year Cast applicants placed in
employment.
195¢ T e
1935 8
1956 26

Pistrict-wise information is not
availsble.

(d) No estimates are available
Displaced Persons from East Pakistan

472. SBhri Onkar Lal: Will the
Minuster of Rehabilitation and Mine-
rity Affairs be pleased to state:

(a) the number of displaced per-
sons from East Pakistan resettled in
Kotah Division (Rajasthan) during ,
1855-56 and 1957 so far;

(b) the steps taken to rehabilitate
them;
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(e) the amount given so far in the
form of loans to these displaced per-
sons,

(d) the amount of agricultural loan
and non-agricultural Joan given to
them, and

(e) the nature of employment given
to these displaced persons®

The Minister of Eehabliitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (e) No displaced
family from East Pakistan was reset-
tled m Kotah District in 19535-56 or in
1957 so far A scheme was, however,
sanctioned on 28th February, 1857 for
rehabilitation of 600 agriculturist and
60 non-agriculturist East Palkstan
displaced farmilies on an area of 5,200
acres of land 1n Kishangan) Tehsil in
the District of Kotah Preliminary
work m connection with the scheme
is 1n progress

Central Board for Salt

473. Shri D. C. Sharma: Will the
Minister of Commerce and Indastry
be pleased to state

(a) whether the Central Board for
Salt has recently made any recom-
mendations to Government for the
development and mprovement of salt
industry;

(b) if so, whether a copy of these
recommendations will be laid on the
Table of the Sabha, and

(¢) the action taken on these
recommendations®

The Minister of Commerce (Shri
Kanungo): (a) to (¢} The Central
Board for Salt have held two meetings
so far and have made recommenda-
tions on various matters concerning
the development and improvement o1
the Salt Industry Information regara-
ing the first meeting of the Board
held on the 21st March, 1956, was
furmished 1n the form of a statement
in reply to TUnstarred Question No
1362 answered on the 5th September,
1856 A similar statement in respect
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of the meeting of the Board held on
the 12th November, 1988, is atiachea.
[See Appendix III, annexure No. §0].

Cement Imports

474. Shrl D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state.

(a) the quantity of cement deliv-
ered by Palkistan to India thro
the Pakistan Industrial Devel t
Corporation during 1956-57; and

(b) the quantity contracted fou the
same period®

The Minister of Commerce (Shri
Kanungo): (a) 16,874 tons

(b) 63,000 tons

Residents of Purana Quila

475, Shri D. C Sharma:
Shri Radha Raman:

Will the Minister of Kehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No 638 on the 30th Novem-
ber, 1858, and state

(a) the decision arrived at with
regard to the time by which the re-
sidents of Purana Quila Delhi, will be
removed from the locality,

(b) whether any suitable site has
been selected for their rehabilitation.
and

(c) if so, the total amount expected
to be spent in this regard”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b) No par-
ticular date has been fixed Nor has
1t so far been possible to locate a swt-
able site to which the residents of
Purana Qulla would be willing to
shift The Mmistry is endeavouring
to locate a suitable site, but it should
be appreciated that there are no sites
now very close to Delhi and that the
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cvoperation of the displaced persons
concerned in such matters 1s a pre-
mﬁbhluﬂﬁmn}gﬁm

(c) It is too early yet so say any-
thing in this regard.

Coal Mining Egquipment

476, Bhrt D. C. Sharma: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken by Govern-
ment for the manufacture of coal
muning equipment in India; and

(b) whether there is any proposal
to mvite foreign experts to advise
Government on the manufacture of
coal minmng equipment?

The Minister of Commerce (Shri
Eanupgo): (a) and (b). Government
have granted licences to a mum-
ber of firms to expand or start
production of mming machinery and
equipment in the country. In addition
they propose to set up a plant in the
public sector The advice of foreyn
experts has already been obtained on
the subject and Government propose
to utiise a part of the credit offered
by the USS.R when the then Mims-
ter of Production, visited Russia for
the establishment of a plant for
making coal mining machinery in the
country

Community Radio Sets

477 Pandit M. B. Bhargava: Will
the Minister of Information and Broad-
casting be pleased to state the number
of Community Radio sets distributed
under the subsidy scheme in the rural
side of the country during the year
1953 to 18577

The Minister of Information and
Broadcasting (Dr, Keskar): The Com-
munity Listening Scheme, under which
50% of the cost of sets supplied 4o
State Governments for installation n
rural areas 1s subsidised by the Gov-
ernment of India, came into force
with effect from 1054-55 only. Upto
31st March, 1857, 25,156 Radio seis
have been supplied to State Govern-
ments.
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Housing and Community Improvement
Programmes

478, 8&1} M. BR. Krighna: Will the
Minster of Works, Housing and
ply be pleased to state: el

(a) whether 1t 15 a fact that t(he
Secretary General of United Nations
Secretariat has submitted a report to
the Social Comrussion on the housing

and commumty improvement oro-
Erammes; and

(b) 1f s0, 1ts mam recommendatlong
for improving housing conditions?

The Minister of Works, Houslng
Supply (Shri K. C. Reddy): (a) ;::

(b) A statement showing the main
fecommendations contaned in the
Secretary General's report, is attach-

o [See Appendix IT,—annexure
No 91)

Staff in Embassles

479. Shri Bibhuti Mishra: Wl the
Prime Minister be pleased to state
the total number of persons engaged
in different countries in various em-
bassies?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It 1s not clear from the
Hon'ble Membe1's question &s to what
information 1s required Does the
question refer to embassies only or to
legations, consulates, trade missions
etc also? Further, whether it refers
to officers and others sent from india
or w0 locally recrwifed personnel. It
will be very difficult to supply mnfor-
mation in regard to all these categorieg
withoui reference to all our missions
abioad If the Hon'ble member wants
mformation about senior personnel in
our embassies, this can be easily sup-
phed

Air Space Violations

480. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
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No. 1 on the 18th March, 1957 and
state:

(a) whether the Pakistan Govern-
ment has given any reply to the pro-
tests made by India in regard to air
space violations; and

(b) 1if so, the nature thereof?

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): (a) None s0 far.

(b) Does not arise.

Indian Embassy in Washington

481, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the expenditure incurred on the
Indian Ambassador's office, Washing-
ton in 1956-57,

(b) whether there has been any
increase in the expenditure of that
year as compared to the previous
years; and

{c) if so, the reasons therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The expenditure on the
Indian Embassy, Washington is debit-
ed to different grants controlled by
warious Ministries In respect of 1956-
57 a total expenditure of Rs. 28,32,069
has been booked so far in the Depart-
mental books against the grant control-
led by the Ministry of External Affairs
and includes expenditure on the main
Chancery and Information Services.
As the accounts for the year 1856-57
have not been finally closed, it is not
possible to furnish firm figures as some
book adjustments are likely to be
effected before the accounts are closed.

(b) The corresponding Departmental
figure relating to the year 1955-56 1s
Rs. 27,57,076 as against the figure of
Rs. 26,82,318 shown in the books of the
Accounts Officer. The difference be-
tween the Departmental and Accounts
figures of expenditure iz due to the
fact that some bock debits relating to
expenditure on diplomatic bags were
not adjusted and accounted for by the

30 MAY 1987

Written Awswers 2018

Accounts Office in the accounts for
1865-56. On the basiz of the deparé-
meatal figures also there has been
some slight increase in expenditure
during the year 1838-57 as compared
with the previous year.

{c) The excess is mainly due to the
increased expenditure on the Postage
and Telegram charges and adjustment
of previous year's debits in respect of
expenditure on cables issued by the
Defence Services Wing against the
Civil Estimates.

Documentary Flims

482. Shri D. C. Sharma: Will the
Minister of Information and Hroad-
casting be pleased to state:

(a) the number of documentary
films produced during 1857 so far;

(b) the topics on which they were
produced; and

{c) the languages in which they
were produced?

The Minister of Information and
Broadcasting (Dr. Keskar): A state-
ment 15 laid on the table of the Lok
Sabha. [See Appendix III, annexure
No 92]

Indians in Foreign Firms

488. Shrimati Ila  Palchoudhnry:
Will the Minister of Commerce and
Industry be pleased to lay on the table
of the House a Statement showing the
latest position with respect to employ-
ment of Indisns and non-Indians in
Foreign controlled Companies in
India in the salary groups of (i)
Rs. 500—999 and (i) Re 1,000 and
above?

The Minister of Commerce (Bhel
Eanungo): A copy of the Press Note
dated the 26th December 1958 indicat-
ing the latest position as on 1st Jan-
uary 1056 of employment, of Indians
and noa-Indians in Foreign Companies
in superior posts in salary groups of
Rs, 1000/- and above is attached. [See
Appendix III, annexure No. 33.] In-
formation in respect of saiary groups
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ot Re. 500-089 was not called for be-
extse it had been almost entirely in-
dlxhived.

Closure of Milis

434. Shri Raghunath Singh: Will
the Minuter of Labour and Employ-
ment be pleased to state how many
mulls an India are closed down at
Present?

The Deputy Minister of Labour (Shri
Abid Alf): The information 15 given
below.—

Number of establishments which have
been closed down since 1st December

1956

Name of the No of establishments
State closed
Assam 1
Bombay 38
Madras 16
Mysore 18
Uttar Pradesh 15
West Bengal .. 13

No closures have taken place m
Andhra Pradesh and the Centrally Ad-
ministered areas of Tripura, Himachal
Pradesh Manmpur and Laccadive, Am-
dindivi and Minicoy Islands Informa-
tion 1s not at present available from
other States
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Distribution of Cement

486. Shri Bhagavati' Will the Min-
ister of Commerce al Industry be
pieased o state

(a) the quota of cement allotted to
the State of Assam and the guantity
actually recetved by the said State
within the specified period during
each of the years 1954, 1855, 1956 and
the first four months of 1957, and

(b) whether Government are
aware that the short supply of cement
to Assam has resulted m slow pro-
gress of buillding works in publc as
well as 1n private sector in that State?

The Minister of Commerce (Shri
Kanungo) (a) and (b) A statement
1s attached [See Appendix III, an-
nexure No 94] Although since the
beginning of 1956, supplies have prac-
tically been equal to allocations, there
18 no gamsaying the fact that alloca-
tions have been less than the demand,
owing to the paucaity of supplies of
cement Slowing down of construc-
tion work 1s inevitable m such a mtua-
tion States other than Assam are
also similarly affected
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Development of Industries in UP.

488 Shr: Kalika Singh.
Shrl Sarjoo Pandey.

‘Will the Minister of Commerce and
Industry be pleased to state

{(a) which of the 1egion~ 1n the
Uttar Pradesh State aie lagging
behind 1n the development of Indus-
tries and what steps Government have
taken 1n accordance with the Indus
trial Policy Resolution dated the 30th
April, 1956 to reduce disparity in the
«2vel of development with a view to
secure a balanced and co-ordinated
development of the industrial and the
agnicultura! economy of the State as
& what, and
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(b) the industries proposed %0 be
located in the southern, emstern and
hill areas of UP 1in the Second Five
Year Plan*

The Minister of Commerce (Sbri
Ksanunge): (a) In considering new
industrial schemes, whether under the
Industries (Development and Regula-
tion) Act, 1851 or otherwise, mn adli-
tion to factors such as the utility and
technical soundness of the schemes, re-
gional considerations are borne 1n mind
and an endeavour i1z made to disperse
industries 1n different regions having
due regard to (1) the availability of
raw materials, (12) supply of water and
electric power (1u) transport facilities,
and (1v) proximity to consuming mar-
kets

(b) A statement 1s attached [Sez
Appendix III annexure No 95]

Khadi Gramodyog Bhavan
New Delhi

489 Shri A K Gopalan: Will the
Minister of Commerce and Industry
be pleased {o state

(a) whether Contributory Provident
Fund Scheme applies to the employees
of Khadi Gramodyog Bhavan, New
Delhi, and

(b) 1f not what steps the All India
Khad: and Village Industries Commis-
sion propose to take m thus direction®

The Minister of Commerce (Shri
Kanungo) (a) and (b) The Con-
tributory Provident Fund Scheme of
the Commussion has not yet come mto
force According to the draft rules
drawn up by the Commussion, the
scheme will apply to its employees
appointed to substantive posts oaly
The staff of the Khadi Gramodyog
Bhavan, New Delhi, now forms part
of the temporary staff of the trading
schemes of the Commssion ‘The
Scheme will apply to them as soon as
they are brought on to the regular
establishment of the Commlesion,
which 1s under consideration
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Shmenite and Monasite

499, Bhrl Kumaran: Will the Prime
Minister be pleased to state

(a) the current prices of 1lmenite
snd monaznte, and

(b) the price at which ilmenite 15
sold by India to the US and the UK
buyers?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehra): (a) The reference is pre-
sumably to prices of 1lmemte and
monazite prevailing in the world mar-
ket I# so, the information 1s not
readily available The prices of these
minerals vary from country to coun-
try, and there 1s no standard world
price

(b) The price at which 1lmenite 15
sold by India to buyers m USA and
UK 15 the same and varies from
£4/10 to £5/- per long ton, naked at
works, depending upon the quantity
purchased m a year

Houses for Industrial Workers

49]. Shr1 Wasnik Will the Minis-
ter of Works, Housing and Supply be
pleased to state

(a) whether 1t 1s a fact that large
number of houses built for the indus
trial workers are unoccupied, and

(b) if ~o, the reasons thereof”

The Minister’ of Works, Housing and
Supply (Shri K C Reddy). (a) and
{b). Out of about 55,000 houses built
so far, over 44,000 have already been
occupled or are being allotted About
10,000 houses will be allotted on com-
pletion of external and internal ser-
vices About 700 houses had not been
occupied because of the workers’ un-
willingness to pay even the subsidised
rent, or for other muscellaneous rea-
sons

Rural Housing

492. Shri Onkar Lal: Will the Minis
ter of Works, Housing and Supply be
pleased to state whether any amount
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has been allotted to Rajasthan foer

Rural Housing during the Second
Five Year Plan period?

The Minister of Works, Housing and”
Supply (Shri K. C. Reddy): The sun
of Rs 10 crores available for rural
housing in the Second Five Year Plan
has not so far been allocated to States,
as the rural housing programme has
not yet been finalised The programme
15 likely to be finalised soon In the
meantime, allocations of a token char-
acter have been made to States m the
current financial year A sum of
Rs 230 lakhs has been allocated tos
Rajasthan
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Indian High Commissioner in U.K.

454 Shri Mohamed Imam- Will the
Prime Minister be pleased to state

(a) the expenditure incurred on
the High Commussioner’s Office m

London during 1938-57,

(b) the total number of employees
in that office, and

(c) how many of these officers are
paid more than Rs 3000 per month?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru). (a) Rs 1,58,52,788 73

(b) 1306

Vide statement enclosed [See Ap-
pendix 1II, annexure No 96]

(c) Except the Head of the Massion,
no one draws a salary of Rs 3000/
pm Including foreign allowance and
house rent allowance, however, 17
officers draw total emoluments ex
ceedings Rs 3000/- pm

ESSENTIAL COMMODITIES
(AMENDMENT) BILL*

Mr, Speaker; Shri A P Jan

Shri V. Raju (Visakhapatnam) On
# point of order

(Amendment) Bill 2928

The Minisier of Food and Agricul-
ture (8hri A. P, Juin): I beg to move
for leave to introduce -

Mr. Speaker: What 13 the pomt of
order?

Shri V. Raju: According to pro-
cedure, the list of work Yor the conung
week should be given to us by the
Minister of Parlhamentary Affairs Also
the list for today was already provid-
ed to us earlier, and now the Minister
rises to introduce this very important
Bill I am also given the impression
that he i1s not merely going to intro-
duce it but also to push it through—
I mean have 1t passed—during the
current session No such suggestion
was made in the Business Advisory
Committee also when the work for the
current session was taken up

Therefore, 1t 1s rather surprising that
Bills are introduced without any know-
ledge of Members, either of the Bus-
ness Advisory Commuttee or of this
House If an important Bill of this
nature, the HEssential Commodities
(Amendment) Bill, suggesting procure-
ment of food stocks because of the
hoarding that 1s taking place in the
country, 18 to be introduced and also
rushed through, I would suggest that
the session might be extended—this 1s
only to facilitate Government to do it,
I am not saying that they should—by
a few more days to give Members the
necessary opportunity to go through
the Bill and stick to the procedure
correctly, otherwise, 1t would be an
mfringement of our rights

Shrl Mohamed Imam (Chitaldrug)
May I supplement what my hon
tfriend has said? I would like to know
before leave 1s sanctioned whether
public opinion has been gathered and
whether the States have been consult-
ed in this matter, because this 1s a very
important measure We have had the
sad experience before of food control

The Minister of Finance (Shri T, T.
Krishnamachari): There 15 no motion

.beﬁm-e the Housp Apparently, hon,

T ePublished in the Gazette of India Extraordinary Part H-Section 3, dated

30-5-57 pp. 201—203
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Members are having knowledges of
something about which we do not
know.

Bhri A. P. Jain: I beg to move for
Jeave to introduce a Bill further to
amend the Essential Commodities Act,
1955,

Shri Nath Pal (Rajapur): When a
point of order 1s raised, ruling has first
to be gaven on it

Mr. Bpeaker: What 15 the urgency
of the Bill?

Shri A. P. Jain: 7o far as the ur-
gency of the Bill 1s concerned, there
1s a large amount of hoarding and
prices have been going up. The House
has expressed grave concern over the
rise 1n prices. Under the present law,
if stock are acquired, price 1s to be
paid at the rate prevailing on the date
of acquisition. This Bill proposes to
provide that the prices paid will be
on the basis of the averages that were
prevailng during the last three
months If any stocks have to be ac-
quired or if any action has to be taken,
only reasonable prices must be paid
and the hoarder must not be allowed
to take advantage of his hoardings He
hoards because he wants to earn better
prices If he 1s allowed to take ad-
vantage of his evil deed, then the
whole scheme of acquisition 15 defeat-
ed That 1s the urgency

Also the House has expressed grave
concern over the rise in prices There-
fore, 1t 1s & very important Bill In
fact, I think this Bill embodies the
strong sentiments of the House, and
it is a very important and urgent mea-
sure.

Mr. Speaker: Can it not stand over
t1ll the next session?

Shri A. P. Jain: No, Sir.

Dr. Ram Subhag Singh (Sasaram)-
1 want to know from the Minister as
to who is the hoarder —the producer
or trader?

Shri A. P. Jain: The price of rice
going up, That is a matter
concern. The House will
meet again after a month and a half.
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That is a long period. Here imme-
diate action has to be taken.

/Knother question has been asked of
me, whether it will apply to the far-
mer. No, it will not apply to the far-
mer. It will not apply to the small
trader. It will apply only to the big
stockists. 7

Shrimati Renu Chakravarity (Basir-
hat): May I make a submission? We
are very happy that some anti-hoard-
g measures are brought before the
House. We have been demanding
them for a very long time At one
stage, the hon. Minister refused to con-
sider them. But now I would urge
that we should be given some time
to examine the Bill I say this be-
cause we have to be very careful that
it will be the big stockists who will
actually come within the purview of
this Bill The small trader or the pro-
ducer or peasant should not be harass-
ed 1n any way

Therefore, I feel that we need some
time to study the Bill. We do consider
this measure very necessary and it
should be passed 1n this session. But
we should do full justice by this very
important problem I propose that we
sit on Saturday morning and pass this
Bill We can sit for two or three hours
on Saturay specifically for passmg
this Bill

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, I must express my re-
gret that we have had to bring this
Bill forward on the penultimate day
of this session I quite appreciate .
some feeling of concern on the part of
the Members opposite at this procedure
which 15 not certainly normal pro-
cedure Apart from the necessity of
it, may I Say that , without fhe jene:
ral_goudwitl of the Holsé, we_do_nai
want fg pish a thing through We do
not want to push this thing
unless fhere h_ﬁ*_m_oi:w&
House do it. It is, m our o ;
a'mm?‘imprlﬁ measure, not a very
complicated one, certainly not affecting
the small trader or the farmer; even
in regard to others it lays down a fair
price so that they may not exploit the
high price of the day and at the same
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time not leaving it to the executive
either to do what i1t hkes The execu-
tive 1s taling no powers It has sought
to lay down that the average of the
last three months be taken, it 18 per-
fectly fair Therefore, the executive
cannot musbehave and the other party
cannot also misbehave and take mo-
mentary advantage of something Itis
a relatively small measure I would
suggest for your consideration and that
of the House, especially those hon
Members who said more time would
be necessary, that, if this Bill 1s intro-
duced now and 1t 15 taken up tomorrow
afternoon, 1t can be passed

Shrimati Renu Chakravarity To
morrow, we are having a discussion on
the resolution on the Pay Commssion,
that 1s a very important thing

Shri Jawaharlal Nehru It can be
taken up in the morning

Mr. Speaker: Soon after the reply
to the General Budget debate 15 over,
this may be taken

Shri Jawaharlal Nehru Yes Sir
It may be taken whenever there 1s
tume After this Bill 1s passed in this
House, 1t will have to go to the other
douse It will be day after tomorrow
or whenever there 1s time In fact
the sitting of that House will have to
be extended by a day or so

Shri B. C. Ghose (Barrackpore) I
am not opposed to the Bill About the
urgency pomted out by the Minister
this has been a continuous process
Why 1s 1t then that the Government
wailted s¢ long for bringing 1in the Bill
Even when the Food Minister answered
m this House, he had been comparing
the present prices with 1952-53 prices
and said that there was no urgency I
want to know, since when the Govern-
ment felt that there was an urgency in
the matter

Shri 8. A, Dange (Bombay City-
Central) May I make a suggestion”
Can we not sit on Friday night so that
3t will not cut across the non-official
resolution in the evening We can
have a night session

80 MAY 1987
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Mr. Speaker; Nobody has gota right
to cut across non-oficial time The
* resolution will go on But, 1f there is
other time, we will transact this busi-
ness If it has to stand over, it will
stand over for the night session or the
resolution will be pushed to the night

The Minister of Parllamentary
Affairs (Shri Satyanarayan Sinha):
There 1s time t11l 3 30 p, m and 1t wil)
be finished There 1s sufficient time

Shri V., Raju Maylmnkeusuil)-
mission? The objects of the Bill do
not seem to be very controversial

Mr. Speaker Order, order The
hon Member has raised a point or
order

Shri V. Raju: I wish to say some-
thing else now There are however
some provisions 1in the Bill which are
very controversial (Interruptions)

Mr Speaker Order, order It does
not matter The hon Member raised
the question that without proper no-
tice 1t ought not to have been brought
to this House A motion has been
made asking the leave of the House to
introduce a Bill So far as discussion
on the Bill 15 concerned, the hon
Prime Minuster and Leader of the
House suggests, 1n response to the sug-
gestions made here, that it may be
taken up tomorrow The Leader of
the Communist Group only says that,
instead of in the morning 1t can be
taken up m the night

Everybody agrees that it 15 uigent
Shri V Raju Who has agreed®
An hon Member

Mr Speaker. He 1s not the only
leader He 1s also a leader of his
group, but 8hm Dange 1s the leader

of a bigger group

Late last mught the hon Mmmster for
Parhamentary Affairs informed me,
that in view of the rise in prices it
was proposed—probably the Cabinet
tock a decision late last night—to in-
troduce this urgent measure The

Shr1 Dange
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Chaur, in response to the various sug-
gestions made from time to time and
objections raised, has always been an-
xious that as far as posmible the num-
ber of ordinances during the inter-
session period ought to be cut down
It we do not get through with this Bill,
allow them to have an ordinance They
have only to wait for the close of busi-
ness tomorrow evening

Shri V. Raju. 1 do not thmk you
should suggest that
Mr. Speaker: Order, order What

15 this cross talk” Hon Members
should have a little patience

Therefore, when the Minister for
Parhamentary Affairs requested me to
put 1t down on the agenda I allowed it
to be put down on the business for this
day under Rule 31(3) It says-

*Save as otherwise provided in
these rules, no business not m-
cluded m the list of business for
the day shall be transacted at any
<itting without the leave of the
Speaker "

The Speaker has, therefore, legiti-
mately given his permission To
avoid ordinances being passed and an
early opportunity being given to thus
House, I allowed 1t to be put down 1n
the Order Paper So far as its being
brought up in the business of the day
1s concerned I have given permission
and no exception can be taken

Now, at the stage of introduction all
that can be said 1s, 1f anybody ob-
jects to 1ts introduction the hon Minis-
ter an make one statement The ob-
jection und the statement both having
been made, I shall now put this mo-
tron to the vote of the House As to
when 1t ought to be taken, we will
consider that question I shall invite
the Business Advisory Commuttee this
afternoon Let me sit with them and
try to see that as much opportumty 1s
given and as fawr a discussion 1s allow-
ed 1n the House as 1s possible The
hon. Lesder of the House 1s qute
willing for that and he has sad so

30 MAY 1987
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I shall now put the motion to the
vote of the House The question is

“That leave be granted to n-
troduce a Bill further to amend
the Essential Commodities Act,
1955

The motion was adopted

Shri A P Jain. Sir, I introduce the
Bill

PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN DY
GOVERNMENT ON ABSURANCES

Shri Satya Narayan Sinha: I beg to
lay on the Table a copy of each of the
following statements showing the ac-
tion taken by the Government on va-
rious assurances, promises and Govern-
undertakings given by Ministers dur-
1ng the various sessicns shown against
each —

(1) Supplementary Statement No I
Fifteenth Session, 1957 of Furst
Lok Sabha [See Appendir III,
annexure No 97]

(2) Supplementary Statement No V
Fourteenth Session, 1856 of First
Lok Sabha [See Appendir iI”
annexure No 98]

(3) Supplementary Statement No.
XII Thirteenth Session, 1858 of
First Lok Sabha [See Appendix
111, annexure No 98]

NOTIFICATION R AMENDMENTS TO
Tea RuLES

The Minister of Commerce (Shri
Kanungo) I beg to lay on the Table,
under sub-section (3) of section 49 of
the Tea Act, 1953, a copy of the Nou-
fication No SRO 1686 dated the 25th
May, 1957 making certmn amend-
ments to the Tea Rules, 1954
[Placed wn Library See No S-72/87]
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Rezrorr or Imnaan Proovcyrvity Dma-
CATION TO JAPAN

The Minister of Indusiry (Shri
Manubhai Shah): I beg to lay on the
Table a copy of the Report of the
Indian Productivity Delegation to Ja-
pan

[Placed in Library See No S-73/
57]

NOTIFICATION RE AMENDMENTE T0O
Carcurta WHEAT (MovEMENT CON-
TROL) ORDER

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Sir,
with your permussion, on behalf of
Shr1 M V Krishnappa, I beg to lay
on the Table, under sub-section (6)
of section 3 of the Essential Commo-
ties Act, 1855, a copy of the Notiufica-
tion No SRO 1651 dated the 20th
May, 1957 making certain amend-
ments to the Calcutta Wheat (Move-
ment Control) Order, 1856

[Placed in Lsbrary See No S-74/
571

NOTIFICATIONS ISSUED UNDER THE SEA
Cusroms Acr

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table, under sub-section (4) of
section 43-B of the Sea Customs Act,
1878 as mmsertied by the Sea Customs
(Amendment) Act, 1953, a copy of
each of the following Notifications —

(1) Notification No SRO 1378 da-
ted the 4th May, 1857

(2) Notification No SRO 1379 da-
ted the 4th May, 1957, contain-
ing the Customs Duties Draw-
back (Dye Stuffs) Rules, 1837

[Placed tn Library See No S-75/

37].

MESSAGE FROM RAJYA SABHA

Secretary: Bir, I have to report
the following message received from
the Secretary of Rajya Sabha'—

“In accordance with the provi-
sons of rule 125 of the Rules of
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ment) Bill, 1857, which was pass-
ed by the Lok Sabha at 1ts sitting
held on the 20th May, 1957 "

RE PARLIAMENTARY CONSUL-
TATIVE COMMITTEES

Shrimati Renu Chakravartty
(Basirhat) Sir, before we go on to the
business of the day, I would like to
bring to your notice a letter that has
been circulated to us by the hon Mi-
nister of Parhamentary Affairs about
Parhamentary Consultative Compit-
tees 1 would request you, Sir, to
place before this House a report on
the work of the Parliamentary Con-
sultative Committees during the last
two years—I] think they existed only
for the last two years—b-cause many
committees have not furrtioned and
some of them have furctionod only
formally In view of the fact that of-
ten we have requested that Sta-img
Commuttees wou'd te miwch morz 'n
keeping with hetter work, I sugresc
that we should have an opportunity
of knowing the work of the various
committees that have functioned du
ring the last two years, before we put
in our names for the various commit-
tees

Mr. Bpeaker: I will find out

GENERAL BUDGET — GENERAL
DISCUSSION—Contd

Mr. Speaker: The House will now
resume general discussion on the
General Budget

Shri Bharucha (East Khandesh):
What about “Calling attention™ Sir?

Mr. Speaker: That has been with-
drawn,



nately, inspite of your announcing
his name, he was not called.

Mr. Speaker: He will be called to-
day.

Bhri B. K. Galkwad: His name was
announced for yesterday.

Mr. Speaker: I announced the names
so that hon. Members may be ready
I did not say that I will call them in
a particular order or that I expected
all the names to be called yesterday.
It all depends upon the debate.

Shri B, K. Galkwad: Other hon
Members who were not announced

yesterday were allowed to speak,
that is my complaint

Mr. Speaker: That 1s not a com-
plaint. I have given out names of
Member whom I propose to call. They
will be called one after thg other. Let
us proceed with the discussion The
Prime Minster,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I am
venturing to intervene in this de-
bate and, perhaps, trespassing to
some extent on the domain of my
colleague the Finance Minister,
partly to make 1t clear that that is
not his private domamn, and that the
proposals that have been put for-
ward are the proposals, as the House
must necessarily know, of the Gov-
ernment, and with the full support
of every member of the Govern-
ment ‘This is an obvious matter
but, nevertheless, I thought it best
to state that right at the beginning.
We have put them forward not in
any, if 1 may say so, limited sense,
but trying to look at the whole
situation as it is in perspective and
trying to meet this difficult situa-
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tion in the best maner possible to-
our thinking,

I am not going to deal with all
these matters, because my colleague
will deal with them I only pro-
pose to refer to some particular as-
pects of this, and to some observa-
tions which hon. Members, chiefly
of the Opposition or on this side of
the House, have made. First of all, the
hon Member Shr1 B. C. Ghose objec-
ted or criticised the fact that the report
on the working of the First Five
Year Plan and the first year of the
Second Five Year Plan have not-
been placed before the House.

Shri B C. Ghose (Barrackpore):
Also, last year of the First Five
Year Plan

Shri Jawaharlal Nehru: I entirely
admt that his criticism is justified,
because we had given an assurance
that we will place those reports
during this session We have worked
hard at them In fact, they are 1n a
sense ready, but not m a proper shape
to put down I could work all night
and place some typewritten copies on
the Table tomorrow, but I do not think
that will be wvery helpful to hon.
Members 8o, if the House agrees,.
1t would be better some days later,
after some little time, in the course
of next month to get prmted copies
and send them to every Member
directly as well as issue them to the
Press so that everybody may know.
That 1s what we propose to do. But,
if the House 1s particularly anxious
I can have some typed copies placed
on the Table of the House by to-
morrow afternoon I do not think
that will serve any particular and
useful purpose, because I do attach
mmportance to these Teports coming
before the House, Members looking
at them, analysing them and criti-
cising them. This whole question
of the Five Year Plan has become
basic to most of our activities; it is
comprehensive; almost everything
comes into its scope, and it is of the
highest importance that this House
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should be kept m intimate touch
with both our success and lack of
success wherever 1t occurs

The House may know that we ap-
pointed an Evaluation Committee
in regard to some aspects of 1t
“There 15, of course, constantly some
evalution going on in regard to the
community  development schemes
also There 1s an Evaluation Com-
muttee which brought out an mmpor-
tant report which, I think, has
«drawn attention to certam aspects
and will lead perhaps to greater
stress being laid on some types of
works The whole conception of
this Five Year Plan 13 something
which can only be achieved with
not only the full and continuing know
ledge of this House but of the country

Unfortunately, in preparing re-
-poris, we have to wait for the rte-
ports from States Otherwise, we
can produce a report from our cen-
~tral headquarters here fairly rap:-
«dly, but we have to wait for reports
from the States, and that takes
sometime for the States to send
them, and questions are asked, and
«the delay has been due to that

Now, to other matters I mught as
well refer right at the begmnning
The hon Member, Shr1 Dange, said
something 1n connection with de-
fence, about our purchasing expen-
sive equpment and aircraft from the
Umted Kingdom and not getting
-them from—not accepting, 1 think,
he said, the offer of —the Soviet
Union for less expensive awrcraft
Acharya Knpalam also referred to
“the question of defence and said
that there was no pomt mn  keeping
up any large armies or defence ap-
paratus in these days of the atom,
nuclear warfare Well, Acharya
Knpalam was undoubtedly partly
right, partly I say, because, 1 do mot
shink that 1t 13 quite correct or safe
for anyone to say that a mation, to~
day, can rely completely on the ab-
rence of defence apparatus 1 agree
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with him that war today becomes
more and more of an anachromsm in
this nuclear age But, I do not think
there are many Members of this
House who probably agree with Adha-
rya Kripalani m saying that we
should practically do away with our
defence apparatus As a matter of
fact, ever since Independence, many of
us coanected with Government have
constantly kept this in mind—how to
reduce expenditure on defence, how
to reduce the size of our army I
mught tell this House that for several
years we did reduce the size of our
army gradually and tried our best
to reduce expenditure We did not
succeed to any large extent to begin
with, because the price of every kind
of equipment goes up, because also
there was certain capital expenditure
and because we do not wish to buy
things from abroad or bwld them up
heie But in effect we did reduce the
army till we arrived at a stage when
our defence chiefs told us and strongly
advised us agamnst this continwng
process Thers was the responsibi-
lity and <o, we had to accept therr
advice

The House knows the reasons for
this and why this burden of defence
has grown on us, and those reason
continue It 1s a fact that there has
been a great burden and 1t 15 & fact
also that we are not going to take any
riske about the defence of India,
whatever the burden And so, we
have been forced by the circumstances
to accept this burden within hmits
and spend fairly large sums upon it

Now, as regards what Shm1 Dange
said, let me make 1t perfectly clear
that at no tme—and I say so not
only because Shr1 Dange has sad it
but it appears that a number of
newspapers abroad have also referred
to this matter a great deal—during
the past few years or now has there
been any offer from the Soviet Union
oranyrequuttrmnmforthepur-
chase of aircraft from the



2939  General Budget—

Union. What has hapened and what
normally happens is that our Defence
Ministry keeps mn touch with deve-
lopments mn various countries, whe-
ther it 15 America, England or So-
viet Union or France or any other
country We are supposed to keep
mn touch and we have kept in touch
We have sometimes enquired too
about the type of some weapon or
equipment or aircraft that 18 being
produced to see how far it may be
suitable for our purposes That has
happened It 1s true that quite apart
from defence we received some So-
viet leaders whoe came here two oo
three years ago and they told us, not
m connection with defence, but gene-
rally speaking, that they would lke
to co-operate with us and help us
wherever they could That broad
assurance they gave, and the House
perhaps knows that some months ago
or a year back I forget—there was a
further promuse of credit for our
Five Year Plan, ete, —a credit, I be-
lieve, of 500 million roubles, that 1s
about 60 or 70 crores in rupees But
this will take effect about two years
from now

This has beew happening There 14
nothing, obviously, to prevent us
from purchasing Soviet aricraft or
any other type of machine from the
Soviet Union The difficulty we often
have to face 1s that it 1s not easy to
change over to a new type Either one
changes the whole basis of certain sys-
tems we have built up, whether it 18
army, navy or air system, or we have
different types which produce confu-
sion and which require entirely differ
ent servicing stations, different training
and so on and so forth This 1s the
principle difficulty that we have had
to face in this matter

But, as I have said, 1t 13 open to
us, when considerng things in a
balance, we feel that 1t 13 desirable
from the point of view of our defence,
taking everythimg into consideration,
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to purchase, we can certainly pur-
chage, Soviet or any other aircraft
from any othe; country At present
there 1s no such proposal, and all this
rather loud shouting 1n newspapers
abroad has no foundation whatever.

I referred to nuclear warfare m
connection with Acharya Kripalani’s
pomnt  about defence May I say
something which ia nerhaps not 100
per cent relevant to this debate but
which no doubt interests the Mem-
bers? There have been these nuclear
explosions Now, scientists discuss
them and sometimes differ as to tho
harm caused by them We see re-
ports Some say that you are piling
up poison and a ttme wmay rapidly
come when it will be very bad for
the human race Others say that the
danger for us 1s very, very far

Now, one aspect of this 1s impor-
tant so far as we are concerned The
House knows that the chief danger
comes from what i1s called strontium
80 Strontium 90 1c rather like cal-
cium It comes I1n, goes mnside the
bones and produces very harmful
results Now stromtium can come
in like caleilum 1n the same way and
may come in through milk and through
other sources If there 15 a fall-out,
say, in the United States and in most
countries of Europe, containing stron-
tium, how does it enter into human
food there” In countries where they
drink milk a great deal—as they do
in Europe and in America—it goes to
them through mulk, that 1s to say, it
goes through them, not directly, stron-
tium does not go into the mulk, stron-
tium goes into the cow when 1t eats
grass or something and then 1t 15 con-
verted into milk, so that the human
being gets 1t after various doses of dia-
tillation if they get it from milk In
areas where people get 1t directly from
the vegetable they get a full dose of 1it,
whatever the proportion may be—it
may well be eight or ten times as
much Now, therefore, the danger of
strontium affecting the population is
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much greater in a commurnty which
lhives chiefly on vegetables and not on
milk Meat, of coursc, does not come
this way or that way In a mulk-
consummg place like America, where
they take calcium in large quantities
through mulk, the danger of strontium
commg 1 is not much because
it 15 distilled, you mught say I am
giving one reason There are one or
two other reasons why in a country
like India, 1n like countries, not only
in India alone, the danger of fall-
outs 15 much greater than it 1s 1n
Europe or America and the danger
point might be 1eached much earlier
than elsewhere

In his very intrestmg speech Acha-
rya Kripalam referred to many
things, some very much to the pomnt
and some, if I may say so with all
respect, not much to the point But
one thing that he said surprised me
greatly He referred to our National
Laboratories and the seientific work
done there with some, well, lack of
enthusiasm if I may put 1t so May
1 suggest to him that one of the
things 1n which we have done re
markably well 1s the giowth of
science and the work being done in
these National Laboratories” The
work done m these National Labora-
tories, the work m science including
all this atomic energy business 1
something outstanding in the world
today, not in India only

Acharya Kripalani {Sitamarhi)
May I say this work should have
been done at a cheaper cost? The
bwildings that are put up are m the
style of America and not that of
India

Shri Jawaharlal Nehru Acharya
Kripalam: 1s a professor and I respect
his professorial knowledge But he
has had, so far as I know, anything
to do with science or scientific labo-
ratories 'Therefore, how far he can
say as to how much 1t would cost us
and how 1t could have been cheaper
1s a thing which I do not know, 1f he
objects to big buildings being put up,
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I think his objection 1s not justified
because the work done there iz of
such high importance, such big equip-
ments, we cannot put them in small
places separately They have to be
put in places where ar-conditionmg
15 there Without them all those ex-
periments cannot be done It will be
very difficult As a matter of fact,
even from the pomt of view of money,
the results that we are gradually
obtaiming and are likely to obtain are
gomng to be profitable, I think, from
the scientific and industrial point of
view

Another matter to which I should
hke to refer at the beginning when
we consider these taxation proposals
and we criticise them or welcome
them §s obviously the other aspect of
this question, which 1s equally im-
portant and 1o which many hon
Members have referred, namely, the
aspect, the factor of economy, the
factor of avoiding waste TUnless that
15 done, 1t would be unfair to the
people for us not to stop the leaka
ges and, at the same ume, nCrease
taxation which necessarily must fall
heavily 0 many people as taxation
does Therefore, 1t 15 of the highest
mmportance 1 agree The criticism
that many hon Members have madec
1s that we must make every effort to
avoid waste in any way and bring
about economical working as far as
possible Of course, some such effort
has been made 1n the past and not
without success It has succeeded
But a greater effort should be made
and all others should join 1n that
effort It 1s not a matter of merely
Government trying to do it, but 1
submit that 1t 1s neither a govern-
ment matter nor a party matter, it
1s a matter in which all of us are
concerned, whatever group or party
we might belong to or whatever our
functions might be We should de-
vise means to secure this and we
should in this matter, as imn others,
consult each other and try to find
ways and means to do that It i1s not
a very easy matter Not only In thus
country but in all other countries the
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same problem comes up; whether
the countries are capitalist ar com-
munist, the same problem comes up
and the only difference 15 that n
some of the communist countries
there is no criticism for a time and
then suddenly there is a brust of ter-
rific enticism When the lid is off a
termfic criticism comes up and some-
thing 1s no doubt done and then the
criticism again dies down while in
other countries the criticism is more
or less continyous What I submt
15 that i1n thege large-scale works
that a mnation indulges mn, in the
manysided activity, there 15 always
this danger We have to fight i1t and
we have to overcome it 8o, what-
ever 1T may say, this should be Te-
membered that it 1s of the highest
importance that we should avoid
waste and work for economy The
hon Member, Acharya Kripalani
gave certain interesting and rather
amusing examples of what he
thought were yastes Well, 1 partly
agree with him that pomp and cir-
cumstance are not necessary for the
maintenance of digmity But I would
<ay that we as a people, normally
speaking are not very disciphned
people and discipline 1s necessary
m our lhfe as discipline makes for
effictency A wsoldier puts on a u-
form and he becomes 1mmedately
something shightly different from a
person lounging in loose py)amas or
dhott It 15 a fact Thercfore dis-
cipline 1s essential Here in this House
you, Sir, maintain discipline Now
it may be saild why waste all this
time?” Why should 1 go on saying
“the hon Member opposite” or “the
hon Member this” or ‘the hon Mem-
ber that"”” It is a sheer waste of
time Why not just shout the Mem-
ber’'s name? Well, it would save
time, no doubt But I don’t think it
would be desirgble There are cer-
tain methods of doing work which
apparently will take tine But they
mtroduce a certain discipline and a
certain digmity and a certain grace in
Ife which are worth having Unfor-
tunately, life becomes progressively
more and more deviod of graceful-
ness and tenderness and it 1s  well,
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therefore, for us, even at some cost,
to maintain certmin institutions which
mnstil certain disaiplne But I en-
tirely agree that this need not be as-
sociated with pomp and circumstance.
I do not myself see why Acharya
Kripalan: objects to our President
coming 1in a four-horse or six horse
catTiage with an umbrella over his
head—I am not personally attached
to the umbrella—but otherwise 1 do
think his comung 1n a six horse cai~
riage 15 5 1 hing which is good

Acharya Kripalani: It 1s a thing
which reminds us of our slavery a
few years back—a foreign carriage
and forcign paraphernalia I my-
self suggested that he could come wn
a rath which would at least 7emind
us of 8hrn Krishna

Shri Jawaharlal Nehru I really cn
not know what there 1s foreign about
the carriage in which he comes

Acharya Knpalani: It i1s 2 Fifteenth
Cuntury carriage

Shri Jawaharlal Nehru. I think
these tarmages were used here even
before the British times

Another thing I should like to
mention 1s this Whatever taxes may
be 1mposed, the thing that affects the
people more than anything 1s the
manner of collection, perhaps more
than the tax itself, that 18 {o say, the
possibility of harassment caused in
the process of collection That 18
an 1mportant matter, a very 1mpor-
tant matter to which I would mnvite
my colleague, the Finance Minister,
and others concerned to pay full at-
tention, because if the public are not
harassed, and the way 1s relatively
simple, then 1t think the tax itself be-
comes much easier

Tto wm qwn g () 7
HAT § Ho w1 qOFT FT2 A AE
feama A &1
Shri Jawaharial Nehru: Any sug-

gestion may be considered, whether
1t will help by sending it by money
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order or any other method, I do not
know, But I mean to say it is an
important thing that we should adopt
measures which avoid any harass-
ment. Some harassment, of course,
there is. If people evade taxation,
well, they cannot be allowed to get
away with it. But, broadly speak-
ing, this harassment should be avoid-
ed. And this becomes even more im-
portant when you broaden the lease
of taxation. The more you broaden
it, that is more people come in with-
in that sphere, it becomes necessary
to make the processes simpler, with-
out harassment, of course always
maintaining the right to take any
step in case of somebody not behav-
ing. That is a different matter.

Now, I beg the House to keep in
mind—which 1t has, no doubt, to some
extent—two major factors. One is the
condition of this turbulent world of
ours today, because that is a very
important factor. We function in
this big world, not by ourselves in a
limited way. Many people seem to
think that “Oh, let us tone down the
Five Year Plan, let us spread it out
a lhttle more, let us do this or do
that"” Well, 1 do not personally think
there is much room for toning it
down or spreading it out except in
regard to minor matters The Five
Year Plan iz not sacrosanct; nothing
is sacrosanct except the good of the
country. But if you examine the Five
Year Plan, we are really tide up with
major and other undertakings which
we cannot just delay If we delay
them, well, we probably do harm to
ourselves and we delay the time by
which we can profit by those schemes
That would be folly. But this Plan and
everything has to be seen in the con-
text of this dangerous and turbulent
and heaing world, We have little
time to strengthen ourselves economi-
cally or otherwise productively, and
we dare not waste any.

It has always been a matter of great
regret and surprise to me that, hav-
ing regard to the conditions In this
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world that we face today and having
regard to the conditions in India that
we face, some of our friends, losing
sight of all these factors, get so in-
volved in their local troubles that
the devote their time and energy
to them. Here, not far from Delhi
is an agitation being carried on,
of the most extraordinary kind, the
Arya Samaj agitation, presumed to
be in favour of Hindi, and in fact
probably causing more injury to
Hind: in India than anything else.
I have entirely failed to understand
—IJ hope I am not lacking in intelli-
gence to understand it — I can un-
derstand a viewpoint that is opposed
to me. But here are intelligent peo-
ple creating, well, a fair amount of
trouble, directing the State’s atten-
tion, other people’s attention, to a
matter which, I think, has been set-
tled most satisfactorily—and if there
are minor matters to be considered,
let them be considersd—and making
it almost a religious issue. That is
what we have to face within India,
how we are swerved off from any
path, political or economic, in the
name of religion, community, caste
and communahsm. And I hope
every Member of this House will ap-
preciate this and try to avoid this
kind of activities whach, even suppose
they have some virtue in them looked
at in a limited way, have no virtue at
all when you consider them in the
larger context of things—all kinds of
odd satyagraha. Surely, we are liv-
ing in a world at a peculiar moment
of history, at a great revolutionary
moment in history; and, we may go
wrong here and there, but let us not
lose sight of this and let us not be-
have in this petty ard small-minded
and limited way.

Now, it 18 obvious that the proces-
ses of development bring burdens,
heavy burdens. You cannot develop
otherwise  Whether it is China or
India or any other country, the coun-
try has to bear this heavy burden.
The question is how to distribute
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those burdens You cannot do with-
out them If you do without them,
you do mot progress Therefore, 1t
becomes a question of distributing
this burden The hon Member, Shn
Dange, asked us what economuc theory
we pursue Well, if I may say so,
not the economic theory which he
apparently pursues, and—I will add
—which he pursues in error I would
further add thus — I would not have
brought this, but he mentioned 1it, he
mentioned Marx I think he does
grave mjustice to a great man like
Marx by imaginmng that Marx, if he
was alive to day, would go ¢n repeat-
ing what he himself had said a hund-
red years ago He 1s much too big
a man to be small-minded and una~
ware of changes that are happening
m the world So, we have to consi-
der the world as 1t 13 to day We have
to remember and profit by many
things that Marx said, by s analysis
of social situations, but we have to
examine a situation which has chang
ed enormously since Marx's day It
j¢ hundred years Science has
changed A hundred and one things
have changed Here we arc on the
eve of —not on the threshold of—an
atomic age which affects our thinkang
and our social organisation And I
would beg of you to consider that
countries which presumably follow
the Marsian theorv economic theory,
are also facing todav almost 1dent:
cal iroubles that we aic facing

An Hon Member No
13 hrs

Shri Jawaharlal Nehru financial
unbalances, lack of food, great duffi~
culty mn regard to food supphes 1n
spite of every effort, agriculture go-
ing down, changes being made In
fact, many of them have gone back
on many steps that they had pre-
viously taken In some countries
where land had been collectivised,
they have gone back on it and gone
back to the small farmer, gone back
to the peasant proprietor, to other
forms of co-operatives, not collechi~
visation It s not for me to com-
mend or criticise what other count-
ries do I try to learn from them

30 MAY 1857

General Discussion 2048

Every country that wants to go shead
has to take risks It is only the dead
that take no risks They are dead
and there the matter ends You have
to take risks You have to take
courage to take risks Therefore, if
any other country has followed a
policy and varied it later, it 1 not
for me to cnticise it They know
their job best What I am venturing
to pomnt out 13 whatever economic
policy any country has followed, whe-
ther it 1s capatalist or communist or
something in between, they have had
to vary i1t from time to time because
thty were compelled to do so There
18 no such thing as a rigld theory
which remamns Tigld regardless of
changing circumstances

Shr1 8 A Dange (Bombay City
Central) If you will permut me,
Sir has any couniry observing Mar-
xism gone back to capitalism to un-
employment and other curses of capi-
talism?

An Hon Member What happen-
ed mn Hungary?

Shrn Jawaharlal Nehru No So
far as I know, they have not gone
to capitalism Why should they?
There i1s no question of that But,
they have gone back to large-scale
unemployment I may inform the hon
Member They have gone back to ex-
treme financial difficulties unbalances,
lack of food All these are grave
difficulttes Either the planming went
wrong or whatever 1t was I do
not know the reasons This has
happened It 15 no fault of theirs
Take even the great Soviet Union
They have had neaily 40 years since
the Revolution They have achieved
I admure therr achievements They
have paid a termfic price Forty
years have passed In the course of
these forty years, a great many things
have happened which few countries
would have borne the sufferings
they have gone the burdens
they have We talk about
burdens here Infinitely greater bur-
dens they have carried They were
brave enough to carry them I do not
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criticlse. I am only pointing that so
much is said of the burdens we are
carrying. If it is hinted that under
a different economic system, the bur-
den would be less, I think that 15 not
correct The burden wight be even
greater apart from anuther basic factor
that is something that we value, that
15, individual freedom

So that, I submit that our attitude
today 1s one of trying to learn from
our own experience and the experi-
ence of others whatever the experi-
ence may be of whatever countries
and then trymng to enunciate or create
our own policy having regard to the
circumstances in India, the back-
ground in India,—all kinds of back-
ground—our past thinking and our
You cannot isolate this. We are try-
ing to do that. That does not mean
that we are gomng to succeed every
time We will stumble, fall and make
mistakes But, I think that is a safer
way of domg things than merely
dhindly trying to adopt a certamn
theory regardless of circumstances m
India. After all, if you read the Se-
cond Five Year Plan report, 1t does
contain some discussion of our theore-
tical approach, not theory in the
sense of dogmatic theory, but our
broad approach to these problems
which 1s a developing one If you
read the First Five Year Plan, you
will find a certain development, a
development which comes from
greater experience of other countres,
of our country, consultation, think-
ing, facts, everything I think that is
a sounder foundation than any kind
of purely dogmatic and theoreticnl
approach

We have, therefore., to deal with
a situation 1n Indin where we have
decided to push through this Five
Year Plan Agan I repeat, the Five
Year Plan 1s not sacrosanct Neverthe-
less, there 1s a great importance
doing things that we have decided
upon Otherwise, we shp from our
moonings from our anchorage if be-
cause of some difficulty of the mo-
nent, we agree to do something to-
day forgetting the results of our do-
ing the day after tomorrow. We have
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given enough thought to this Plan.
This House has accepted it 'The
country has, by and large, accepted
it  You may cut it down here and
there, But, you cannot cut down the
steel plants and the big machine plants
which are there. They are there not
because somebody said that ur be-
cause of some romantic conception.
'm_m is nothing remantic about it.
It is a basic fact that if you want (o
progress, you have to progress by
having more steel and by making
machines yourself. There 1s no get-
ting away' from that. Unless you
think in terms of two or three gene-
rations ahead of you quietly func-
tioning and quietly building up this
and that, you have to do that

It 1s true that if you go mn for
heavy industry, it tends to create cer-
tain unbalances You have to create
balances for that But, it is absolu-
tely essential for us to goin for that
The big mistake that we made 1»> that
we did not partly at least go in for
that in the First Five Year Plan We
admit it We ought to have gone for
a steel plant 1n the First Five Yeur
Plan It would have been better if
we had borne a portion of the bur-
den even then It would be casier
now 1if we had done it then For us
not to do things in really big way
now )s a fatal error People talk
about spreading out spreading
something hike a swimming pool or
something ke that How can you
spread somethang big that you have
undertaken, the ron and steel plants?
The spreading out process itself be-
comes terribly costly and wasteful
wasteful m two 'ways originally
wasteful and secondly wasteful that
you lose production We are look-
ing ahead with faith to the time when
steel flows out of these big plants,
wealth comes out of them, for our
own construction, for our export and
for using 1t In so many ways There-
fore, the sooner we get it cven at a
heavy cost, the better it 15 Delay-
ing it adds to our burden and makes
it a somewhat longer burden. We
have to continue that. In other minor
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matters, —thcre are mMany mmor
matters—we may postpoie, we may
delay them as we are doing But, the
basic structure of the Second Five
Year Plan has got to go on

Shri Tayabj seid something about
community development He did not
think that 1t had done so well It 1s
absolutely difficult, to generalive
about this because there are about
230,000 willages imnvolved, a ternfic
number Some are good, some are
bad, some are middling I think that
by and large, this community develop-
ment scheme 1s an amazing thing and
by and large successful and essen-
tially somethung which 15 revolu-
tiomising our countryside, tht peo-
ple of the countryside I do beheve
that In the final analysis, if 1 may
say so, although 1t 1s difficult to com-
pare these things, I attach more 1im-
portance to them than to our big plants
even They are building up ow1 pta-
santry and taking them out of the
ruts they have been mn, ruts of habits,
old methods and all that, ju-t wait-
ing for others to do things We are
putting some faith in  them Some
self-rehance m them Of course, .f
you go and examine it, you will be
enthused and at the same tin' you
will dislike many things that 15 vou
want things done quickly and jou
find thev are not making good
cnough progress  That alweys hap-
pens

So you cannot really pusn aside
the Sccond Five Yea1 Plan You may
make mmnor adjustments We are
constantlv making mino adjust-
ments, and mn fact, we decidedd 10
make 1t flexible but callingit flexable
you cannot have a stee] plant bLeing
built flexibly you have to bwld it—
otherwice things bemng flexible We
have taken a five year period We
have divided it into annual plans s0
as to change On the other side, we
have to look ahead, have a longer
perspective over a period of 10, 15
years as to where we are gomng
Many of the things which we+ take m
hand take much more than five years
If we begin them now, they will go
on to the next Five Year Plan If
we have to do this, we have got to
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find the money for 1t One amon

other of the virtues of the pmpml:
put forward by the Finance Mnister
15 that 1t indicates to the country
and to the world our determination
to go ahead, even though we may
have to have many burdens to carry,
ceven though 1t may be hard, we pro-
pose to go ahead, we are not gomng
to slacken and just sit down to rest
because we feel tired 1t i1s an 1m-
portant thing to make it clear to
oursclves and to otheis that we are
determined to go ahead and to fulfil
the pledge we took to our people.

The wecond aspect 1s that in spite
of our arguments, and 1 spite of
these Five Year Plans, most people,
perhaps even some 1n this House, did
not quite realisc what was gomng
ahead meant, what 1t meant mn the
shape of burdens Perhaps people
are beginning to rcalisc that now
Realhty 1s commng It 1s good that
people should reahse it, because to
be complacent about these matters
1~ to delude oneself

The third virtue about these pro-
posals 1s that an attempt 1s made, 1m
a sense fo1 the first time, to strake
out a4 new lne in taxation 1 do not
say, and I do not think my colleague
the Finance Minister says, that this
Budget bring- about socialism,—that
will have no meamng at all—of
course not Budgets are not going
to bring about socialism, and not one
budget but dozens of budgets, scores
of budgets will have to come and
many other things will have to be
done before socialism comes in No-
body says that, and nobody can do
that Socialism cannot come In by
some¢ sweep of a magc wand But
the potnt 15 that this Budget does
take you out of the old rut of the
old Budgets, and points 1n a new
direction which 15 a desirable direc-
tion That 15 the main point It in-
troduces this conception of the Wealth
Tax, of the Expenditure Tax Some
people have enticased 1t 1 think
both these conceptions are good It
it 1s said that the taxes are very
good but you have not got the ad-
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ministrative apparatus for it, well,
that argument can be raised for al-
most anything that we do. The
whole Five Year Plan depends ulti-
mately not so much on finances, but
the human material, the trained
manpower The biggest problem be-
fore the Five Year Plan is tramned
manpower, the hundreds of thou-
sands of engineers that we want, or
of teachers for our schools, or of
overseers or whatever 1t may be.
And we sit down daily m manpower
committees trying to find out how
many people we want and how to
train them That applies to this too,
of course. We have to advance side
by side We cannot first of all tramn
large numbers of people and say:
“Now we have got the men, we wall
do the job,” or, say, lay down the
Job without the people We have to
start. Sometimes one goes a little
ahead of the other, and we try to
catch up

So, I think this Budget points 1n a
good direction and lays down a
sounder foundation for future taxa-
tion on this basis, and 1s something
which has the element of self-pro-
Eress in 1t As incomes goes up,
taxes also go up

Secondly, on the whole 1t 15 a
balanced Budget The Wealth Tax
and the nheritance tax and some-
thing that has been done about the
imcome-tax, personally I think, 1s all
in the right direction ‘When you
come to the—I shall refer to income-
tax presently—various excise duties,
there is no great principle involved
in them 1t 1s purely a question of
raising money, or may be having
something to export Let us take
sugar We propose to export a good
deal of sugar to get foreign exchange
As a matter of fact, we have increas-
ed our sugar production by exactly
hundred per cent in the last four or
five years I think, from about 10
lakh to about 20 lakh tons, which is
pretty good Consumption has gone
up too, very considerably So that, so
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far as the excise duties are concern-
ed, there is no heavy principle in-
volved, except of course that, first of
all, we have to get money. If we
have plenty of money, then we func-
tion somewhat differently,. We have
not got 1it, but we certainly have to
see that the burden on the common
man does not become too great I am
afraid there 1s no way of avoiding
the burden on the common man. In
a country like India, that is in a poor
country like India, if you wiped off
the few rich people altogether and
got everything they had, even then
you would not have enough, you will
have to go back to the common man
for some support. There 15 no way
out, but to do that, but also in doing
that we should avoid doing too much
of 1t because we do not want to put
too much burden It cannot be
helped, some measure of burden,
however thin 1t may be, has to go.
So that i1t becomes a question of con-
sidering carefully how not to put
the burden on the common man which
1s too great We should reduce it,
but some of it has to be there What
1s the right way of doing it can be
carefully considered

One matter which has been cniti-
ciged here has been the lowering of
the exemption Iimit in income-tax
If 1 may say so with all respect, not
today but for years past I have felt
that that was an esential thing, an
important thing, an obvious thing,
and the basis of a true system of -in-
come-tax It does not matter what
the rate 1s, that 1s a different mat-
ter, but no limt income-tax payment
to relatively high circles 15 all wrong,
from any pomnt of view, theoretical
or practical I do not want to put
burdens on those classes, burdens
there are many, but remember al-
ways that the average income of In-
dia is, I believe, I am not sure, about
Rs 300 per annum That is the ave-
rage income of India. And ¢v. 1 on
those people some burden comes In
the way of indirect taxation, and un-
less you have a much wider basis for
taxation—not to the average man,
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2e poor man, he cannot bear it, but
o others a little higher up—you can-
ot progress in this way Also, 1t 1s
‘cry curious and in fact, worthy for
-ou to consider that the income-tax
xemption y.m.lt m rich countries 1s
nuch lower than in Incia Now, one
vould have thought that m a
ountry like the Umnited States or
Ingland or like s0 many other coun-
Ties, they can afford to evampt
seople of low incomes Of course,
they have got plenty of money, and
plenty of rich people As a matter
of fact, the English income-tax exe-
mption hmit 18 much below ours,
even 1 that rich country, in Ame-
rica, 1t 1s below ours

Shrimati Renu Chakravartty
(Bashirhat) But their social services
are much more

Shri Hem Barua (Gauhati) But
there 1s unemployment insuranue,
health mnsurance and so on

Shri Jawaharlal Nehru: That 1s a
perfectly valigd remark to make
There 1s health insurance There are
other public bencfits Yes I accepl
that They have public benefit- That
15 the way the State should functicn
That 15 the way that the State should
give public amenities to the people,
such as free education, free health,
free this and frec that and so on
That 1s the way I admit it

But from the taxation point of
view, I say it 15 essential to tax them
In fact, I say it goes to the vomnl of
absurdity not to tax them I put 't
strongly The tax may be small, that
does not matter But it 15 quite
wrong from any principle, theory oL
practice of taxation to say that the
Limit should be what 1t was, namelv
Rs 4, 200, when in other couutries—
I have got a piece of paper with me
here about other countries, I do not
know where 1t has gone, put that s
immaterial, the pomnt 1s this—it 18
about Rs 2000, that 1s, n those rich
countries

In England, I believe

The Minister of Finance (Shri T. T.
Krishnamacharl): It 18 £140
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Shri Jawaharlal Nehru. It 15 £140,
for a single person For the moment,
1t sirikes one '"Why tax these low in-
come groups?”’ That 18 a legitimate
reactton But from any question of
taxation or any pomnt of view of taxa=
tion, I think, 1t 13 not onlv right but
absolutely essential to tax them We
may give them something clse m
some other way, 1f you like Dut it

15 a bad svstem uf taxation not to
tax them

An Hon. Member It 15 one way
trafhe

Shr1 Jawaharlal Nehru: I have got
the figures before me here with re-
gard to UK, USA Japan, Sweden
All the figures are far lower, the
exemption Immit 1s far lower than
that of ours

Shri Tyagl (Dehra Dun) It goes
well with these amenities

Shri Jawaharial Nehru: The poor
people, the vast majonty of our po-
pulation, get precious few amenities;
they cannot, I am sorry, immediately,
when one has to spread out to them
everything, whether 1t 1s education
or anything else

There 1s this argument, which has
some force in 1t, of our development
programmes affecting some areas or
some groups more than others It is
true Although we want those areas
to grow, and ultimately to cover the
whole of India, yet I put it to you to
consider this argument Suppose
somebody said that “What right have
you to give secondary education till
you have given primary education to
e¢veryone? (Cheers) 1 do not know
exactly what the cheers meant, whe-
ther 1t was this way or that way
However, I think 1t 1s safe1 to cheer
or otherwise, when you have heard
the full statement Otherwise, you
might be 1n the wrong Suppose
somebody said, “Till you liave com-
pleted primary education for every
person 1n India what business have
you to spend money on  secondary
education, and more so, what busi-
ness have you to spend money on
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University education, when even pri-
mary education is not complete?.
Therefore, from that argument, 1t
may be said, put an end te university
education and secondary education
and first concentrate on primary edu-
cation, and having finished that, take
up secondary education, and con-
centrate on that, and then finally take
up university education You see
the absurdity of that because there
will be no primary education unless
you have secondary education, unless
you have teachers and all that com-
ing after university education

Shri Tyagli: May 1 request the
Chair to kindlv extend tne time of
voting to the committees which 1s
going on upstairs, because that 15 to
be over by I 30 pm but the House
cannot go? You may please extend
the time. before 1t 15 1.30 PM

Mr. Speaker: The Prime Minister
1s Interrupted But it dnes not mat-
ter The closing time for elections
1€ 1 30 M 1 shall extend it to 4 30
PM

Shri Jawaharlal Nehru: I do not
wish to take up too much of the time
of the House, There are just one or
two other matters

The essence of our econcmic situa-
tion 1s the food situation, about which
thus House has said much, and be-
cause of that, the house will remem-
ber that out af this fresh money that
15 expected to come from taxation, a
considerable sum, namely Rs 25
crores, 1s meant to be set aside, and
to subsidise food wherever neces-
sary That 1s of great importance
If food 15 tackled, and iIf we can
conirol the foreign exchange situa-
tion, then other matters gradually
fit In The foreign excharge situa-
tion can ultimately only be control-
led by our manufacturmg things
ourselves That 15 the mmportance of
our heavy mndustry programme 1If
we leave that out, we are always dc-
pendent on otber countrics for fore-
1gn exchange I do not propuce tu
deal with the wvarious items and
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others, which my colleaguz will deal
with No doubt, everything that has
been said in this House has to be
considered carefully and fully.

But I would like finally to say to
the hon. Member, Shri S A. Dange,
—with all respect, I may tell hum—
to examine his own theoretical out-
look and find out if he 15 not some-
what out of date, if he 15 not some-
what lagging behind the (Communist
Parties 1n other countries, because
they are much more wide awake, be-
cause¢ they have to deal with live
situations

Shri C. D. Pande (Naim Tal): He
15 a Stalinist

Shri Jawaharlal Nehru: In fact,
they have begun to say that there are
many paths to socialism, not merely
Shr1 S A Dange's path

Shri Gorary (Poona): Let hundred
flowers bloom. That 1s the latest

slogan

Shri Jawaharlal Nehru: That 1s
what Chairman Mao has said m
China, namely ‘Let hundred flowers
bloom’, meaning let hundred
thoughts or theores be discussed

Shri Tyagi: There are three hundred
mtllion= 1n India

Shri Jawaharlal Nehru: There are
many ways, no doubt, and we are
strugghing to find our own way, at a
time when we are facing, when the
world 1s facing, the most amazing
developments I refer to these nuclear
bombs etc merely as a symbol
of these changes and developments
We just cannot remain static, static
m our economy, static in mind, think-
ing only in terms of some theories
which may have been good enough
in the past, but which do not and may
not fit in either with the present cr
with our country as it is today. We
must remember that if we have to
make good, we have to find our own
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path, and we have to carry these bur-
dens. You may shift the burdens
here and there; you may lessen the
burden. That is a different matter
But it has to be spread out; it has to
be balanced, and we have to produce
this money from our country, be-
cause while we are prepared for the
help of other countries, we are not
prepared to be dependent on other
countries. We want to indicate to the
rest of the world that we are prepared
to swallow many bitter pills to retain
our independence and to mamntain our
progress. Thank you

sl wwidy (weOWMeY) W
#gET, 39 ¥ qf & @ ¥z g
F AW 7 owaq faart awT &€
g ¥ am w1 A @ R st
S FAY 7 WIT WG T qAH F
fedt A=t a1 Ioore frar @ 1 &
AT § % AT F AWA A A9
¥ yera Ifeqm § I A qama & fF=y
s 41 8 ey a8 &1 fe=
WIRIAA & Aed W OAGAE g1 AR
&, famy o7 72T F mrCOntT TR T
1T ¥ 5 T 35pT A faare
wsralfrs @ 1 Wd AT F JAT A
T4t & oy =AY ¥ fAg owm 9,
foeg qo™ WAY & AwAYY W R
et w) faew A%, A smaw ww
I & AmT W F faar w1 9@
afy t@r ¢ f& a7 WAy AgwTE
AT ¥ FIT WIAT WU qATE ATHTT
¥ wopw @9 1 # Wt @ AW
G T T | WG A AT
¥ Ao gE @ e & fr afe 3 zean
X Y iy ot afcfeafr &1 qara
ge & 1 3w | wvE owy e G
& o W & el sy W faw
g ATgAT 1 g WY ERT WraT

g T N T A R A IEF
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&g Wiz 95 999 W gh & W
Y oY qundt & srq S fea
AT Y AT AT W LRI Frar oamg
WK A ® QA g F e
¥ gz ¥t 9rF av & wewar § e
quTe 3 ot afcheafa dmry v & swwr
froser fear v werT @0 g
A oY afefeafr dar g€ & v & R
T TER JaEE § iR oW
FavEIfaE A AT TATA AAY AT wOA
Y THR TG K AFA |

AT AT ETT GHTT qrHA Iafeqa
€ 1 & w7 59 fea ¥ faarx
T @, A qA wren §7 5 qwre
Xt M9T WIS § gAY a wgd o
A I gRmEY 7 whw ST 9 A <
AMG TG § IT w1 HrE ARG fowar o
AF | g T F0ATGOT GAT F AT

Mr. Speaker: Order, order I would
ddvise hon Members not to come to
me hereafter It 1s very embarrassing
to me 1 have asked the Whips and
Leaders of Groups to pass on chits to
me dicating whom they have called
upon to prepare so that I could call
upon them to speak This i1s the pro-
cedure except in the case of Unattach-
ed Member< or Independents I have
been receiving these chits and I am
looking nto them They may also
submit names of some more Members
from then Groups so that I may be
left with some chowce But now agamn
and again hon Members come to me
and ask me to tell them whether their
own Whips have asked me to call upon
them to speak For this, they must go
to their own Whips

It 1s not a little embarrassing to me
if all of them come and surround me
here, 1 am not able to know what 1s
going on Therefore, 1 request hon
Members not to come to the Chair
Let them send chits or rise in their
seats
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Shri Binhasan Singh (Gorakhpur)
May I suggest a change m the system
that 1s being followed m taking slips
of names from the Whips? It means
that one 1s not catching your eye He
has got to have the favour of the Whip
and get his name there Under the
present system, except those names
are there, nobody can expect that he
will ever have a chance to catch your
eye, even though he may come pre-
pared to speak If Member come
prepared and catch your eye, they
should be called upon to speak This
system should be followed Other-
wise, what will happen 18 that only
some Members will get a chance to
speak and the others, thinking that
they will not get a chance, will leave
the House, making the House thinner
and thinner

Mr Speaker I am afraid the hon
Member does not understand the im-
phecations of what I saxd It is open
to every Group to ask a number of
its Members to prepare on particu-
lar subjects Then the Whip or the
Secretary or the Leader of the Group
should pass it on to me Am I to
call anybody at random, wnsever
stands up here?” The hon Member
does not want to abide by the deci-
sion of his own Whip and wants to
throw all those 500 Members on me
% decide whom 1 should call upon
to speak I have also to regulate the
debate As a matter of fact, I was
really panting to find out when Shn
S A Dange spoke, as to who I should
call upon, who 13 well versed and 1<
able to answer hum, so far as the
other side was concerned 1 am in=-
terested m seemng that the level of
the debate here rises We are all
being watched by the 360 million
people of India and also bv people
outside Shall I call upon any back-
bencher to answer Shr1 § A Dange?
It 13 wrong to expect me to do 1t I
should know who mn a particular
group 1s prepared to speak on 1 par-
ticular subject It would be introduc-
ing chaos n this House if hon Mem-
bers do not want to abide by the de-

30 MRY 1887

names do not appear in the lst sup-
phed by the Whips, 1t will be very
dafficult for them to caich my eye,
except 1n exceptional cases with res-
pect to very senior Members, whom
I find 1t difficult not to gwve a chance
Hon Members will see thai this pro-
cedure wall work very harmoniously

™I T F WA R R
7 wwrE AT 7T 7 7€) vy AT ?

W@ WEHW  FTE AT AGL )

Wy arwiwr F fAAEw ¥X w@r
Y& e werrs § WORT Il F
FIL AT AT T T § IV FT 94
ot ot & "aeqy 7 faqq fwar g,
T ¢ a| A gAw @ faur @v
wwar fr farr s west & @ 41X
R A wAT N EHE WA
wfqF @ 7@ # g A g |
T e ¢ fr wam wf 7 oW
WY & g At $ w77 fpar @ fr
qW A§iT AR KT AT AT AT
Ty g § WX 39 § afwd g avq
% 1 Y @ w0 f omr g
arer A ¥, @A @ L WO TR
o o & ot qer & faeey AT
FTHZ TN ¥ FIC I AAT I TN
A Ty o W § oAy 9w e
T FL THAT | WA WY GHETA
¥ fad wTq Y oA § IR Wied
wror T F froe e gE ¥ 1 O
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weery e & 1w faar s ®

FRET § AT WG 9 ATRY FHE
T 1 A% Tigor 9x & N 983 9L EG
e frg daz @rg + WA
weT T}

“It 18 a flexable plan and 1t will
have to be adjusted from time te
time as circumstances demand and
as rasources of the country per-
mit”

g FHE TET F7 FAGT F AT WA
ax & frey faa w0 4 Tow Aver
# 3Y wiq 7 fegy FAE IA Ay faw-
F1 T AT T | ITEA wT

“I am afraid the plan 15 not a
piece of India rubber. 1 mean 1t is
not something which has certain
flexibility and I can elongate it”

‘éa@m,mwﬁm
s & ford aa @ WY art F wentan
F I wom & o= fegr o & 1 afx
wrewnay oy % fod & oY @@ 2w
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ITAT EAT AT WEA Y ®T aedr
frrr ek Sax TT 9T T R 0
129} feor sftesr &Y wraerwar # awgaY
9T TR qew aur fear mar ¥
f wma, St feammers, a=ng, Freafer
¥, o0 WEH 7 i@ A7 § | A0 6w
W ¢3 W14 S &7 § TEET QW T94T
o AT & w41 B 1 W wFA, W
famy oot & %27 oft &, % 2w o Y
# wv w1 Frafrs < ey § W%
gk frafer &Y Seqrea T I & 0
¥ fadew & fr s o wgw
R A AW 1 T IRE " A D
TE TR g g adr A
fr forey aga & fmar o wwar § 1
AR T FIHA TEE | 3T 7 TR
art wrofr wiew ger & 2 @
TF WA AN A S WTW AW §
¥ woft waw § fraely woft w07 1 91T
¥ rrw F A ¥ Az s fw
wre Sl #r ) W et qw
T W wW TEd ¥ % fear a@ ar
gk 1 H Wt g e S e
* fr afz 3% T W AT TTENT
& a1F A 2@ § avw & g foreelt
el wrasas ¢ I a1 wOR oW
age wwd ¥ fad ol R qwew
T aey § ) fev @ weew 7 W

A wa wiww fisorar ¥ a1 | SN
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[sfr arorgaiy)

R § 3§ wiew glewd fraft ag
ey ¥ ¥ fod woere &
£ 1 = wrowY fer waveT & @Y
o & oy wr e wed
wW T FEC oo o feoar 3w
s A gl e ST v @
ey = w1 arh wiew fead
#TT Y ¥y |war |

3

ﬂﬂ!o

TIE W oare o T § ot afe
® o @ ¢ WY o% fog oF @
faferr o famr o7 @7 @ il Tow &Y
WM AT A q Aer v & fw
for wft & soeeH v Ty
RE ¥ AT ™ frar @ 1w
¥ <aftd o= R 7 w7 57
aq gg T OF FA ey & Fmie
1 gHAT ¥R AT GCH1T & fog
wwwAT & 1 gy o o v & fa
W ovaT #Y ¥a1 ¥ fog aw@ @ foeg
gafew gfefadt adfeds smr o
¥ 1 9 Wi A & W FwmET g2
o AlT AT TR I OWETT
¥R

TREHTE W1 W G G F 707
OYYT §HT 92 €T 4 AT & | 09 IqH
s gfg 3 o @ & Wk 3 famr
& g% 2@ ar w® qfy 33 dmdy &
st | w fag wr Wifam o &0
arax fa w7 g fie s faedy

I weA fewr &1 QAT 04,
WY 9 AT ®1 gEe o gfaw v
aEy E

o ¥ Hfmr 92 ¥ "y
7 uw Y am fraew s aka ¢ fe
wr geerr wawAr & by oo afer
g€ &Y svar sfewra wwr g F e
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9 et aww § e foawt xg Sww
T ¥ H 2 u% | ooadir ot 7 felt
wfe o § ot fog @Y iy w2
& ama afr wrf | e of gy W
ot @ver ¢ fF Tw o & sy gk
¢, 9 aordy adr g, oY & gow W@
&, YT wr wnw wrf, wog, fRar
Y weom a ¥ sfew wone WX
et ¥ gaw W aer gfe @
Ia® ot 7 fog W § | W1 W< T
W #Fr ®Y gy g o g e
W ¥ A wor 9T woArT Q@ 4
ST AT TN W AT Y ooy v
weitv Y 72 & | ¥DT wAwA wow
forqr wfafrmr wd M arr s R E
s & wrany S s ) s
amEd W AR A BT AR wAT
AEAE 1 NN A AT AL T Ay
faar st 7 wer & v wmgwe & d@nq
ey fy ot gw e ¥ suaeqy ¥ fea
¥, o & =¥ wfus @ w7 1
e fear s ) WY S v
% agr 7 f war R gfca fdee
FT AT TTEHY § IH T T qG TET
ay At 7 wgraw gw Ay ATy
w7 fa=re &7 72 § oY v e
Fdr g g a7 fawrr A Fen
arfga | & 7 gwwar w5 f gfae
frdtom gt @&t amw A STATE Y
FH G a7 JEaT 2 TH A
F garT gfewor wve g wifgm
fierg aw @z @ & faer ool %7 Wy
e fa el ar ¥ wagwd oW
ag %gr T § fw gzt Qv ¥
afCTRErET § W TET & Sfraw &Y
% ®r§ aga >N gfe +f gt @ faer
Y § fr ur Jmr ¥ g

&
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fir Fraey gl wd  sTeEqT TR
gt W< Tod, oy wg ooy & 5 TEw
aredy ¥ grenr Afwd o

g whasy w7 frare w3 ag 6 §,
fory vad fag s w1 faege
afer q¢ s & ag waR 3w A g
T Afasy w1 FAF AW q g
w9 aq | ey wodt s
wm, femg o9 a&T 1 e s,
YT Tror 2 FY AT AT § IR WL
IT ST § @ FT 0T A F AGY @w-
war fs wT I 3T AN 44 X AR
ar W@ & AR aG Tad ¥ I
arfiear & w7l a1 gt § | W ww
ag & fF w1 foaT oTd 1w &9 w7
fs @ Tav 7 qwadly g ]
1< fraT € | 38 939 IES) aaw ot
wFaT § | UTaE TEAT B 9 AR 9@
¥t & qwx A e
wft g9 T 7 w1 v ogw we
WIE TG FAT ATEX, §F Fevar Wt AT
agd 1 AT T T Y Az ag €
fe g7 forg Teq & == R &, FAT 9X
AR | WY AGHA T § | WY IN RS T
aw w%5d § | feg forw e &Y oy
qrq A% JAW A1EF &, IqX 9 &
Arax g ara IaAr € fv o weavr
7 aferer #Y gad e &Y o @ g
g AW WX afergT w7 WY A
|drg |

T ¥ g% 9Ty 7 79 4w o
wat &Y § 5 o9 o /¥ § et
W, frsafoar sg, sy =
T B HR gAr Y WX gew
wiwsTd w9 STOT ¥ T & T
wrewt I9feqa w3 1 W & T ®
T 7 A% g o7 frator w7 & forg
g e smaww § ) feg gm aa ¥
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a9 gaa g g o o1 feay & sovfe
o frar 2 ¢ | v UF s
T F Wy w1 g fear qr 1 v
e 7+, 49 g &, ow g g
¥ faafr g o w@r g 1 & A w0w
¥T4 AT A°IT & qF T€ qASTHr T
a7 @Y & 1 T ¥ F S v
forerd, fomr & wraeraT # T W
TET &Y ATHY Y arfa ST 7g oy
& W ¥ @ wrw Ay A Ay g
g gt § 1 S S wpifaey
A & T A& 04T & AwEHA
Tz frater & faw @ Wi afeas
1 507 Gt At w3 T § 1 g
# Q% a7 fawr WA qe a9
T S 9T #1E  OF HUT A9 T
FY AOTT WA | IX AT OF qAE |
WIS #T AT FT T Y FIET
1 w9 eqfir FT avq § W e
AT AR | WO W § AAT A
g @ Wy qowTT #Y Wi R &
ST A § | [yt gfeewior a1 of @

F K gravawarg |

wgteg, e & fog & owaT §
IR e § IHH UF AT FI0 g
Y & f g g ) qRT F SR a7
J[ATET T QT § | g8 W Fradony
& & 1 qua oy @ W7 & FganT
FYNTT F & Ta 8 fam war § )
WYF-TAT FT TG g1 & A9 7 faew
fratorr sfefa & famr sn g 1 AT
JUHT A% AT Lo WL w7 g AT o,
7 d5% &Y waw g (& 7w faelr
o oy Frdws afafe 3% fort 7 &0
It d57 % ardw w4 fow
g qW e arde w freft € 1w
7g &% T v fwrer A wwww & o
forer mfrrfcat a7, ag 4wy w7 sy
fiewg o o% A% W I oAt Wy
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wrtae ¥ w9 wgaw ¥ fag wmafaa
i fear srar o gloeT FY w0
uqt F iy Fravorr & w9 & Y Semar
ATAT, A T YAAT BT FHSAT & (7T
T & sfera Seog dav A far o
wHaT & | AT 29T ¥ FTOT 7 ITATE
oYt 7 gt mar @ 1 gaw W A
¥ ara 7Y & Fr B =71 Farwerer Aoz
Afer & grm wifgq 1 Freg g8 g ¥
frator & w1x ga#) swreT § qfio
FA ¥ TOF @7 9 INET LT
@ gifma w@d # wrawgwar § |
w1 & wraT w%  fif AT awe yEaE)
# S o ST qT | ey @ d,
IV w9 foFar Srgar W7 T a1 w7 TS
farar straa f g aYorT & ww fraTor
&, fory faer 7Y <ft 7 Fewforr wgr &,
W IF T e ;R 7T W §
A F AW ITGRT TE FAT, qEAT
o ®Y qgF A 9 g7 a3 ¥ g
T Faifaa w4 fow & 3w § aw
&A1 FT W v € qgw afww
fFersrre fopar oy @@

g & weaew & X AT
wrafer a8 & f gardt aiser qoft swee
& wafs ag = sur g iRy
AR AT gaE 4 T § ) g
YT W FH X, W(AEF ¥ qwH ATAT
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o s € | wawy wfigd e
w faaor A I ey w7 W%
FawT AW F | 5 ¥ afy T A
Afa a3t 7€ 2, w7 T TP wis FamEm
7 gfg 1w & 7€ & 9k A
geafoorms gart oA § 1 Bf s W
wd Af &1 s €, T e SO
# 1 T ¥t JarRw Y IhAT W W7
T OH qFS FATL ATHA @7 § WL
W HHE FT FATAT TFT Iq FY AT
qT G A 1% 5T 73 & foerey ag @@
s R FIgar g v @
o & weferaior 9 e ¥ faers fem
AT WX 5H AT & TAF 6F § S
T GHAT ATA F FT Tqew 6T AT |

A7 1Ay wfas g7 -8 sgv §,
917 |

Y qoraT & faafor & worg, @ wies
g 7 I gu 3 g wifew gafaato #
fewr 7 waew wofa T awg &1 frg
&% o7 foag @ fr dvoem ddr wd
wk & forrd rerarer 9% w9 st e
wte gt a7 wfirs 9 fear mar &0
wror faaft Far A qEET gk wve
8, =y feafy fawe T &)t af
ot fis 3w & wvary w5 vt €, fowg
farreor &1 QW &1 W wQT wT WA
oy T w3 oY w3 frarver & Qv T

Sardar Hukam Singh (Bhatinda):
Mz Speaker, Sir, before I take up
the taxation proposals, I will have to
make reference to one thing that has
been recently referred to by my hon.
friend Shri Vajpayee. Just now he
talked about the language agitation,
and he was of the opmion that if the
Government wanted, it could be am-
cably settled Every well-wisher of
the country would welcome such a
settlement, and I assure him that we
would be very glad if he -an bring
about any settlement at this hour too.
We are anxious to have it.
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In his speech he smid that Punjab
was also one of the Rashtrabhashas
and he had respect for that too If
this fact alone were conceded there#
would be no trouble at all in the
Punjab State The contention of
those who are carrying on this agita-
tion 1s that Punjabi 13 no language,
that they would not read it, and that
at least, if 1t 18 @ languagoe, 1t 18 a
language of the Sikhs and not of the
Hindus I would like to know whe-
ther Bhnn Vajpayee 1s also of that
opinion

Shri Vajpayee' No 1t 1s not a fact

Sardar Hukam Singh: If it 15 not
a fact, then he should try to persuade
his comrades to come round to this
position Then there 15 absolutely
no trouble It 1s so simple an ffair
and 1t can be settled wvery soon
If they were to concede that
Punjabi 1s a regional language, and
it 1s a language of the Hindus and
Sikhs both of whom live in a particu-
lar area, then ther= 1s no Jifficulty
at all It can be settled very amica-
bly, very smoothly and n a short
time So, I would not tak~ long and
would only advise my friend Shn
Va)payee to make efforts axd try if
he can bring round his friend, to that
view

14 hrs.

Now about the taxation pioposals
1 realize that the country 1s passing
thiough a very critical peiiod, I also
apprceiate that our Prime  Minister
1s 1n a difficult situation We want
to hclp him to overcome those diffi-
cultics which he 1s experiencing We
know, that if the Plan succieds, we
march forwaid, but i1f it fails, then
the country sinks ‘The DBudget,
whatever 1t might be, that 1s prisent-
ed during this period can only be
judged by the consideration whether
it would help in the implementation
of the Plan or whether 1t would re-
tard it I do not deny that the inten-
tion 1s that our Plan mght prosper
and with that object in view, all those
proposals have been made, but 1t has

30 MAY 1057

Genera. anscussion 2975
to be seen whether
take us to that geut T eY Would

The first thing ought to be th
proposals that he has put fm;’a‘E:
not raise the cost of hiving and do not
add to the cost of production and
these two things are inter-connected
I am afraid, whatever the Proposals
are,therewouldbearlsemthecost
of iving and thus the implementation
of our Plan would be retarded Now
taxes have been proposed for tea,
matches, sugar and even o1l  These
are necessities of everydav use and
an increase m their cost muyst neces-
sarily mean a higher cost of lving
This demand 1s inelastic There can-
not be any analogy of these thirgs
with cloth, because the housewife
cannot restrict her family consump-
tion of these things Now, when we
pursue a policy of prohubition, tea 1s
the only drink that s left to en or-
dinary man Are we gomng to deny
him even that luxury? So far es
cloth 1s concerned, even poor men
can cut short theiwr necessities and
their requirements, but so far as
these things are concerned there can-
not be any reduction in the demand
The housewife must see that fire 1s
burnt every day, whatever the num-
ber of matches that may be requir-
ed, she cannot cut it short Similar
would be the case with sugar and
these edible oils In the case of
cloth, perhaps the middle class men
can sustain themselves for a year or
two on old stocks, they can draw
upon them and in our country, there
15 not such a necessity of cloth as in
cold countries Therefore, this de-
mand 1s elastic To draw the conclu-
sion that when there was an increase
in the duty on cloth, there was no
risc m prices, would not be safe 1n
this case

Secondly there should not be any
increase In the cost of production, but
when the taxation on cement, 1ron
and steecl 1s levied, then certainly
thaie would be an increase . the
cost of building matenals and the
cost would nse to a considerable ex-
tent Then there 15 an mncrease of
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tax on petrol and diesel oils; these
are fecessary for transportation.
With this rise, certainly there would
be a rise in the cost of transporta-
tion and even in the cost of genera-

tion of energy. That would mean

that the cost of our Plan would go
up.

Under these circumstances, we
must appreciate that there are ele-
ments in these taxation proposals
that would contribute to the ricing
spiral, and we should be on our guard
against these things. There i3 no
doubt that tax on wealth and tax cn
expenditure would fall on the rich.
But the other taxes that have been
imposed affect the poor and the lower
middle classes, and even when the
wealth tax and expenditure tax fall
on the rich, they get this satisfaction
that they get a decrease in their super
tax; immediately they get some bene-
fit. But the poor have no such con-
solation at least for the present. The
reduction in super tax would be de-
finite and immediate. They have al-
ready begun 1o fake it. I find in
my salary bill that there is an in-
crease of Rs. 100 in the way of super
tax. This is definite and immediate
while the expectation of recovering
it by wealth and expenditure taxes
is remote and uncertain., When the
super tax had been reduced just now,
then so much money has been left
with those classes who have propen-
sities for spending; they will spend
it and then the prices would rise
again and this will add to the infla-
tion. This class to whom this bene-
fit is being given is not living in sub-
standard conditions, that they require
a cetrain raising up. These propo-
sals have put cash in their hands
which they would spend. The Fi-
nance Minister might say that he
would collect it again in the form
of wealth duties or expenditure
duties. But these wealth duties
would cover only those wealths that
would be of the wvalue of more than
Rs. 60,000 and then this would begin
from 1958. What would happen
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during this period? Weaith that is
of the value of Hs. 2 lakhs or some-
thing like that would be split up. If
there is one father and three sons,
of course, it would be divided into

“four paris of Rs. 50,000 each; every-

one of them would escape and no-
body would pay it. The cash is be-
ing given just now, but the return
that is expected of it after a year or
so or after 2 years later. would not
come to the Finance Minister and
this money shall have been spent.
in raising the prices and the Finance
Minister would find himself too late
to reach them.

Then again, as we all know, the eva-
sion of taxes is a human frailty. Peo-
ple would try to evade as much as
they can. When they get money in
their own hands, then the natural in-
clination would be—now {they know
that the wealth tax is coming—they
would rather hoard money or would
spend it in the purchase of gold. Al-
ready, we are seeing that there are
pressures on the price of gold; it is
already going up. If the people be-
gin to hoard money or invest it in
the purchase of gold then our Plan
would be doomed. We would {fail
there, because we want money—
what to say of collecting taxes from
that wealth or from expenditure tax.
This money that is current just now,
would go underground and my fear
is that we would be faced with fur-
ther difficulties.

Then the tax on wealth would prac-
tically mean tax on landed property—
immovable property. That wealth
would be difficult to trace; it might
go underground. This would be the
real wealth that would be apparent,
that everybody can reach there.
Therefore it would mean that all
immovable properties would be tax-
ed. But higher income and Dhigger
properties are not with the same class
of persons.

Therefore, even if we chase those
persons who have high income and
we catch them, we will recover the
income tax but not the other one.
The wealth would escape from us
and it will be hoarded and conceal-
ed. I want to draw the attention of
the Finanee Minister to this aspect.

The Finanece Minister has stated
that he expects to recover Rs. 15 cro-
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res by this tax. I am anxious to
know about the details of it. Even
when death duties were imposed we
were told that it would bring in Rs.
8 crores; but in actual practice it
brought only two and a half crores.
The basic on which this calculation
was arrived at has not been disclos-
ed to us. I would appeal to the Fi-
nance Minister to take this House
into confidence and let us know the
details. I am afraid that this figure
will never be reached and I fear
even the foundation on which the
structurs has been built up may fall
down.

What would be the effect of the
wealth tax? I may otherwise call
it ‘property tax.’ What would be its
effect on the local bodies? How would
it affect their income? The Munici-
pal comimittees have been depending
upon this property tax. They have
no other source and the sources for
ithem are very restricted. The Fi-
nance Minister has many fields to
explore. But the Municipal Com-
mittee depends chiefly upon this
property tax. If that field is also
taken away, what would happen to
those Municipal Committees? Where
would they go? Where can thev de-
rive their income from? They will
not be able to get the money requir-
ed for them. As we are taxing these
properties, their wvalues would not
appreciate. Nobody would be prepar-
ed to buy properties so willingly.
Per_haps they would like to invest
their money in some other form.
When the wvalue falls, proceeds of
taxation will also go low. Our ob-
jective would be frustrated and we
will not be able to get that amount
of money which we expect today.

. Another thing I want to mention
is this. These taxes are to be recov-
ered from the income of the asseszee,
which the assessee might possess. So
far as income-tax is concerned, even
now there are about Rs. 200 crores
worth of arrears. This has not been
realised. Does the Finance Minister
hope that the assessee will sell his
property every time that he has to
collect the wealth tax? Does he hope
that the assessees would pay him
from any other source this wealth
tax? It would not be possible. Those
properties would be available for
sale. Everybody would like to rid
himself of that burden and they
would not be sold so easily because
others also would not like to have
that burden. Their values would go
down and that would adversely affect
the income that we expect.
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One thing more. Just now our
Prime Minister referred to the mode
of recovery of the taxes. That is
very cumbersome. The level of exe-
mption has been brought down now.
The Prime Minister thinks that in
other countries it is much lower. But
in those countries, the mode of re-
covery is very simple. The man need

not bother himself by going to the
income-tax  office, waiting there.
suffering harassment etc,, which is
feared even by our Prime Minister.

He is asked to pay a particular sum
and he sends the sum. Our number
of assessees would become much lar-
ger. So, we should appreciate the
time that would be lost if the present
system is continued. How many man-
days’ work will be lost by this sys-
tem? A lot of time will be wasted by
a large army of men running round
these income-tax offices. So, we have
to evolve some simpler method of
assessment and we should not con-
tinue the present onerous and difficult
procedure that we have. TUnless that
is done, this additional taxation would

mean high expenditure even fto the
Treasury as much to the people and

this would not bring as much money
as we expect.

Shri D, A. Katfi (Chikodi): Mr.
Speaker, Sir, I am thankful for the
opportunity that has now been afford-
ed to me to particigate in the dis-
cussion of the budget. It is my chief
concern to see whether the taxation
proposals made by the Finance Minis-
ter are justified and to see whether
the budget proposals offer any hope
to the common man. Since the dawn
of independence, the people have
been entertaining hopes of Ram Rajya
which was promised to them. The
people were asked to make sacrifices
for the days of prosperity which
were promised to them. Whatever
taxes were levied, the péople paid
them without any grudge. They were

“asked to have patience and to wait

to see better days. OQOur First Five-
year Plan is over. Thought of the
Second Five Year Plan has dominat-
ed the thinking of all the people now.
Likewise, the First Year Plan had
also dominated our thinking previous-
ly. During all these years, the peo-
ple co-operated heartily with the Gov-
ernment and they supported the
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programmes. What bas happened?
They were told constantly by the party
in power that the plan had been a suc-
cess. But, is it true that the plan
has been a success? Is it a true
statement that the Finance Minister
made that it has raised the standard
of living? It is surprising to read
such a statement. It is false propa-
ganda A plan must be judged by
the results. What 1 the result? The
result is: Corruption and more cor-
ruption; unemployment and more un-
employment; hunger and more hun-
ger; taxes and more taxes; and ex-
ploitation and more exploitation

Fl

Sir, 1t is not that the standard of
living is raised but the cost of living
is raised. The standard of luxury
of the rich might have been raised
If the Finance Mmister has this class
in view, then I have nothing to say
But so far as the common man 1s con-
cerned, his position is dangerous and
precarious He is in a great fix His
standard of living or his lving 1s
below the lowest standard In the
midst of these circumstances that arc
created after the First Five Year Plan,
he is forced to ask whether this 1s
the people's government The great
problem before him now 1s one of his
own survival and this 1s our socia-
lism—the Indian socialism If this 1%
the concept of our socialism, then,
one has no other way but to run away
from 1t, praying his God to save um
from such a hornble thing known as
socialism

Whether the Plan has been success-
ful or not, one thing 1s sure The
benefits of thus Plan have not reach-
ed the middle and the poorer classes.
Everybody 1s gravely concerned with
the result of thus Plan—where the
money has gone, how and in what
way such a large amount has been
spent and how the condition of the
people, instead of improving, is
deteriorating 'The people are just 1n
asking this question But they are
unable to get a satisfactory answer.
Under these circumstances, the new
tax proposals extend %o the people
only miseries.
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Since the tax proposals were made
by the Finance Minister, there hys
been great unrest caused in this coun-
try. There is great uproar sagainst
these tax proposals, Bince the decla-
ration of these proposals, the prices
of all commodities have gone too
high and the life that was already
hard enough is now made quite un-
bearable. I am not against taxes. I
am not agamnst the Plan. The peo-
ple must pay taxes to raise the re-
venue and to execute such plans, the
plans aiming at community develop-
ment, at revolutionising the society
materially, spiritually, culturally and
educationally But the most impor-
tant point 13 that the money thus col=
lected and invested in such plans
must fetch some benefit, must add to
the wealth of the country, must in-
crease the paymg capacity of the
people, But, after the completion of
the first Fave Year Plan, there is the
question before us, namely, whether
there has been any increase in the
paying capacity, whether there is any
addition to the wealth of the coun-
try If there has becen any increase
in the above items, then, why should
there be poverty now? Why 1s there
this costly hving?

In my opinion, the first Five Year
Plan has not given us back as much
as we had spent on the Plan The pay-
ing capacity of the people, instead of
incereasing, has decreased to an extra-
ordmnary extent On the one hand,
there 1s constant increase in the taxes,
and on the other hand, there 1= a con=
stant decrease 1n the paying capacity
of the people If this continues, &
day might come in the near future
when the very source will be aried
up and our Plan will collapse Our
second Five Year Plan has every such
danger in spite of our Finance Minis-
er's firm determination to pass
through or carry out the Plan Teso-
lutely through thick and thin. Today,
the food prices have gone very high
and there 15 fierce unemployment
and the cost of living has gone Very
high. Under these cire to
raise taxes on the articles which are
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of everyday use and which are deci-
dedly not articles of Iluxury, iz to
kill the people; it is nothing but ty-
renny; it is crushing down the poor
Asking the common man to sac-
course he has nothing to
sacrifice now—in order to achieve
greater good in the future is like ask-
ing him to die now in order to enjoy
Heavenly bliss after death. The pre-
sent position of the common man
demands some relief from burdens
and not the tax burden to be impos-
ed. If Government wants some money
to proceed with the Plan, some other
sources should be found.

Qur Finance Minister, while reply-
ing to the debate in the Rajya Sebha,
said that these articles on which the
taxes are to be raised are articles of
luxury. How can paper, posi-card,
tea, coffee, sugar and cement be arti-
cles of luxury? If these are articles
of luxury, then what are the articles
which are not luxury articles? Taking
up this interpretation of the Finance
Minister, one may go to thc extent
of saying that coats, pants, dhoties,
etc., are all articles of luxury. To say
so is a cruel joke. This is not the
excuse for raising the tax on these
apticles. What other taxes are danc-
ing in the bag of the Congress, I do
not know. What right have we to
condemn Aurangzeb for having levied
Jizziya tax on the Hindus? Our
Government is more than Aurangzeb,
in my opinion.

I plead that there should not be any
ijncrease in taxes on paper, tea, coffee,
sugar and post-card. Instead of rais-
ing the tax on these articles, it is bet-
ter to lift prohibition. I wholehear-
tedly support the suggestion made by
Rajkumari Amrit Kaur in the Rajya
Sabha. In fact, prohibition is not a
wise step towards improving the
morality of the people and improv-
ing the lot of the people. The States
iuwhlchthedry]awhimpmdtre—
quently say that pohibition has been
successful. Is it a fact? It is not a
fact. The fact is that before the
introduction of prohibition, only men
wate drinking liquor. But now, wo-
men and children too are drinking
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oo!:ntry liquor. Some people are
drinking even spirit. Some Member
yesterday referred to this, but I could
not follow it in full becaus: he was
gpenldng in Hindi, If drinking liquor
is a luxury and if our Finance Minis-
ter is pleased to tax heavily such arti-
cles of luxury, then, that may be
done. But taxes on articles of every-

day use which I mentioned earlier
should not be raised. .

I again agree with Rajkumari Amrit
Kaur in her suggestion in the other
House that salt may be taxed. If salt
is taxed, I believe the people will not
feel the burden. The tax proposals
have been very hotly debated in this
House for the last two days, but in
spite of all the criticisms, I do not
think Government will make any
change in the proposals. Qur Prime
Minister and our Finance Minister

have been busy with defending these
proposals.

It has been a matter of passion and
prestige in this House not to honour
the opinion of the Opposition and of
the public at large though the opinions
and criticisms are very genuine and
wholesome, At least the party in
power should do one thing. They may
go to the voters who have voted them
to power and ask them whether they
like these proposals. Then, 1 believe
what the public opinion is can be
rightly understood. But then, the
Government will say that the people
cannot understand where their salva-
tion lies. In order to cure the disease,
some bitter dose is necessary even
against the will of the people.
Similarly, in order to have greater
good in the future, the Government
feel that there should be more and
more taxes levied on the people even
against their will.

These proposals in my opinion do
not constitute any dose of medicine
but constitute a dose or poison. They
are not meant to cure but to kill the
people. The present taxation propo-
gals will hit very badly the middle
classes and the poor classes. To the
Scheduled Castes and the Scheduled
Tribes the new taxation proposals

will be a curse . The majority of the
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Scheduled Castes and Bcheduled
Tribes are landless labourers For
their maintenance they are required
to depend fully on the wages earned
by toiling for the whole day 1n the
lands of others There 18 no other
source of income for them The
wages that are paid to them are very
low I beheve the daily wage does
not exceed Re 1 per day Even at
the time of harvest they are not able
tr get sufficient food and they starve
When they are in this position, now
they are bemng forced to pay these
taxes from whatever little they earn

So far as the Scheduled Castes and
Scheduled Trnbes are concerned, I
mught say that whatever provision 1s
made in the Second Five Year Plan 1s
not sufficient to solve the problem of
the Scheduled Castes and Scheduled
Tribes The problem of the Sche-
duled Castes and Scheduled Tribes 1s
a very big problem But it 1s regard-
ed as a minor problem and accord-
ingly provision is made in the Second
Five Year Plan In my opmnion there
should be a separate Plan to solve
this problem this enigmatic problem
and to improve the lot of these

people

If the waste lands can be granted
to these people two things can be
achieved One 1s economic uphft-
ment of these people and the other
15 the increase 1n the food preduction
I believe there 15 about 8 to 9 ciores
of acres of cultivable waste 1ind 1n
this country If these lands are
given to the membeis of the Sche-
duled Castes and Scheduled Tiibes
for cultination, I beheve within a
year or two the question of import of
foodgrains will not arnse and this
baffling food problem will be solved
once for all

In our Second Five Year Plan so
far &> agriculiure i1s concerned com-
mercial crops are given preference to
food croos So the food problem will
remain  unsatisfactory for ever
Therefore, to solve this food problem
every possible remedy 1s to be tried
For that purpose one thing can be
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done just now and that i1s the grant
of waste lands to these people In
some of the States like Bombay rules
have been made for the grant of
lands to the members of the Sche-
duled Castes But whenever these
people apply for the grant of such
lands, the applications are rejected
by the officers concerned on the
ground that the lands are required for
grazing purposes In Bombay State
the area fixed for grazing purposes 1s
very strange—50 acres for hundred
cattle One can very well imagine
what the position of the members of
the Scheduled Castes and Scheduled
Tribes will be if this hmit—the pro-
hibitive limit—s strictly adhered to
In our State animals are preferred to
men So I humbly submt that the
Central Government should take
possession of these waste lands and
distribute them to the members of the
Scheduled Castes and Scheduled
Iribes If that 1s done i1t will be of
great help to thc members of the
Scheduled Castes and 1t will also be
in the general interests of the coun-
tldv as the food problem will be soly-
3

In tondlusion I may say that the
Plan and thc methods of financing
the Plan lack a human approach
towards the solution of a problem
involved n i

Mr. Speaker Mr Thanu Pillay

Shri B S. Murthy (Kakinada—
Reserved Sch Castes) 1 have been
waiting for three long days

Mr Speaker Can I accommodate
all the 500 members

Shri B. 8. Murthy: I did not get a
chance so far

Mr Speaker' What can I do” I can
only sce to it that not even a single
minute of the House 15 wasted

Shri §, N. Sinha (Aurengabad) I
suggest that the names of the persons
whom?ouaresoinztoullmrh
announced
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Mr. Speaker: I am afraid it will
fhave a very bad effect for the reason
that the House is already thin and
the hon. Members will go away.
Eevery hon. Member can well be
expected to be called. I can say that
after Mr. Thanu Pillai I will eall
Ch. Ranbir Singh

Some Hon., Members: What about
us?

" Mr. Speaker: 1 will call all hon.
Members.

Shri B. S. Murthy: Some of us have
not participated 1n the debate cither
on the President’'s Address or on the
Railway Budget. Those who have
not talked so far must bec given an
opportunity

Mr. Speaker: 1 agree But all that
I can say is that it 1s for the Secre-
tarics and Whips of each party to
give the names of such hon Members
as have not taken part either in the
one o1 In the other. Where there 1s
an organiscd party, I will confine
myself and will not go outside that
particular hist That much 1 can
assure you Bul to whom to call first
and whom to call next, that I will
decide to balance the debale Other-
wise, they must go and tell their
own whips that the namvs of those
who have not partiupated either in
the one or the other should be
included m the list Therefore, if 1t
is distributed wisely, every hon.
Member may gét a chance—at any rate
many of the hon Members 1 cannot
go on looking up whether he has
spoken on the President’s Address or
the Railway Budget.

An. Hon. Member: Why not we
have a time limit for speeches?

Mr. Speaker: All right 1 will give
ten minutes for. each mempber

Several Hon. Members: No, no.

Mr. Speaker: So far as Members of
the opposition are concerned, I have
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tried to call a representative of every
group except one. Now some of the
groups want two or three Members
of their group to participate in the
discussion.

Shri Mohamed Imam (Chitaldrug)s:
The opposition Members must be
given more time. ‘The time now
allotted to them 1s meagre. They
must be given more opportunities
than the Members of the treasury
benches whose business 13 only to
support the Government.

Mr. Speaker: But each one of them
has to justify his own constituency
also

Shri Kalika Singh (Azamgarh):
Preference may be given to maiden
speech

Mr. Speaker: All are maidens here.

Shri Thanu Pillai (Thirunelveli): I
congratulate you on your election to
this high office

Mr. Speaker: For how inng will
hon Members congratulate me?

Shri Thanu PHlai: This 1s the first
time I am speaking afler your elec-
tion 1 um an old Member But that
I~ another point

Shri T. T. Krishnamachari: He is
not a maiden but a spinster.

Shri Thanu Pillai: In this budget
we have given to ourselves the task
of 1etonstructing this country and
cicabing a social order where the
common man will be given all com-
forts and {facilitics, a social order
where exploitation will  be mil where
between the rich and the poor there
will not be much difference This 1s
whal we have given as the objective
of the Plan and the Plan as the means
to the end

Some hon Members who spoke just
beture said that everything has gone
wrong, the First Five Year Plan has
failled, everywhere there are taxes,
and s0 on We have just now come
to this House after the general elec-
tion. This is the first session. Some
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hon Members presume that the First
Plan has Imiled according to their test.
To say that that represents the
opwnion of the public 18 wrong We
have just fimished the elections and
come in after the first year of the
Second Plan Not only has the
mplementation of the First Plan
been accepted by the public, but
also the Second Plan has been
endorsed When they endorsed it,
they know there will be taxes When
the new Finance Minister came, his
first ushering in was the tax on cloth
He has a, theory which we all sus-
pected We thought that more excise
duty on cloth will increase the prices
and the burden will be transferred to
the consumer We have seen that
the prices have not gone up to the
extent that the cess has been increas-
ed His theory has proved correct
On the basis of past experience we
are bold enough to endorse the new
proposals which the Finance Minister
has placed before the House It 1s
not without reason, without conside-
ration, that w~ are endorsing this
policy

Hon Members asked about our
theory and approach I would only
say that our theory 1s not class war
and class hatred, our theory 18 not
vollence Qur approach 1s not
through ‘death, destruction and devas-
tztion and creating a condition where
through false propaganda, we can
capture power We have been telling
the people all our successes and
failures After placing the facts, we
have been accepted and our FPlan has
been accepted When we have
undertaken a responsibility of recons-
tructing a new socrety and that
through the Second Five Year Plan
with a number of projects which
involve not only Rs 4800 crores, but
something more, we must be prepared
to fulfil that responsibility

People ask, why this cess, why this
indirect taxation, the burden is on
the common man It is a very
catchy phrase I do not want to
waste my tume by telling a story, but
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One man said, the Prime Minster of
India, Shr1 Jawaharlal Nehru 1s the
backbone of India So, the Gods
found out that the common man is
the Prime Mmnister of India What
1+ this common man business” They
say, why tax these people, tax the
rich people ©Even 1if all the rich
people are taxed, do they want to
create a society where the rich men
will continue tw be nich and frome
t* m alone these hundreds of crores
¢« rupees will be collected—even 1if it
amuunts to 15 annas in the rupee?

14.44 hrs,
[Mr Drrpury SPEAKER in the Chair]

Is it that soclety that they want or do
they want to accept a transferance of
the burden to the people, to a wider
sphere, where the income 1s low The
data of standard of income m our
country, which the Finance Minister
has becn kind enough to give us,
reveals a hormble story It 15 less
than Rs 300, 1t 1s 289 or about that
We cannot proceed on the formula in
England or Germany or Sweden, The
tax must be equal to the minmmum
average or somewhere about 1t
What we say 1s that the tax burden
should be shared fairly and squarely
between direct and indirect taxation.
I1f you go on increasing the indirect
taxes 1mmediately before the develop-
ment plans are able to place more
wealth 1n the hands of the people at
large, 1t might m 2 way affect and
increase the difficulties of the middle
class people whom nobody cares for
except 1n mld talk Organised
labour and the trade union friends
are slways crying with these catchy
phrases The other sector also talks
about welfare and free enterprise. ¥
wonder whether by welfare they
mean that the beggar’s bowl should



toning down of the taxation, still non-
co-operate and create propaganda
that the common man 1s being pick-

pocketed and all that, it 1s a bad
thing

S8hirn G D Somani said that the
Kaldor report has not been accepted
in full Perhaps, he meant that the
tax must not be 77 per cent and 84
per cent, but it must come down to
45 per cent as recommended by
Kaldor There 1s another picture
People say, why tax the poor man
whose 1ncome 1s less than Rs 250,
why are you giwving this rebate
There 15 a lot of logic about it and
psychology about 1t At a time when
the higher tax rate 1s lowered and m
the name of broad-basing, the exemp-
tion Iimit also 1s lowered, there 15 a
grievance and 1t gives room for oppo-
sition propaganda that our Govern-
ment 18 trying to help the rich people
and not the poor people On the
other hand, the lowering of the
higher taxation 1s offset by the
wealth tax and expenditure tax
Though we accept this, the reason 1s
not acceptable It 1s said that there
are a lot of tax evaders and to make
them pay the tax and not go on
evading 1t, this concession 1s given
If the tax evaders cannot be con-
trolled by any other means except
by a concession, every other form of
crime will demand a premium This
1s highly 1mproper Tax evaders
should not only be booked, but dealt
with severely If it 1s for other
reasons, reasons of equity, 1if 1t 15 said
that he has also, after all, invested
his capital, and there should be some
return on capital and incentive, that
is something understandable When
we talk of mncentive, it 1s not only
incentive for the investor, but also
dor the worker
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When we come to that picture,
what do we see in the country today?
The gulf 13 being widened between.
worker and worker With all these
taxation proposals, with all the
money that 1s collected, what do we
find? The workers demand that the
prices have gone up and so the
vwages must go up The seller says,
wages have gone up and so the
prices must be put up Ths 1s the
priducers’ ery If this thing goes on,
where do we end” There are gov-
ernment servants who are deflnitely
much better off than the unemployed
o1 under-employed or the artisans of
the willages and towns Amongst
government servants, there are Gov-
ernment servants, local board ser-
vants and Central Government ser-
vants What do we find 1n these
agitations? The relatively better paid
people, 1n the name of equty, present
their charter of demands and from
them comes a bang on the Govern-
ment They get Rs 5 or 10 as an
instalment of compensation or as an
instalment of pacification After
every agitation, the Central Govern-
ment servants, the postal and rail-
way employees and other staff get
Rs 5 or 10 'The gap between the
State Government servants and the
Central Government servants 1s
widened You are not filing up the
gap You are going on widening the
gulf As between government
employees and non government
employees the gap 1s there and 1t is
wider Ultimately, the man who 15 a
small artisan or the small employee of
some small shop 1s left out Is he not
a worker? Is not the agricultural
labour a worker” What does he get?
Pretty little The rent alone is more
than 50 to 60 per cent in very many
States In our State it has only now
come to the sixty forty formula, that
15 the tiller getting sixty and the
land-owner getting forty But what
1s thir income” What 15 the yieldY
If you take all that into considera-
tion, this pacifying policy of the Gov-
ernment means that there 18 no wage
policy, no price policy also We are
going to discuss tomorrow a Bill to
amend the Essential Commodities

L ]
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[Shn Thanu Pilla1]

_Act What 1z that? Is it only to con-
trol hoarding, but not to control
prices We cannot control the prices
The commodity goes underground and
there will be acute shortage as in
war time If we leave them alone,
the prices soar high The hon
Finance Minister has given us an aid
to study how much the incidence of
taxation will increase the prices It
15 3l right, he also admits that prices
are soaring high in the market
What 1s the machinery that we have
to control the prices” When the
prices are going higher than they
should because of the taxation pro-
posals, what action does Government
propose to take’ Are we to be left
at the mercy of the traders® And
the traders als0 are not free They
also cnticise the Government, that
this Government 15 not domng this and
that Therefore I submit more than
the taxation, expenditure 18 more
important from our point of view
‘We are prepared to tell the people, 1n
spite of opposition, that they must
pay this contribution by way of
indizect taxation pay a higher piice
or reduce thar consumption, but how
will 1t be spent’

Look at the Social Welfare Boards
and the Communty Development
Projects As in the case of the Cen-
tral Government staff and State
Government staff, there i1s difference
between CPWD rates and provinaal
PWD rates and private sector rates
Why in the name of the commumty
project one should give CPWD rate
for a (ontract and somebody who
takes a contract make a Jot of money
in the name of the Social Wellare
Board or the Commumty Project
People are angry when looking at
this picture that the money which
they contribute i1s being swindled by
some local man they know They feel
there 1s a lot of what 1s called
lcakage and corruption s not the out-
ctome of Goveinments It 15 the
public t) go and tempt the officer
1t 1> not the officer who goes and
asks for contribution or corrupt
money, but the people very often go
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and try to corrupt, and then come
here and say “Your staff are cor-
rupt” On the other side, they go
llonswaththeatlﬂwhom,m
pay 18 less, therefore increase ",
and threaten the Government So,
where do we stand® It 18 between
the devil and the deep sea,
between Scylla and Charybdis And
there ure people who take benefit out
of both sides, agitating on the one
side not to give tax, and on the other
to ask for more wages They want to
create a certain type of confusion in
society, that 1s a means to an end, to
the end of capturing the Govern-
ment through the means of this sort
of confusion to be created I think
the people are intelligent enough to
resist that

Coming to these taxation proposals
which are immediate, sugar goes up
by five naye pame per b We can
casily gne that, accept that, but the
pr ce 1in the maihet goes up by three
anna per 1b that people cannot
accept but nobody, no organisation,
not cven those who criticise want to
orgiise a resistance aganst the
trader They only want to criticise
and create a sort of bad name for
the State

Shr1 Goray 1f the Consumeis orga-
nise resistance will the Government
protect them®

Shri Thanu Pillai Of course, not
only the Government but all people
who want to help the resistance will
help, but if in the name of resistance
there 15 going to be loot and arson,
that will not be resistance What 1s
resistance? Refusal to buy at a prie
more than reasonable If we do not
buy naturally the other trader will
come down

The hon Member who spoke before
me quoted Ra)kumari Amrit Kaur on
piohibition She 1s not a Member of
this House, but she seems to have
said something in the other House,
and the hon Member quoted that.
Whom does prohibition affect® If we
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scrap prohibition who are going to
pay? It 18 the people who go to the
toddy and arrak taverns, not the
rich people, the well-to-do people,
but the willager, the much-talked-of
common man for whom they are pre-
pared to c<hed all the tears They
want him to be drunk, his economy
to be shattered

An. Hon Member Even now he 1s
drinking

Shri Thanu Pillai Of couise, he 18
drinking, but not 11l along as before
Among Bcheduled Castes particularly
scavengers 1n my town used to be
drunk day and night, and nobody
could go into their area, but now they
are peaceful people and their women
are wearing jewels It 1s for them I
plead, not for the fashionable few
who duink for after =all prohibition
©or no prohibition if a man wants to
drink he can drink

This leads us to law and order and
the co operation given by the people
who talk about morals We talk moie
morals and practise very little of it
That 15 the ordei of the day Every
plutform {alk. about 1 but no plat-
form pracuises 1t  That 1~ the difi-
<ully

Mr Deputy Speaker A platform is
meant for talking and not for practi-
sing

Shr: Thapu Pillar 1 thought i1t was
& means to an end The means also
change

We want to levy a cess on salt to
bring about a betterment of that
industry and there 1s re<istantc
We 1s the resistng man? There
again the common man comes Peo
ple come and join the trade wruons
and say ‘What 1s this these people
are taxing salt” Everybody now
speaks of the common man and they
say that in the name of Mahatma
Gandhi1 and in the name of the com-
mon man it must go I beg of them
to produce good salt and the best
salt 1n the world in the name of
Mahatma Gandhi, and that is the
greatest honour and respect we can
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pay to im But then, this opmnion
from ex-Mimsters 18 born sometimes
out of frustration, to which we need
not attach much importance

Regarding the critiism made by
Raja)i of the Wealth Tax and the
Expenditure Tax, the hon Finance
Minister has said he would not say
anything about 1t That does not
give us an answer That does not
let us know how to meet his argu-
ment which 1s spreading throughout
the country, that it 18 wrong and that
soclety 15 going to be shattered
because of the Wealth Tax and expen-
diture Tax Rajaji's opimon will have
to be counted because it has got
effcct on the people of that State
particularly and also in India gene-
rally

Shn Narayanankutiy Menon
(Mukandpuram) He 15 also an ex-
Minister

Mr Deputy Speaker. Very good,

then

Shm Thanu Pillai Therefore, I
want an explanation to be given by the
hon Tinance Minister mn reply to that
argument Somebody asked 1if the
Fimance Minister will face the elec-
tions lle has faced an election very
1ceently Who are the people who
oppostd him? Commumsts, Commu-
nalists and everybody including Capi-
tali-is

Shrn T B Viital Reo (Khammam)-
Communists did not stand there

Shri Thanu Pillai I know they did
nct <wand No Communist stood
agsinst me but they <upported the
PSP Heie¢ they will guarrel, but
theie they will join that 15 a differ-
ent matter But the Communists, the
Communalists the Capitalists all
people of his caste and other castes
joined together and Raja): was no
exception It 15 said Rajaj: also went
from door to door When hon Mem-
bers throw out a challenge I say we
have taken the challenge and proved
it Wait for five years, then we
shall give the challenge agam,
and our Finance Muster will again
be returned
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15 hrs,

Ch. Ranbir Singh (Rohtak): I con-
gratulafe the Finance Minister on his
having brought forward these bold
proposals before this House

My hon friend who comes from my
district started by saying that these
propesals amounted to a war on the
poorer sections of the class-ridden
society I would Iike to point out
that 1t 15 just the reverse Perhaps,
he mussed a few words in his
sentence I would say that these
proposals amount to a war aganst
the poverty of the poorer sections of
the class-ridden society in this coun-
try

I have heard my hon friend out-
s'de thas House also several times
I have great regard for him

An Hon. Member. Who 1s that
friend? .

Ch. Ranbir Singh: Ch P § Daulta
I have heard him expressing

Mr. Deputy-Speaker: Qutside reac
tions need not be dragged into this
House

Ch. Ranbir Singh. I shall try to
avold 1t as far as possible I have
seen him to be so much in sympathy
with the rural people, and I have also
seen him carrying on propaganda
agamst the urban classes But I was

surprised to hear him making this 4

kind of remark I was not so sur-

prised when Shr1 S A Dange was.

speaking, because I could understand
the psychology behind Shr1 S A
Dange But I was not aware of the
psychology and background of my
friend Ch P S Daulta

Shri Ram Krishan (Mahindergarh)-
Who comes from your State?

Ch. Banbir Singh: Who comes not
only from my State, but from my
district,

Having said that, I would hke to
examine the proposals for additional
taxanon First, there are the mmpors
duties, The poorer classes have not
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much to do with the imports, espe-
cually, 1n the present drcum-hneu
when many things are not allowed to
be imported.

Then, there ate the excise duties
which are expected to fetch about.
Rs 60 80 crores, as, for instance, the
excise duties on motor-spint, diesel
o1l not otherwise specified, and so on.
I can wunderstand the position mn
regard to kerosene, but not so about
motor-spirits, diesel oil, cement, steel
ingots, sugar, and unman
tobacco It has been stated in ths
booklet that these proposals for addi-
tional taxation have been made
especially in the case of tobacco etc,
because they are bempg consurned by
the richer classes 1 am not very
much agamnst it But so far as the
poorer classes are concerned, such
additional taxes should not have been
brought forward

Anyway, the total sum by way of
excise duties on the other items comes
to about Rs 745 crores If we add
to thus the amount which 1s expected
by way of tax on passenger fares in
the raillways, namely Rs 14 crores,
ahich cannot be entirely transferred
to the poorer sections, we shall find
that actually it will not be more than
Rs 15 crores which will be passed on
to the poorer classes, to the common
man

The hon Member who spoke earlier
oried to desecribe a common man
The common man 1s being talked of
in this House very often But who
Is the common man in this country?
It 1s he who gets an annual income-
»f Rs 252 or so, which 13 the per
:apita income i India When propo-
sals are brought forward for taxmng
mcomes of. the order of Rs 3,000,
people start crying that the common
man has been affected My hon.
friend P S Daulta failed to refer to-
this aspect of the matter I had
great expectations that when he made-
his maiden speech here, probably he
would refer to it
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In this country, there is diserimina-
tion in the taxation policy both of the
Central Government and of the State
Governments On the one hand,
agncultural mmcome 15 taxed to the
pie; and there 15 no exemption Limit
Furthermore, even if an agnculturist
does not get a single pie, still he has
to pay the land revenue, while a
<ommon man Shn S A Dange
and others are being exempted up to
Rs 3,600

So far as the muddle classes are
concerned, I have to submit that, of
course, I do have great regard for
them, because many of them fought
for the independence of th.s country
But I am not prepared to accept that
the middle classes are the backbone
of this country 1 am of the wview
that 1t 1s the agriculturists who are
the backbone of this country

Pandit D. N. Tiwary (Kesara)
‘Who are the agriculturists? Do they
also not belong to the middle classes?

Ch. Ranbir Singh: My hon friend
has probably forgotten that the agri-
culturists cannot be included among
the middle classes If I am asked to
define middle classes, I shall say that
a middle eclass family 1s one where
only one person earns, while the rest
of the members of that famly
depend on that man But in the
case of the agiiculturist and the
agricultural labourcr, not only he, but
his wife his daughter, and even his
old father has to earn, every member
of the family has to work, whercas
in a middle class famly, 1t 1s enough
1T one person earns I presume this
1= onc of the ewvils of the British
Tegime

During the pre-British regime in
this country, middle classes were non-
existent The British regime created
these middle classes m our society
Although I have much symphthy
with them, and although many hon
Members in this House may have
sympathy with them, sooner or later,
in this planned socialist soclety of
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ours, that class will have to go Just
as the family members of the other
classes have to work, hkewise, the
members of the middle class familics
also will have to work

I would Like to quote a few figures
in this connection

Mr. Deputy-Speaker: I find that
many Members are comung. to the
Chair The hon Speaker has reques-
ted all Members that none of them
should come to the Chair I repeat
that request, and I hope that hon,
Members will honour 1t

Ch. Ranbir Singh: Dunng the
period from 1948-40 to 1955-58, the
total income of the agricultural
classes decreased from Rs 4,250 crores
In the year 1848-49 to Rs 4,220 crores
in the year 1955-56 while the land
revenue mncreased from Rs 42 crores
to Rs 70 crores during the same
period 1n the respective years

During the First Five Year Plan, a
sum of about Rs 2,400 crores has been
socnt out of which about Rs 1,600 to
Rs 1,700 crores have been in the form
of investments, while the rest of the
amount has gone into the pockets of
the middle classes, the so-called
middle classes of this country, m
the shape of pay etc So 18 the case
with the Second Five Year Plan On
the one hand, the ncome of the
middle classes 18 1ncreasing day by
day, while on the other, taxation,
leaving aside corporation tax, it has
been decreasing Income-tax realised
in the year 1048-49 was Rs 205
crores, I am sorry, i1t was Rs 133
crores, while in the year 1954-55 it
decreased to Rs 130 crores So the
income of the middle classes 15 increas-
ing on the one hand, while on the
other, taxation 1s being decreased

Shri Narayanankutty Menon: May
I know where the hon Member gets
the<e figures from® -

Mr. Deputy-Speaker: The hon
Member wants to know the source
of these figures
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Ch. Rankir Singh: It is from a gov-
ernment publication—Estimates  of
National Income—which  has been
supplied tdday. It gives the figures
from 1948-49 to 1955-56. It was pub-
lished in April 1957.

Mr. Deputy-Speaker: Perhaps the
hon. Member himself created a doubt
when he said that he was sorry.

Ch. Ranbir Singh: I misquoted the
amount.

Many friends on the other side have
tried to impress that nationalisation is
the panacea for all ills. I will be the
last person to oppose nationalisation
of industry. I stand for nationalisation
of every industry in this country.
But I must submit that it is wrong to
assume that nationalisation alone will
find sufficient money for our Second
Plan.

I want to quote a few figures.
Capital expenditure increased from
Rs. 110 crores to Rs, 270 crores in the
year 1948-49 to 1954-55. But the
return has increased from Rs. 25
crores to Rs. 27 crores only. If we
total the surpluses which have been
accounted for in the Budget, the
total income from property has
increased from Rs. 23 crores to Rs. 36
crores and gross capital formation
on government account increased
from Rs. 210 crores to Rs. 430 crores.
If surpluses and income from pro-
perty are taken together, they have
increased only from Rs. 48 crores to
Rs. 63 crores. In the year 1948-49
to the year 1954-55, the increase is
not very much. There may be 101
reasons for it. I do not meant to ex-
plain why the increase has not been

uch.

But I have a new theory to pro-
pound. I think we are not going on
the capitalist way; we are also. not
being guided by the Communist
theory. I feel we shall have to find
another theory. My submission is
Sir, during mercantile economy days,
Government used to print notes only
against gold. I submit we shall have
to change the policy. We should
print notes against all the develop-.

30 MAY 1957

General Discussion 2998

mental activities—against roads, build-
ings, industrial concerns ete., which
we are establishing.

In this connection, I would like to
refer to a few figures also (interrup-
tions).

Mr. Deputy-Speaker: When the
hen, M~omber is propounding a new
theory, I think hon. Members will
have to listen to him. .

Ch. Ranbir Singh: I am obliged to
you, Sir.

The total currency under circula-
tion in March 1948 was to the tune
of Rs. 1,409 crcres, while that in
circulation in November 1956 was
Rs. 1,395 crores, which is almost the
same. While we have invested
something like Rs. 1,600 crores to
Hs. 1,700 crores under the First Five
Year Plan and we have already
invested in the Second Five Year
Plan, another sum of about Rs. 1,600
crores, our currency remains almost
the same as it was in 1948-49, My
submission is that the development of
this- country should not be held up
because we do not print notes. Notes .
do not signify anything. Currency
notes should be printed. I can under-
stand the limitations of printing
notes with the supply of materials...
(Laughter).

Mr. Deputy Speaker: I may be help-
less if there is laughter on both sides.

Ch. Ranbir Singh: I do not mind
it, Sir. I am propounding my new
theory. Of course, it takes time te
understand a new theory.

Dr, Ram Subhag Singh: It is difii-
cult to understand it.

Ch. Ranbir Singh: I agree with
Dr. Ram Subhag Singh that it is very
difficult to understand a new theory.
Even today many people do not agree
with the Marxist theory, and many
others do not agree with the Capita-
list theory. I am a poor agriculturist
and so it is not very easy for me to
carry my own friends on this side
or on that side with me. "But I am
convinced that we cannot go safely
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either by the Marxist theory or the
Capitalist theory of currency.

As regards agricultural production,
an hon, friend has tried to prove
that agricultural production 1s going
down, while we have mnvested more
than Rs. 300 crores on it. I think he
quoted some figures I do not know
from where he quoted

Ch. P. 5. Daulta (Jhapar) 1
referred only to tobacco cultivation
in the Punjab

Mr. Deputy-Speaker: Why should
the hon Member take 1t that he 1s
being referred to? There 1s no indi-
cation given of that?

Ch. Ranbir Singh: In 1946, the
total production of cercals and giam
was 45,736,000 tons while n 1856,
after ten years, 1t was 58,104,000 tons

As regards agricultural production,
even 1n a totalitanian country where
people arc forced 1o woirk, they have
not buccn able to inerease their pro-
duction unless they offcred  1ncen=
tives to the agriculturists

An. Hon. Member. What a1¢  you
quoting fiom?

Ch. Ranbir Singh: It 1s a note fiem
a friend who has gonc to Chma I
do not want to name the porson
(Interruptions.)

An, Hon. Member. Has he reluin-
(.'d’

Ch Ranbir Singh: I do not know
whether vou have returned or not
Even 1n that country, unless the
price was guaraniced, agricultural
production could not be increased
They have given two or three incen-
tives They provided cheap -credit
and have guaranteed the price of the
produce Unless these two things
are made available in this country,
it will not be easy to incrcase our
production We may provide Rs 25
crores or Rs 100 crores for subsidy.
For the last ten years, we have spent
about Rs. 200 crores n bringing
down the price of foodgrans as
subsidy,
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Mr. Deputy-Speaker: Now, he
should try to conclude.

Ch, Ranbir Singh: My submission
18 that unless we give some incen-
tive to the agriculturist, it will not
be possible for us to go sufficiently
shead with agricultural production ,
which 1s absolutely necessary for
the success of the Second Plan

Shri Kumaran (Chiraymkil): Mr
Deputy-Speaker, I thank you for
giving me this opportunity to speak.
For the past two days and also for
a few minutes today, we were listen-
g to ccrtain  very nteresting
speeches 1n which some Congress
Members congratulated our Finance
Mini-ter for his cleverness in  giving
us a very nice Budget The enthu-
siasm in the Congress benches spread
lihe the influcnza cpidemuc and I am
afraid that I also got an infection.

I also want to congratulate the
Finance Mini-ter, but for a different
1eason Qur Prime Minister was
going ahout the country for the past
0 many ycars caling upon the
peoplt 1o beecome plan-conscious and
plan-mindcd He 15 verty much res-
poctled and loved, wvet he was not
I tened to Our people did not
become plan-eonscious Even 1n our
State, Kciala, our Prime Minister 1s
loved and 1especierd though the peo-
plc do not vote for his parly Our
Fiaance Minister succceded where
out  Prime Minister  failed He
piesented his Budgel on 15th May,
1957 and ovurmght the poor pcople
became  plan-conscious The  poor
man when he drinks his black coffee
without «ugar becomes plan-consci-
ous, 1if he adds a little sugar, he
becomes more so  After I came here,
I saw some educated voung men from
our State workmg here n hotels and
restaurants as cleaners, bearers ete.
Now, if they want to go home to see
their parents and 1if they go to the
raillway station and purchase a third
class ticket, they also become plan-
conscious all of a sudden. That is
how our Fmance Mimster succeeded
where our Prime Minister failed.
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The argument the Fiance Minis-
ter advances 1s that he introduced
these taxation proposals because he
wanted to see the Plan pushed
through But, how 1s 1t possible
without the willing co-operation of
the people?’ The imposition of addi-
<tional taxes on the necessities of hife
and a surcharge on the raitlway fares
which are already too high and also
the increase in telegraph and postal
rates and the lowering of the taxa-
twon limit—all these will not certainly
make people enthusiastic about the

This morning, the Prime Minister
was referring to the human material
It 15 very mmportant in working out
the Plan Last year, when 1 was at
Bhakra-Nangal, I was glad to see
villagers working there They were
domng wonderful work In fact a
Superintending Engineer told
me that some American engineers
and experts were wonder-struck at
therr work From 400 and 500 feet
high structures they were pouring
concrete into the bottom of the cons-
truction site These people are from
the remote parts of Punjab It 15
people hke them who must make the
Plan a success and who must carry
the burden of the Plan How 1s 1t
possible for these people to co-ope-
rate with the Government when adda-
tional burdens are imposed on them
1 humbly appeal to the Prime Minis-
ter and the Finance Minister to go to
Bhakra-Nangal Project and other
places where our construction works
are going on and ascertain what the
attitude of the workers 1s towards
these proposals If our Prime Minisier
who gives so much 1mportance to
human material were to ask the pub-
lic about their attitude towards these
taxation proposals, they will say that
they are not for this because they
mean additional burden You put 1t
on those people whose back 1s almost
broken These additional burdens
will certainly crush them to death
That Is why our leader, Comrade
Dange, has said that these taxation
proposals will bleed the common
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man toc death I do not want to
dilate upon the national issues aris-
ing out of the crisis which our coun-
try now faces because of this Budget.
Our leader, Comrade Dange, had
dealt with these issues very ably The
criticasm that 18 levelled against him
and his speech from the Congress
benches shows that he has touched a
very sore point Some of the critics
of Shri1 Dange do not stop attacking
the Communist Party or Commurust
Group here or 1ts leader Shr1 Dange

Mr. Deputy-Speaker: The issue
here 1s not the speech of Shnn Dange

Shri Kumaran. They went abroad
and they crossed swords with all the
windmills 1n Russia and China and
East European couniries That shows
that some people have become very
much sensitive with your permussion
1 am again referring to Shrn Dange—
to what he said here

1 do not want to say anything more
about it I now want to refer to
some of the problems relating to our
State Yesterday my friend Shri
P S Daulta was referring to what
Shri T T Krishnamachar: stated In
the other House Our Fmance
Minister was replymg to the debate
m the Rajya Sabha and he 1s
reported to have said that they will
not allow Bengal to become another
Kerala The meaning of his state-
ment 1s very clear It implhes that
something has happened m Xerala
wh.ch 15 not to s hking I do not
want to say what 1t 1s, 1t 15 very
clear, 1t 1s because we have a Com-
munmst ministry there I can under-
stand Shrn T T Krishnamacharl™s
disappointment over the defeat of
the Congress Party mn the elections 1n
Kerala But, 15 1t a crime that the
people voted a party other than the
Congress 1into power? Nowadays we
are hearing so much talk about demo-
cracy, democratic freedom and other
things As far as I understand,
democratic freedom means not only
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fax evesion but also the right of the
pecple to choose their own Govern-
ment The pecple of Kerala have
chosen their own Government and
there 18 nothing to be unhappy or
uneasy over that

Mr. Deputy-Speaker: If the hon
Member deals with such matters, he
will have very little time left to deal
with the tax proposals

ghri B, 8. Murthy: The figurc of
the Finance Mumster 15 looming
large before ham

Shri Kumaran: Certainly, he 15 big
enough

Now, comming to the specific pro-
blems of Kerala, I would hke to
draw the attention of the Govern-
ment to the very serious food situa-
tion there Our Chief Minister and
Food Minister were recently here,
and I hope that they were able to
impress upon the Central Ministry
the very serious food situation obtain-
ing 1n our State I may add, that, 1if
substantial and :mmed:ate help 15 not
extended to the State of Kerala, very
serious famine conditions will deve-
lop there, because these are lean
months there, the monsoon has start-
ed and the people there are suffering
from starvation due to shortage of
rice supply Therefore, I appeal to
the Government to be good enough
to rush immediate help to the State
of Kerala

Another point I want to make 1s
about increased financial allocation in
the Plan for Kerala In the Gover-
nor's Address to the Kerala Assem-
bly there was a pointed reference to
this issue After dealing with the
problems of unemployment, over-
population and industrial backward-
ness, he said

“These and other problems con-
nected with the economic deve-
lopment of the 8tate raise the
question of the provisions, so far
made 1n the Second Five Year
Plan for this State These are,

30 MAY 1987

General Duscusnon 3004

m the opmon of the Govern-
ment, inadequate

It 18 considered that, even on
the basis of the proportion of our
population to the total population
of the country, Kerala is entitled
to get almost double the alloca-
tion at present made to 1t Actu-
ally, however, the problem is far
more serious For, the needs of
the development 1n a State
depend partly on the density of
population in that State, the
larger the number of people per
square mile, the greater the need
for the industrialisation and such
measures of intensive cultivation
as can be mtroduced only through
a hgh development of industnes,
electricity and irrgation From
this pomnt of view, the Govern-
ment feels that our State 1s
entitled to more than the propor-
tion of its population to the total
population of the country, while
we have actually got even less
than what 1s proportionate to the
population

The Centre 1s getting a good
deal of income from the State by
way of income-tax and customs
on the cash crops produced 1n
this State While a part of such
incomes collected by the Centre
from such a4 major cash crop of
th¢ country as jute 1s distributed
among the jute-producing States,
no such piactice obtains wath
rcgard to the cash crops produced
m this State ™

Mr Deputy-Speaker. 1 was afraid,
the hon Member was going to read
the whole of 1t

Shri Kumaran. Sir, the density of
population in our State 1s the highest
mn India The people mainly depend
upon agricultural prodiction, but
agricultural production 1s below sub-
sistence level The land available
for cultivation 15 also very scarce
Over 77 per cent of the holdings are
below three acres, and the bulk of
them are even below one acre The
fragmentation of land is standing in

-
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the way of efficient and modern
methods of cultivation The holdings
are mostly uneconomic and produc-
tion is below subsistence level, the
per capita holding being 33 per cent
that 1s, nearly one-third of an acre,

Now, comung to the question of un-
employment, up-to-date data regard-
g unemployment position in Kerala
is not available with me, but in this
House and also m the other House
thus problem has been discussed very
frequently The Government 1s,
therefore, well aware of the un-
;mp!nmmt problem 1n the Kerala

tate,

Our two major industries,—cowr and
cashew—are now facing a major
crisis There 1s terrible unemploy-
ment among the workers employed 1n
coir industry The cowr industry has
fallen imnto bad days because of
marketing difficulties Some of the
North European countries which were
importing coir mats and mattings
from India have very nearly ceased to
be our markets, because they have

* started industries of their own They
are mmporting coir yarn from our
State and that also at a nominal duty
1if not duty free  Such a thing should
be put an end to and the Government
of India must take a very strong line
when negotiating virade agreements
with North European countries, to
get the high tanffs reduced

Simularly 18 the case with cashew
industry That industry 1s suffering
because 1t 1s seasonal, and because of
shortage of raw nuts A major por-
tion of raw nuts 15 1mported fiom
East Africa But this 1mport and
distribution of raw nuts are controlled
by certain leading firms operating n
Bombay ‘They have a monopoly
in the import trade, and all processing
factories have to obtain their require-
ments from these Bombay firms That
also stands 1n the way of runmng
cashew factories for the whole year
My humble subrmssion 1s, that the
Government must make the State
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Trading Corporation take over tin
cashew i1mports,

In the pepper trade also, actually
the producers are exploited by wil-
lage merchants, commission agents
and shuppers That trade also must
be taken over by the State Tradung
Corporation

There are many other things that I
would like to bring to the notice of
the Government, but I have not been
given the time to fimsh all my points.
Perhaps, the Finance Minister knows
the people of Kerala and their pro-
blems better than myself, and I appeal
to the Finance Minister to extend lus
hand of help to the people of Kerala
This morning our Prime Minister was
quoting Chairman Mao Let me also
guote Chairman Mao, with a lttle
modification, and that 1s “Let a
hundred flowers ©bloom togethcer,
mncluding the flower of Kerala”

Shri S. N. Sinha: The Finance Min-
ister has mitroduced a Budget which
has created a stir 1n the country both
on account of the sweep and (he
magmtude of the tax proposals that
it contains He expects to collect
about Rs 93 crores 1n one buaget
year The justification thati he
advances 15 that the Plan has to be
fulfilled and for that resources have
to be found Throughout his Buipet
speech, this has been the domunant
theme and his determination to find
resources for the fulfilment of the
Plan

Unfortunately, some of the assump
tions on which the Plan had been
drawn up have not been realized For
instance, there has been a short fall
in the public saving of the order of
Rs 23 crores Even in ragard to pri-
vate savings the expectations could
not be fulfilled Collelions {from
small savings which were stealily
increasing from Hs 39 croues to Rs, 88
crores feil to Rs 48 crores in 1956-87
as against Rs 53 crores for the corres-
ponding period of 1055-56 The net
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public borrowing also did not reach
the average of Rs. 140 crores a year.
Prices aiso have been showing an
upward trend and regustered ean
inerease of 13 per ‘cent over the
general level of wholesale prices
obtarmng in 1955

Then again, there has been an
Increase 1n the wvolume of public
expenditure by about Rs 500 crores
on account of perhaps Suez crisis
and general rise of prices 1 the
world market

There has also been an increase in
expenditure over Defence by Rs 50
crores Besides, there 15 food scar-
city in the country necessitating large
imports of foodgrains This 15 the
economic condition, this i1s the back-
ground against which the Fmance
Minister had to frame his Budget
and biing forward his proposals In
commencing on the tax proposal. we
have to kecp 1n mund this

It has been urged here that the
Plan 1s not sacrosanct The Plan 1s
not the people of the country The
Plan 1s for the people, not the pcople
for the Plan True, nobody say. that
the people are for the Plan, but we
have got to see one thing Befoie the
Parliament was dissolved—I mean the
last one—the Plan was placed before
the House and it was approved by it
Then we went to the polls and tae
Plan was placed before the electorate
Certain expectations were ramsed 1mn
the minds of the people The Fance
Minuster has rightly observed “thrt
the millions 1n India have woken up
to new desires and new wants for
the first time 1in many generationrs
With knowledge, that a better future
for all 1s possible has come the aspira-
tion that the desired improvements
should take place without further
delay” Hence the fulfilment of the
Plan has assumed a peremptory
importance We have to look at the
whole Budget from this pomnt of
view

Many people say &nd it has been
urged here also that by bringing the
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lower tax Iinit from Rs. 4200 to
Rs 3,000, we are hitting the lower
middle classes and by increasing the
excess duties on many articles of
consumption, 1t would be hitting the
common man and this will create
resentment in the minds of the peo~
ple and disgust towards the Pilan,
But my own experience 1s that if the
benefits which are likely to accive to
the people are explamned to them,
people would readily accept whatever
sacrifices ..y have got to make So
mn order to secure that, Government
have got to take measures to see that
these proposals are explained and it
1s also mcumbent on every Member
of this House to go to the constituen=
cles and explain the implications of
the Budget proposals It 1s also for
the Government to see that increases
in the cost of hving are checked and
increases of prices are sufficienty
advertised, and if possible, profiteers
should be warned against charging
more

The Finance Minister has rightly
placed reliance upon the willingness
of the people that 1f they were
explained as to what benefits are lhike-
ly to come to them, they will
willingly and cheerfully make the
necessary sacrifices It 15 necessary
also as 15 clear from his own words:
‘The process of development in a
couniry where most incomes are low
cannot be financed without calling for
sacrifices from all sections of the
community ”

In this view of the matter, I support
the tax proposdls 1n so far as it goes
to include the middle class group with
an mcome of Rs 3,000 My hon
friend, Shri Morarka the other day
said that an increase in the cost of
living would be of the order of Rs 3
at least for a person who gets Rs 250
per moath  He further said that it
might not matter to those who are
having large amounts of income But
1t would mean a lot to those who have
got meagre mcomes Looking at it
superfically one 1s inclined to agres to
what he says, but if you find out the
expenses that we are gomng to incur
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over the gocial services, you will find
that the actual income of the people
would practically increase on thus
basit The Finance Minister has
made a provision of Rs § crores for
grants to the States fto help them
raise the emoluments of their low
pa:l employees, he has increased the
provision for education by about Rs 7
crores, on medical and public health
by Rs 24 crores, on the welfare of
Scheduled Tribes and Scheduled
Castes and Backward Classes by Rs 2
crores All these schemes are intend-
ed to give 1mmediate benefits to
those who are likely to be hit by these
tax proposals Now 1t 1s for us to
create the psychological chimate for
sacrifice and austenity by the people
It 1s also for us now to create in them
a sense of confidence and trust in the
measures of Government, and this can
be done by adopting measures of
austerity and simple living I will
guote here what our Congress Presi-
dent has said ‘Along with this call
for sacrifice and savings from the
nation, there will be an equal effort
in the direction of economy 1n State
expenditure’ We are asking the
nation to make sacrifices for the ful
filment of the Plan Since we are
asking them to undergo hardships, it
13 equally incumbent on the part of
Government to be vigilant 1n seemng
that non-developmental expenditure 1s
placed at the lowest item in the prio-
ity ist I understand that a build-
ing at a cost of Rs 5 crores has been
planned for the Defence Mimstry and
that tenders have to be called for

An Hon Member: The cost 1s Rs 55
crores

Mr. Deputy-Speakerr The hon
Member should not mind interruptions
not reaching his ears

Shri 8. N. Sinha* There 15 a pro-
posal to construct a building for the
Railways at Rs 3 crores I would
request the Finance Mimster to look
into all these things and to see that
such of the expenditures as are non-
developmental are placed at the low-
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est rung in the prionty st Such
expenditure should not at all be mcur-
red Every available pie that we can
save now should be utihsed in the
fulfilment of the Plan

I would lke here to voice the
general 1mpression in the minds of the
people that whatever 1s obtained by
the Government 1s not being spent 1n
a proper manner Even in respect of
the Community Projects, the Esti-
mates Commuttee has observed that
the expenditure on office establish-
ment was increasing, and that the
expenditure on “Allowances and
Honoraria” 1s on the high side The
Commuittee further observed that
whereas the increase in expenditure
our staff and office equipment of the
CP A has been quick, the same tend-
ency 18 not discernible 1n other items
of expenditure”

I would appeal to the Finance Min-
ister that he should see that there 1s
propet co-ordination and rationalisa-
tion 1n all directions

When I wvisited certain Community
Project centres in the States I met a
District Magistrate and I was told
there was a duplication of social orga-
nisation there, one appointed by the
Social Welfare Board and the other
by the Community Project Adminis-
tration The District Magistrate has
nothing to do with the same He said
that every order with respect to those
persons appointed by the Social Wel-
fare Board had to come from the
Centre The District Magistrate s
the pivot 1n respect of the develop~-
mental activities It passes my
comprehension why he should not be
entrusted with the activities earred
on by the Social Welfare Board

Secondly, we are appomnting duph-
cate staff for the same kind d work
which are bemng carmed on by the
Commumty Project Administration I
would like to appeal to the Finance
Mimaster that Government should
give the best attention to see that
every possible effort is taken in the
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direction of
tmueammisingpmc

Efforts should be taken to explain
i%0 the people as to what are the bene-
ﬁhthltwiﬂamtothm“pgr
the Plan. We are told that there has
been an increase of 18 per cent In
national inecome It is pertinent to
ask how far of it has been reflected
in the income of the ordinary com-
mon man, We talk of per capsta
income but this will not lead us any-
where. I would like to tell the
Finance Minister that some sort of an
organisation should be set up to find
out what actual increase has occurred
in the income of the ordinary indivi-
dual and also to assess the benefits
accruing to the common man The
willingness and cheerful co-operation
of the people necessary for the success
of the plan, would be forthrcrung if
they are convinced of these benefits

I would hke to ask the Finance
Miruster whether he feels that all
Ppossible economy has been effected 1n
Public expenditure We find from
the audit report that every year some
funds are surrendered. I don’t know
whether the Finance Minister has
taken this aspect into consideration
while framing the budget proposals to
cover a defieit of Rs 365 crores, which
have been brought before the House.
He should apporat a Committee to see
that whatever funds are allotted are
properly utilised and within proper
time  We have been laymng great
emphasis orn the amount to be spent
within the time. We judge the
achievement by the yardstick of
money spent; we do not bother to
know what has been the physical
achievement

Just as the Programme Evalution
Organisation assesses the achievements
of the community projects administra-
tion, some such oragnisation is neces-
sary for the purpose of assessing the
achievements in other flelds, parti-
cularly in respect of commercial enter-
prises in terms of actual achievements.
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Now, 1 would like to refer to the
wealth tax and the Expenditure tax.
These taxes have created a stir and
this 15 supposed to be an innovation.
It is quite logical that if we are to
impose a burden on the masses of
the population we should have an
efficient system of progressive taxa-
tion Otherwise that burden would
be resented and a situation would
develop which would become socially
intolerable  Therefore, we have got
to introduce such taxes which would
create an mmpression in the minds of
the people that the rich are being
taxed Wealth tax and Expeaditure
tax are taxes recommended by Prof.
Kaldor. They are among the taxes
of that self-checking cycle which
Prof Kaldor suggested. According
to him, if personal income-tax,
capital gains tax, wealth tax, expendi-
ture tax and gift tax are introduced,
this will introduce a self-checking
system and avoid evasion altogether.
An objection has been raised against
the Wealth tax on the ground that
the secrecy of the private family will
be violated and that levy of such taxes
on the companies will come within the
mischief of double taxation. More-
over, there is fear of oppression and
hardship by Income Tax officers.
We have to rely only on the assur-
ance of the Finance Minister that no
oppression takes place in respect of
administration of these taxation mea-
sures Secondly, some improvement
can be made to avoid double taxation
if such of the assets of the individual
which are taxed 1n respect of the
company’s assets, are excluded from
the wealth or property of the indivi-
dual when his assets are taxed under
the Wealth Tax
16 hrs.

There 13 one more point which
was referred by you Sir. We are going
to tax the properties in the munici-
palities. 'What is left to the munici-
palities then? What are the rources of
the income of municipalities? I want-
ed to ask this question while
you were speaking with respect 1o
income-tax, the Centre is collecting it
and the States are entitled to a
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certamn share., Likewise, if the State
is going to collect tax on properties
situated in municipalities, the muniei-
palities would be entitled to a certamn
percentage of the total collections.
Perhaps that would be answer to your
objection.

Now, 1 come to the expenditure tax.

Mr. Deputy-Speaker: The hon.
Member should close now.

Shri 8. N, Sinha: I shall finish now.
With respect to expenditure tax, I
submit that I have not been able to
understand why this expenditure tax
has been linked up with the income of
a person. The Finance Mimster pro-
poses that anybody having an 1mcome
of Rs 60,000 and above alone will be
taxed and would be assessable to
expenditure tax, and not otherwise.
But, according to Prof Xaldor, the
expenditure tax is intended tc curb
expenditure and ostentatious living.
This kind of tax should be assessed
on those who spend even from their
capital assets, their hoarded wealth or
who lead an ostentatious life There-
fore, according to Prof Kaldor him-
self, who is the sole author of this
expenditure tax, this 1s an innova-
tion and the suggestion made by the
Finance Minister does not appear to
be correct from his point of view as
well. If our chief objective 1s to
curb spending and encourage people
to save, it 1s for the Fina~ce 2M.a ...
to link 1t up with expenditure irres-
pective of income He can give a
rebate or allow certain deductions as
proposed even now, and thereafter,
whatever expenditure s incurred,
irrespective of the income of the per-
son, should be assessed to tax

Mr. Deputy-Speaker: 1 would
request the hon Members to pay heed
to the rings that are given In the
first one or two days, I had to make
the Members conclude their speeches,
mn one or two cases, because they did
not listen to my request. Then, I
abstained because I felt that it was
perhaps an impertinence on my part
snd was a disrggpect to the hon.
Members. But, ii'the hon. Members

30 MAY 1957

General Discusrign 3014

donnthshnto'iharings.whntrmndy
is left to me? I would again request
the hon, Members to pay greater
heed when a rng is given. Shri
Jhunjhunwala.

Shri Mulchand Dube (Farukhabad):
May I know whether those who spoke
earlier in the debates in this House
will be called?

Mr. Deputy-Speaker: That was
answered by the Speaker. Perhaps
the hon. Member was not here then.

Shri Mulchand Dube: Today?
Mr. Deputy-Speaker: Yes,

Shri Jhunjhunwala (Bhagalpur):
Mr Deputy-Speaker, 8Sir, there 1s
poverty mn our country Everyone
says that we should get rid of this
poverty Then, what i1s the remedy?
Our Finance Minister and our Plan-
ning Commussion have given us a
Plan according to which we have to
develop our country Our Fiance
Mrnster has given certain proposals
whereby he wants to implement the
Plan His firm determination to im-
plement the Plan, whatever the diffi-
culties there mught be 1n the way,
and his resoluteness to overcome the
difficulties, are commendable

During the last few days, I have
been hearing speeches criticising one
tax or the other, and there 1s come
sort of fear complex m the minds of
those who speak in the name of the
common man They say that it will
have a very bad reaction on the com-
mon man and they also said that if
we go to the common man with these
tax proposals, he would throw stones
at us This 1s what they say But
if they keep their mind open, if they
do not instigate the common man to
throw stones, and, on the other hand,
if they try to make the common man
understand as to why this much
money is required and what for
this money is required, and try to
explain to him the proposals and
the way of implementation of the
Plan and what good result will come
out of the Plam, the common man will



3018 General Budget—

patiently hear and rcadily respond to
our call These things have to be
properly explained to him. If you
go with a biased mind, with the idea
that all these things are bad, in that
case, you cannot get the co-operation
of the common man.

Shri C. D. Pande: Bias or pious?

Shri Jhunjhunwala: Bias. This is
my experience When there was the
Estate Duty, of course 1t appeared
revolting to some and to me also in
the beginning But when 1 went into
the spirit of i1t and when 1 realised
that we have accepted the socialist
pattern of society, I found that it
was most reasonable and I was suc-
cessful 1n explarning to the people who
were against 1t and in converting
them to my side.

Similar 1s the case here 1 do not
want to dialet on this It we have
& fear complex on this pomnt and
think that the people will not respond
to 1it, i1t 1s no good But then, cer-
tain things have to be done also from
the side of the Government

In order {0 implement the Plan, the
first thing 1s, we have to find out the
finances Our Finance Minister has
proposed several taxes 1 do not
want to go into the theoretical dis-
cussion of those taxes, much less on
the nuceties of those theories 1 just
accept them and I am for all the taxes
he has proposed save and except a
few which 1 shall name later So
far as the wealth and expenditure tax
are concerned, the Finance Minister
has said that these two Bills will be
sent to the Select Commuittee and the
points as to how those taxes will be
implemented, what are the defects in
these measures, etc, would better be
discussed mn the Select Comnuttee
meetings. As I have said, I do not
want to go into the theories and nice-
ties of those taxes. Many things can
be saxd both against and for them. * I
gimply say that we will have to accept
all these tax proposals if we want to
implement the Plan.
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So far as the lowering of the tax
level is concerned I am not for it
I do not want to take the time ) the
House by giving argunients against it.
Much has been said My fri
Pande has explained thoroughly

2
§g

Mimister that apart from the very low
amount which, he says, one will have
to pay—Rs. 8 or Rs. 10 per annum—
it will have a very bad psychological
effect on the middle class people. I
would request him to reconsider this
proposal.

Then there 15 this wealth tax.
First of all there is this wealth tax
on companics There might be dupli-
cation of this wealth tax—first in the
hands of the company and then in the
hands of the shareholders and so on.
That has to be taken into considera-
tion 1 need not discuss 1t here,
Then there 13 a tax on post-cards.
This should not be there. I do not
want to give reasons as I do not want
to take much time of the House.
There are some articles on which taxes
are being levied from time to time.
One of the articles 1s the mustard oil.
It 1s an edible o1l taken by very poor
people on our side in Bengal and
Bihar and whatever tax 1s levied on
that will hit the poor people as they
consume 1t daily So taxes on edible
o1l should be reduced, 1Y not totally
removed

Then 1 come to the next point as to
what we have to do on behalf of the
Government so that we can have the
co-operation of the people Every
one says, and the Fmance Minister
has admitted, that there 1s wastage in
our expenditure both in our national
projects and also 1n our civil expendi-
ture 1 would suggest that some of
the civil expenditure may be reduced.
But I do not want to go into the
details of it When I say there 18
wastage 1 do not want to cast any
reflection on the hard-working ser-
vices, who are doing very good work
honestly in order to implement what
the Government wants. But the
difficulty with them is that they have
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got a particular kind of background
with which they work which neces-
sarily results in red-tapism and delay
which 1n 1ts turn leads to corruption
and unnecessary wastage Those
things, if the Government can take
note of and try to reduce, I think
much better results can be shown

Regarding wastage we find from
the reports of the Estimates Commut-
tee and the Public Accounts Com-
rmuttee and other reports that there 1s
great wastage There can be great
savings 1If proper attention is paid to
these matters The reports of the
Estimates Committee and the Publhic
Accounts Committee are more or less
post mortem examunation I have no
concrete suggestion as t6 what form
that kind of supervision should take
but I was thinking m the lines just
as we have the post-mortem examina-
tion 1n the Estimates Committee and
the Public Accounts Commttee, we
should have some sort of supervision
s0 that we can have monthly progress
report and balance sheets of all the
projects we are runming Those
balance sheets should be examined by
some Members of Parhament and
some committees might be appointed
by the Finance Minister This shou.d
be examined not with a biased mind
to find fault here or there but with a
constructive mind that if there i1s any
wastage anywhere or likely to be
wastage in future on account of any
scheme which has been undertaken,
that should be pointed out then and
there In that case there 15 a hkel-
hood of much wastage being saved

I do not want to go into many
other matters 1n detall  Regarding
supervision I have just given my sug-
gestion Then there 1s the great
task of austerity Suggestions are to
reduce the mcome of our munisters
and officers and so om  This will help
us no doubt but what 1s required 1s
that we should think of the common
man and who should think as to how
they are leading their lives In tha*
context we should have some psycho-
logical austerity in our mund and we
should {ry to lead a sumple hfe That
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will give a good example to the peo-
ple that we are also irying to do
something for our country by sawving
some of the expenses for the develop-
ment of our country. But the other
day Acharya Kripalam: was sayiag
about pomp, this and that In some
places this 18 necessary 1 am
against 1t but not so much  But then
one thing I want to poaint out This
thing has gone down to an ordinary
village mspector When I had been
to my constituency I pointed out ro
highest district authority that these
are the things which are happen'g,
your inspector, your magistrates and
other people, when they go there,
why can’'t they pomnt out all these
ordmary things which, when we go,
we have to point out He said that
it 1s perfectly all right When tkey
go, they don't do anything I know
it They 1mitate the habit of our
Ministers I do not know about the
Umon Ministers I am talking about
the State Minusters ‘When they go
to the district towns or the willages
they do very important things They
do opeaning ceremony They will
have garlands  All the big officers,
the Commussioner, the magistrate the
Superintendent of Police, all of them
go there They create a sort of show
When somebody goes there, the whole
of their time 1s wasted

Shri 8. N. Sinha: And a trucklcad
of policemen

Shri Jhunjhunwala: Yes a trurk-
load of policemen He 15 the son of a
Finance Minister and he would be
seeing 1t every day They have
parties 11 the evening So I tell the
Finance Minister that when he gives
grants to the State Governments he
should see how that money is spent
This 1 a thing which should not be
taken lightly—this pomp and show.
Those officers were saymng that these
things mstead of helping them in any
way 12 therr admunistratic: waste
their time They demoralise the
public and the services Even an
ordinary educational officer, when he
goes to a school, he wants to have
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and show” and say “this 18 what
your Government 1s doing, this 1s
what we see” We have to keep
quite If we have to create a psycho-
logical effect on the munds of these
people, 1f we have to get co-opera-
tion from them, we should do awa)
with such kind of pomp and show, if
not what Acharya Kripalam: had said

I shall conclude and say that auster-
ity and other things should be more
psychological rather than gomng in for
so much per month, here and there
This 1s very necessary If you wani
to have the co-operation of the com-
moa man, you have to set an example
before him  This must come from
above We go and tell them that all
these charities are being done They
say, all this 1s coming from our
charity, you people are coming here
and creating all these things and
corruption They give examples It
1s asked, will be able to prove them
They say 1f a murder 1s not proved,
how 1s 1t possible to prove all these
things with high officers and other
things, you come here and you can
see 1t every day

Shri 8. N Dwivedy (Kendrapara)
The Prime Minister told us this mom-
ing that thus Budget would not give
you socialism and we need many more
such budgets if we want socialism 1n
this country I agree  Nobody
expected that this budget would give
us socialism But, I was expecting
that this budget will at least indicate
the trends as to where we are going
We cannot discuss the Budget sepa-
rately as we are 1mn the midst of
the Second Five Year Plan The
Budget is a concrete thing, a manifesta-
tion of the Plan which 1s before the
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people and the people will judge the
Plan, which 15 still a distant dream
before them, by the budget that you
place before them Therefore, 1t
becomes mmportant from all points of
view, and we will know where we are
gomng

If we take this budget you will
find that there has been no charge 1n
the policies pursued by the Congress
Party of the ruling party since 1t
accepted office  The First Five Year
Plan 15 over Still, the same capital-
istic policy 15 berg pursued Tak-
ing these taxation measures into
account, 1 do not think that 1t 15 a
great departure from the previous
policies I agree that some new taxa-
tion measures o.me Jirect taxes such
as the wealth and expenditure taxes
have been introduced This 13 a new
thing no doubt But, 1t 1s not a
step towards the lhiquidation of capi-
talism It 15 only may I say,
one step towards the lhqudation of
richness For half a dozen years
you have been granting concessions
after concessions to the capitalists As
a result of that, the proportion of
direct taxes to the total taxes declined
from 40 percent in 1944-45 to 34 per
cent 1in 1953-54 Now you are
expecting about Rs 74 crores from the
rich people which 1s just the amount
which you have given to them as a new
concession by exempting them from
super-tax and other things I do not
think you have evolved any policy 1
taxation, which will promote reduc-
tion 1n 1nequalities of income and
wealth, which 15 one of the principal
objectives of the Becond Plan, for
which all people 1a this country or
parties like ours are going to support
this Plan There cannot be any blind
support for this Plan Repeatedly
we have been told that in the elections
we have got the verdict of the elect-
orate mn favour of the PFlan, and
so the Plan must go
submit that there can be

Government 1s
afraad, there would be blind oppom-
tion all over
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If you take into account these taxa-
tion measures, these new excise duties,
—I am not going into the details—
many hon Members have pointed out
how 1t 1s 1mposition which the com-
mon man cannot bear May I ask the
Finance Mimster to enlighten us whe-
ther the new taxes and the addi-
tional money that the Finance
Minister 1s going to get will help us
or give more money to finance the
Second Plan 1 find the gap in the
Second Plan 1s increasing The
capital outlay has been increased to
the tune of Rs 600 crores There 1s
already a gap on account of deficit
financing, Rs 400 crores It was
contemplated that from the current
revenue, we will get Rs 350 crores
in the course of five years, that 1s
Rs 170 crores each year Then, we
had also expected—this 1s the Plan—
that we will get Rs 450 crores from
additional taxation But, i this
budget, what do we find®> In the
current revenue, there 1s a aefiait of
Rs 33 crores The additional reve-
nue that you get from the new
taxation 18 onlv Rs 70 crores So, 1t
will be found that we have only Rs 44
crores as surplus whereas 1t 1s expect-
ed that we will be able to get about
Rs 160 crores out of current reven.uae
and out of additiona) taxation But
I do not know how this expectation
1s going to be fulfilled and how the
Finance Minmister 1s going to get this
money to fulfil the target Does he
expect that the State Goveérnment
would be able to have new taxation
to the tune of Rs 50 crores” We
have had before us the budget of
Rajasthan and Punjab, which are
deflcit Most of the State budgets
will be deficit, there 1s no doubt
about that Therefore, my feeling 1s
that the new taxation measures or
sacrifiices that they are calling for
from the people are not meant for
assisting the Plan or going ahead with
the Plan These are meant for the
mormal expenditure of the admin-
istration Because, even out of this
money, you are providing Rs. B0
crores for defence Whatever you get
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from additional taxation 13 gomng to be
eaten away by the normal admnstra-
tive machinery  Therefore, the Plan.
remains where 1t is and the gap will
be wider What I mean to say is,
really, it 15 not the size of the Plan
that matters It 1s not the question
whether we have a bold plan or a
modest plan The gquestion 18, what
1s structure that we are gommg to build
That 15 the main question before us
From that point of view, we have to
consider the entire posiion If we
see the structure before us, if we
take into account the present situa-
tion 1n the country, the mch have
definitely become richer Thus taxa-
tion 1s going to hit the middle class,
the lower ruiddle class and the poor
man We are going to have heavy
industrialisation  The fears expres-
sed that the Plan will hit the agricul-
tural class have been proved With
the execution of the Second Plan, the
rural commumty will become sub-
survient to the industrial sector, hew-
ers of wood and drawers of water,
Today we have food scarcity Some-
times you say “Yes”, and sometimes
IlNo"

Mr Deputy-Speaker Have I ever
sdld so?

Shri §. N Dwivedy. I mean the

Government

Mr Deputy-Speaker: The hon
Member must address the Chair

Shn 8. N. Dwivedy. Spokesmen of
the Government give us different
version about the food scarcity, but
it 1s a fact that agricultural produec-
tion has not come to our expectations
In the First Plan it was thought that
we would be able to give 1irrigation
facilities to 8 5 mullion acres of land
through munor and major irrigation
schemes, but after the completion of
the Plan we find we have been able
to give irrigation faclitations to only
63 million acres, and out of that
4 million acres have been able
avall of this facilities, that 1s,
machmery 1n the States hax nat

ok

Fe
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able to utilise to the full extent the
irrigation facilities that were afforded
in the First Plan. Along with this,
you do mot give the agriculturist any
stable price. The prices are rising.
There is no radical land reform.
Lands are not being distributed. We
say we want a ceiling, but the ceiling
is never fixed anywhere. While
replying to the debate on the Presi-
dent’s Address, the Prime Minister
admitted that land reforms had not
been attended to as the Planning Com-
mission wanted, that it has not been
done to our expectations by the States.
But what steps are you going to take
to see that land reforms are taken up
immediately? That is the ecrying
need. Unless the agriculturist in
this country feels that this Plan is
going to benefit him, is going to give
him more money, to give him security,
I do not think the Plan is going to
succeed. You cannot build wup
a Plan by killing the mid-
dle classes, the poor man and by
sacrificing the agriculturist. There-
fore, I say this Plan is not likely to
fulfil the expectations which we have
before us. 1 therefore feel that this
Budget has nothing more to give us.

In this connection, I would point out
one thing. There has been talk of
taxation, and we have been told that
the Taxation Enquiry Commission's
Report is there on the basis of which
these things are being done., I want
to point out that the Commission also
suggested that there should be some
high-powered body to effect economy
in the administration. They were so
much disturbed at the non-develop-
mental expenditure incurred by the
Central and State Governments.
What have we done so far in that
regard? Has the Government of
India or the Finance Minister taken
any step to show us that really they
are serious in effecting economy in
the administrative sphere? Nothing
has been done so far. If we take a
little trouble in regard to this, the
difficulties which we are going to add
to the common man will not be neces-
sary.

We are taxing the common man for
tobacco to the extent of Rs. € crores.
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I would suggest that if we had the
determination, we could have straight-
way suggested an amendment of
Constitution to do away with
privy purses of the Princes. I am
sure that if there is no whip from the
Congress Party, ther¥ will be an
overwhelming majority in this House -
in favour of the abolition of the privy
purses, If we do not want privileged
classes, if we want a classless society,
it is but proper that we take some
such step which will enthuse the peo-
ple s0 that they will feel that some-
thing concrete is going to be done, If
only we consider we will find that
there are several sources which we
can tap without taxing the people.

In conclusion I will quote what the
Finance Minister has said in an arti-
cle. He has said:

“In a democratic couniry the
requisite authority is either lack-
ing or cannot be used. The only
substitute to authority is to carry
conviction to the minds of the
people that a Plan is needed for
their well-being and the well-
being of the State and the nation.”

I feel that is the main problem
before us. Is this Plan or the Budget
meant for the well-being of the
people, of the nation and the State?
I say “No". Therefore, people have
a right to resist the taxation measures.
The ‘Plan should be modified or re-
shaped in such a way that the common
man will feel enthusiastic over it. It
is not a guestion of sacrifice. People
in our country have sacrificed. There
was our great leader Mahatma Gandhi.
When the conditions were miserable,
our people have come forward to
sacrifice. They will certainly comae
forward before the country today if
they feel, if they have the conviction
and faith that something really good
is going to come to them.

Shri Rameshwar Rao (Mahbub-
nagar): The hon. Finance Minister
deserves to be congratulated on his
Budget proposals. The tax structure
in India peeded basic alterations, and
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the Budget and proposals for taxation
are but instruments for the fulfilment
of the pational Plan, and unleas we
take a look at the Second Plan and
analyse 1t in the proper perspective,
it 18 possible that our assessment of
she taxation proposals may not be
qute correct and we may nof be able
to assess their effect on the economy
of the country While I agree that
the mvestment proposed in the Second
Plan 1s necessary if the country 15 to
leap forward into an era of progre-
ssive agricultural and industrial ex-
pansion, I am not quite sure that the
emphasis placed upon urban and rural
development is properly conceived
There 1s a basic difference in the pro-
gressive expansion of industry, of
urban development and agriculture
and rural development

It 1s my wiew that this basic differ-
ence 1n progress and expansion creates
in time a certain 1mbalance 1n the
economy, unless we plan consciously
to avoud this Iimbalance It creates
economic forces which compel and
necessitate an ever-expanding rural
base What I mean 1s that urban
production and rural production,
industral production and agricultural
production, capital goods production
and consumer goods production,
should be mutually complementary,
and 1t should be possible for them o
absorb each other

A historical analysis of the indus-
trialisation of other countries will
Indicate this i1mbalance Capatalist
ecountries, so-called, of Europe, tempo-
rarily solved this problems of imbal-
ance by colomal expansion America
apparently solved this imbalance
through a process of capturing world
markets My wview 1s that Sowiet
Russia has been able to postpone fac-
ing up to thus problem of imbalance
by an accidental expansion, of 1ts rural
base by the addition of Eastern Europe
and China to the Sowviet Economic
block.

This imbalance makes itslef more
evident in a period of rapid indus-
trialisation I wonder whetheor it is
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not possible for us to avod thus
Imbalance by learning from the

This brings me to my second point,
namely that of our vast hydro-electric
projects These wvast hydro-electric-
cum-urigation projects are absolutely
necessary, and they have been given
the pride of place m our First Five
Year Plan, and rightly so But then
these vast projects take a long time to
Yield. ~While we continue to inject
crores of rupees into the economy of
the country, they do not immediately
result in production A project
hke the Bhakra-Nangal or the Domo-
dar or the Hirakud or the Nagarjuna-
sagar 1s necessary, but while 1n the
course of the five or ten years of its
construction, we 1nject may be about
Rs 200 crores or so into the country’s
economy, there 1s no immediate result-
ant production Naturally, this sur-
plus money leads to a rise in prices
Even when development does start, it
necessitates a further dose of money
injection 1into the ecomomy by way
of assistance to agriculturists for
cattle, for implements, for housing
etc

Well, I do not mean that we should
not have these huge hydro-electric-
cum wrrigation projects, because they
are necessary, but I feel 1t would have
been wisdom for the Planning Com-
massion to have considered whether
simultaneous with these hydro-elec-
tric and 1rrigation projects, an equal
amount of money could not have been
invested 1n small 1rrgation works
By small irmgation works, I do not
mean the medium irrigation works,
but I mean the really small ones—the
small tanks

Hon Members of this House, while
travelling i1n the country, especially
south of the Vindhyas, would have

maore
than double m.dm].t:‘.thlth
small 1rmgation tanks they
need no cement thay mesd no steel,
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and they need no high technical skill
Evea labour problems do not arise,
because there 1s no question of tran-
shipment of labour, local labour

is sufficient. And each of these tanks
need not cost us more than a lakh of
or two If we had thought of

rupees
m small irrigation projects, we

tank for every hundred villages in
this country, and we would have bwlt
5,000 tanks a year at a cost not ex-
ceeding 100 crores, and at the end of
production,
because 1t does not take inore than a
year to build these tanks, and produc-
tion 1s immediate  The money that is
injected into the economy 15 absorbed
by this increased production

The area that each tank can irrgate
1s about a hundred to three hundred
acres of double crop land Thus, a
mullion acres can be brought under
the plough every year As I sad,
the advantage Lles in the fact that
they do not need hugh technical skill
They are just earthen bunds probably
with a httle stone rivetment, and a
hittle masonry for slhices and where
natural by washes are not available,
for the Viers

This brings me to the third pownt I
wish to meke that of mfusing enough
enthusiasm 1n the country for our
National Plan You would agree that
enthusiasm and sacrifice cannot be
legislated They have to be evoked,
and the peasant in India, the villager
m India does not travel and see No
amount of our talk of the First Five
Year Plan will enthuse hrm I have
just been talking about small irmnga-
tion tanks If they are taken up, the
villagers will see, will participate in
their construction, and will i1mmed:-
ately reap the benefit, and thus be
enthused by the plan, become parti-
cipants of the plan and be moved to
greater sacrifices It we are gomng
to ask the people to tighten their belts,
we must give them wisible signs of
progress, we must make them feel
that progress 1s belng achueved and
developments are taking place
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Very early, we shall have occasion
to duscuss in detail the new taxation
proposals, especially the tax on
wealth, and the tax on expenditure,
that the Finance Mimster has propos-
ed

But I would urge the Finance Mn-
ister to seek ways and means of
mmproving tax collection It 13
generally accepted that crores of
rupees are evaded, and income-tax 1s
not collected in full By mmprove-
ment of tax collection, surely, I do
not mean harassment of individual
assessees which has become quite a
common feature of tax collection
work But what I mean 13 rightly
bringing into the net hundreds of
persons who today evade taxes ‘This
can be done, I feel, if every person
in this country who 1s carrying on a
trade or a business i1s asked to have a
licence for carrying on that trade or
business, and 1t 15 made obligatory
on him to have a bank account and
that all payments that he makes and
all moneys that he receives 1s done
through cheques I appreciate that
small amounts of the order of Rs 5
or 10 or 15 cannot and need not be
paid or received by cheques But,
surely, amounts of over a cou-le of
hundreds of rupees can be paid and
received through cheques Since the
State Bank of India has a wide pro-
gramme of openming branches through-
out the country, this insistence should
not be very difficult

Further, I would urge the Finance
Minister to see that the relations
between the tax collectors or the
assessors and the assessees becomes
healthy By healthy, I mean that
the relations should be more cordial,
because 1n various parts of the coun-
try, the tax collecting officers ingist on
the collection of taxes, irrespective of
the hardship they may be causmg to
the assessees very often through
over-assessments

I believe that there are instructions
from the Mimstry of Finance that the
tax collecting officers should collect a
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certain mimimum amount of tax with-
in their area I feel this “farming”
of tax collection 18 very unhealthy.
Probably, the Finance Mimster may
like to look into this

There 1s &lso a great deal of over-
assessment that takes place, and thus,
I believe, 1s used very often as a
threat to extract extra-legal gains by
the tax collecting officers I would
very much like the Finance Minister
to look 1nto this and see if over-
assessment cannot be controlled, and
made an admimstratively punishable
offence because over-assessment 13 one
of the things that leads to tax-evasion
often, because people are afraid that
their money will be locked up, that
they will suffer and lose, and that
appeals are expensive and will take
long years for conclusion and under
threat of over-assessment they offer
bribes

Although no exception can be taken
to the mmtroduction of the newer
forms of direct taxation contemplated,
I feel that the excise duties levied on
a large number of necessities like tea,
coffee, sugar, matches etc should be
reconsidered  These will fall most
heavily on the poorer sections of the
population, especially, on the very
poor and the Jlower nuddle classes
who can 1ll afford any greater bur-
dens than those they are already
bearing The Finance Minmister may
like to consider the hightenung of these
burdens Another reason whuch
should make the Finance Minister
consider the lhightening of these bur-
dens 1s that if necessities are tax-
ed, 1t results 1n a rise 1n prices The
Finance Minister has given us certan
figures of what should be the price
rise But surely gomg into the
market will indicate to us that prices
have msen very much more, and 1if
prices rise, I am afraid it would set
in motion a wage-price spiral and our
Second Five Year Plan may not reach
its completion in 1ts present form This
country at this stage cannot afford a

wage-price spiral.
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The increase in food prices has been
alarming When the Mnister of
Food and Agriculture says that there
has been an increase in food produc-
tion, I ah not in disagreement with
him, but food production has certainly
not increased as much s the figures
seem 10 indicate Durigg the war when
we had a system of control and of
levy and quota deliveries, agricultur-
15ts usually depressed their produc-
tion figures When after the war we
removed controls and there was no
need for levy quota deliveries normal
production figures were given. ‘This
normalisation of depressed production
figures given the impression, I believe,
to the Food Minister that there has
been an increase in food production
Of course, there has been a certam
amount of increase m food pro-
duction, but certainly not as much as
the figures indicate It i1s mainly the
difference between the depressed
figures and the normal figures that
has misled us into thinking there has
been a sizable increase 11 food produc-
tion This error should be rectified

Another reason for increase in food
prices 1s that scheduled banks n
India have advanced nearly Rs 200
crores agamnst foodgramns This has
naturally increased holding capacity
and has led to hoarding Surely the
Reserve Bank can call back these
advances and this will compel hoard-
ers to sell their foodstocks

Further, 1 would like to urge for
the special consideration of the Fin-
ance Mmister that he to consider if
there 1s no way of exempting agricul-
tural needs of iron and diesel o1l from
the levy of his crave imposts, because
we have to keep down food prices ot
our Plan 1s to succeed This may be
achieved  there—quota permuts to
agriculturists, quota permits for iron
and diesel o1l

While decreasing excise duties may
lead to a loss of revenue, would the
Fraance Minister consider alternative-
ly an mmpost on cipema tickets in
this country to make up the deficit



impost on cinema tickets
singling out cinema tickets to the
exclumion of the theatre, music, dance,

In conclusion, I would lLke to con-
gratulate the Finance Minster on his
wvery bold approach and I do hope he
will losk mnto the vanous pornts that
have been raised by various Members
in the House and give real and sub-
stantial relief to those sections of the
poulation which need them wvery
bhadly

Pandit K. C. Sharma (Hapur)
While speaking on the Budget, one of
the points I want to stress is about
wastage 1 respectfully submit that
the very idea and birth of a budget 1s
an anti-thesis to the possibility of
wastage 1n government expenditure,
because when Younger Pitt in 1773 for
the first time brought m a system of
budgeting, the 1dea was guidance and
control of expenses with regard to the
Nepoleonic wars It was a measure
devised against wastage of public
finances

Therefore, I beg to submit that
while 1t 15 good to appraise the pro-
gramme of the Government, it 1s
necessary to make financial arrange-
ment and also to lay down the fiscal
policy as the essential features of a
modern budget, 1t 1s all the more
necessary to stress the pomnt that
wastage, unwanted expenditure, over-
looking economy in public expendi-
ture and also disregard for the utihity
side of expenditure incurred by the
QGovernment 1s almost a crime mn the
modern public financial system
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[PaNDrr THARTUR DAS BHARGAVA in the
Char.]

I have no quarrel with the Finance
Munuster on the taxation proposals I
do not fight him on the point of the
excise duties We know that once
we have given our consent and accept-
ed the Second Five Year Plan, we
have to find the wherewithal to carry
out the programme, though I do agree
that there 1s neither magic about five
years nor any muracle 1n the Plan We
may extend it, we may scrap it or
we may alter the programme We
are a soverelgn body and it 1s up to
us to make the progress as we lLke,
But having agreed to a certain pro-
gramme, having considered 1t day
after day, having gone to the people
and taken their vote, making them
understand what the proposals are and
what they are requred to do, I think
the average intelligence should accept
the fact that we are going in for a
programme and we have to pay for 1t

Shri Goray: Next time, we shall be
very careful

Pandit K C. Sharma: Yes That is
the beneficial effect of reducing the
limit of exemption from Rs 4200 to
Rs 3000, because more people would
be sensitive to the tavation proposals
The best Government, the best
democracy, 15 not able to provide a
state of affairs where the average man
15 not made to pay for the benefits
derived from the Government That
1s unfortunately not possible, though
that would have been the i1deal system.
The man who does not pay 15 not
senuitive to what the rulers do It
the average voter 1s not sensitive to
what the rulers do, the rulers go
demoralised The electorate watches
the activities and doings of the rulers
The man who 1s sitting on behalf of
the electorate here keeps a waich and
tries to control Government's activi-
ties Therefore, the greater the taxes,
the greater the number of people who
pay taxes, the more sensitive they
would be and more criticzsm jhere
would be—and more watchfulness
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there would be—with regard to the
Government's activities It 1s not the
representative here alone who is
watchful It would be the people
the taxpayer who would also be
watchful Then why should he fight
shy of taxes, 1if there 1s a greater
number of people who are sensitive
to the activities of the Government,
who watch what the Government do,
who criticise the Government and say
that Government are doing wrong? It
is a simple question of rationality
You cannot have the benefit of gov-
ernment without paying for it

Does not a man who gets Rs 3,000 in
this country certainly derive benefit
from the Government's activities?
Does he not send his children to
school?

Shri Goray: And pay the fees

Pandit K. C, Sharma: Does he not
get treatment for the sick?” He gets
much more than what an ordinary
citizen gets 1in this country Every
educated man, wherever he 1s, cer-
tainly getting benefits from the Gov-
ernment, and the present Government
is certamnly a good Government It
might not be so good as my hon
friend wants, but it cannot be other-
wise than a good Government So
he has to pay There 1s no escaping
from 1t When he pays 1it, he will
naturally be sensitive, he will natural-
iy be watchful Also my hon
friend's point 1s gawned There wall
be more critics of the Government
than there at present

QOurs is a programme of develop-
ment But economuc development
always proceeds along a broad front
it starts from relatively simple mat-
ters lilke public health and literacy
and proceeds to commercial and indus-
trial enterprises, commercial morali-
ties, other development programmes,
innovations and technical progress,
but all the wealth of the technical
knowledge and all the 1nnovations
would not achieve the objective if a
soung and good administration is
lacking
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You may have zll the capital avail-
able 1n the world at your disposal,
you may have all the technical know-
ledge and engineering/ skill at your
disposal, you may, have very good
commerclal aud industrial enterprene-
urs, but if a sound administra-
tion 18 lacking the objective would
not be achieved Therefore, I beg to
submit that 1t 1s no excuse to say that
the officials m our administration
come from the people and they are
from amongst us Is not a dacoit from
amongst us® Is not a murderer from
amongst us® Is not a pickpocket
from amongst us? Is i1t any justifica-
tion for anybody to say, what can
I do with a dacoit who 13 my neigh-
bour, or who was my servant two
years back?” 1Is it any justification
for anybody to say, what can I do with
a pickpocket who 18 my servant's
son?” This 1s no logic No modern
Finance Minister can stand up and
say that No tax-payer would accept
this argument

Therefore, the first thing that you
should do 1s to overhaul your Union
Public Service Commission What
sort of people have you put in there?
They have put in thé services book-
worms from uwaversities, men having
no experience of the world This 1s
the crux of your problem Your
recruitment 1s defective You take
people simply on academic quahfica-
tions, while 1n a developing economy,
1in a building programme, where & new
State 1s being built up, you require
men who can do things What have
you done in the Comstitution” You
have scrapped the old India and
built a new Indwma ‘Therefore, you
want brave men, men of character,
men who have got the rapacity to
work, men who have got dash and
courage, and not men who buried
themselves 1n books to write m an
exammation whatever they could
swallow 11 thirty days before Our
Union Public Service Commussion is
not a Commission which can do any
good so far as recruitment to services
18 concerned



3035 General Budget—

Secondly, there is the question of
training. . Train your people. Human
, character is flexible. You ean change
a man. Modern psychologists say
that in seven years a man changes
himself entirely. Can’t vou change
your people by giving them three
years’ training to be honest, hard
working, responsible and to be res-
ponsive to the people’s needs and the
country’s good. Where is the man
who has built a nation, who has built
his country and not felt proud in the
glory of his land? Why put a man
who is taking a woman in Connaught
Cireus spending public money and
taking bribes? You have got all
sorts of men in the services. It is
simply a demoralising spectacle. To
justify it on any ground is simply not
only bad logic but, to say frankly, it
is almost immozxal (Interruption).

The third thing that I want to point
out is that we should have enough of
watchfulness by organisational set-
ups, When advances are made it is
not only necessary t{o see that the
calculations are correct, but it is also
necessary to see that the money is
spent on the job. The working should
be closely watched to see how much
has been spent and whether we are
getting enough for the money spent
A necessary  organisational set-up
should be there to look at every stage
of big projects, to do the calculation
work, to see the performance and then
watch for the result.

The Finance Minister has set up
some organisations. There are Fin-
ancial Advisors. But the result has
been, not that economy has been
effected or we have got better results,
but complaints have come that the
finances were not available when they
were needed, The fact remains that
their watch was not successful, money
was not saved, no economy was effect-
ed and, on the other hand, there
was delay in the completion of works.

This is the report that we have got.

The measures we took for saving
money did not result in any saving,
and it resulted in delaying completion
or works.
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Mr. Chairman- The hon. Member
has already taken 15 minutes. Even
though ‘here was a ialk or giving
only ten minutes, 15 minutes is the
time fixed for each Member. I would,
therefore, request the hon. Member to
conclade his speech.

Pandit K. C. Sharma: There is no
artisan worth the name who cannot
sharpen his tool. I, therefore, simply
beg to submit that we can sharpen our
tools, mend them and make them
adjust to the tzsk before us.

Coming tg taxation proposals, I
would simply say......

Mr. Chairman: Order, order. The
Deputy-Speaker, when he was in the
Chair, asi<ed Members to kindly heed
the beil. I have rung the bell twice.
The hon. Member iz now proceeding
to another point, which means that he
will take another five minutes. I can-
not allow so much time,

Pandit K. C. Sharma: I will conclude
in two minutes.

Mr. Chairman: That also would be
an unconscionable amount of time, so
far as the present position is concerned.

The hon. Member has already taken
17 minutes.

Pandit K, C. Sharma: I will take
only one more minufe, With regard
to taxation, the criteria for tax are:
rationality, effect on inegqualities, eco-
nomic effects and practical aspect.
Judging the tax proposals on these, I
do not find much fault with the
Finance Minister’'s proposals except
this, that I doubt very much whether
the administration as it is, which he
calls as from amongst us, would be
able to realise what is expected from
the proposals. Taking it for granted
that they are not equal t© the job, that
the Finance Minister has bad tools in
his hand, I doubt whether he would
be able to bring in the necessary admi-
nistrative efficiency so that they mav
find out ways and means to see that
the taxes are readily paid.



3037  General Budget— 30 MAY 1957 Genera] Discageion , 3038

Shrli Hynnlewts (Autonomous dis-
tricts—Reserved—S8ch. Tribes): Mr.
Chairman, Sir, it is a matter of great
surprise io0 me that the Finance
Minister made a vague reference to
certain disturbed areas in the border,
when he was asking this House to
give its consent to a grant of Rs. 155
lakhs to the State Government of
Assam, as a contribution towards the
maintenance of law and order in cer-
tain un-named border areas. Is it
because the Minister does not know
the names of those areas? We also
do not get any light from the publica-
tion issued by the Government,
namely. “The activities of the Defence
Ministry.” The President's Address
was simply silent on the Naga ques-
tion. It was only when a question
was put to him on the 27th May that
the Prime Minister had to make a
reference to the Naga problem. The
Prime Minister by his reply was giving
this House an impression that things
were returning to normaley in the
Naga areas, while the Finance Minister
described the expenditure in those

* greas as “abnormal”. The words that
the Finance Minister used were these:

“The Stiate Government of
Assam had to incur large expendi-
ture on providing relief to the
affected people, borrowing police
forces from other States and con-
structing roads and bridges to
facilitate communications.”

This abnormal
caused a great strain on the State's
resources and the Government of
India have agreed to meet 50 per cent.
of the cost of relief measures and of
roads and bridges and the entire
expenditure on the police borrowed
from other states.

As against this, the Prime Minister
claimed that his Government’s policy
has yielded *“a mrcasure of success and
the incidence of hostile activities has
decreased.” 1 find it difficult, Sir, to
reconcile these conflicting statements.
The expenditure should not continue
to be abnormal, if the -purpose for

expenditure has

which it is intended has yielded ‘s

. measure of success.’ 1 do not know

what the Prime Minister means by ‘a
measure of success’. Wherever we
turn in the Naga Hills, we see that
things are to a greater, if not the
fullest, extent the same as they were
2} years ago, when ‘the shooting war’
in the Naga Hills stafted. The
abnormal expenditure incurred by the
Union and State Governments is still
continuing; the vast military concen-
tration under the command of a Major
General is continuing; the police forces
are still being borrowed from other.
States; and the elections in spite of
the unnatural, if not manipulated,
returns of three Nagas to the Btate
Legislative Assembly, have been a
failure.

If I am not mistaken, Sir, the Prime
Minister at one time estimated the
strength of the Naga hostiles at
between 1,000 and 2,000, all of whom
were equipped with outmoded weapons
left over by the British and Americans
in the last war. Yet when 450 of them
were killed and 352 captured and 234
had surrendered, according to the
figures supplied by the Prime Minister
after 2} years of expensive military
operations there, the Naga problem
was still as it was before, and the
solution is'as remote as cver. The
reason is that the people are still
solidly behind the rebel leaders. We
must admit this fact if we are to find
a peaceful solution to the Naga pro-
blem. It is difficult for me within ‘the
short time allotted to me to suggest
ways and means which may lead to
the solution of the problem or by
which the Nagas may be persuaded to
give up their independence demand in
exchange for real autonomy within the
Indian Union together with the other
Hill brethren..... .

Shri Dasappa (Bangalore): May 1
raise a point of order? I think the
speech would be very appropriate
when the Demand on Home Affairs or
Defence or of the External Affairs
Ministry are taken up, but in the pre-
seat discussion on the Budget, I am
afraid, it may be a little inappropriate.



3699 Generel Budgei—

Mr. Chairman: So far as the present
discussion is concerned whatever the
hon. Member has said 15 relevant can
wery well be integrated into the
Budget. He can just say that all these
expenditures in the Budget couM have
Seen avorded if & certain policy was
taken up or even now, if a certan
policy was taken up, the demand mn
the Budget can be affected and can
be made more limited, though at the
same time, 1t 18 gquite clear that the
hon Member has just touched the
point which may not be replied by
the hon Finance Minister It would
be wiser to just emphasize the point
he is making at the proper time This
is not the proper time to discuss about
the Nagas, and the broad policy n
respect of them ‘There 1s no point of
order, but at the same time, the sug
gestion made by the objecting hon
Mesober 15 one which, if the hon
Member speaking wants may be
accepted by him, 1t would be of bene-
fit to the cause which he has advocat-
ing That 15 all that I can say

Shri Hynnlewta: It has been men-
tioned, Str, in the speech of the Finance
Mhinister that 1 crore and 55 lakhs will
be sanctioned to the Assam Govern
ment for the maintenance of law and
order there I would like to bring
thus fact to the attention of the House
so that in future no more unnecessary
expenditure should be incuried 1n
order to kill our fellow Indians
becau-e, I believe, everyone in this
House will feel that the Nagas atr
Tellow Inthans We have not made
provision in the Budget to kill one
another® This 1s against the policy
which we preach to the world, the
policy of peaceful co-existence, the
policy of peaceful settlement of inter-
national disputes Are wc peacefully
co-existing within the confines of our
own country” That 1s the gquestion I
am  asking We are suggesting
easures for the solution of inter-
national disputes, but we cannot settle
the dispute within the confines of unr
own country ‘That 18 the reason why
T mention this question. I have many
dhings to say about this Budget, but I
have excluded them because I feel this
ds most important, because I am the
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only member who represents the
tribal people Living in the eastern
frontier of India—the frontier whuch is
20 wital to the defence and security of
India We are ramsing the Defenoe
expenditure from Rs 203 to 252 crores.
Are we going to increase the Defence
expenditure in order to kill one
another” That 1s the reason why I am
bringing this point to the attention of
the House, to the attention of the
Frarce Minister, to the attention of
the Government, and to the attention
of the country as a whole

Sir, I also wish to bring another
point which 1s related to this and that
1s the fast detemorating situation 11n
the other {rontier hills of Assam,
which if not checked in time by
methods of persuasion and suitable
constitutional changes may assu
dangerous proportions, the consegquen-
ces of which will have far-reaching
repercussions on the entire economy
of the countiy as a whole The otheu
tribal people in the border areas, the
Khasis, Garos, Lushais and others arc
being subjected to the same humilitat-
ing treatment at the hands of the pre-
sent Assamese ruling class which seeks
to promote 1ts selfish interests by
exploiting the trbal people ard by
depriving them of their rights and
lands

Therefore, Sir, I want to emphasise
the fact before this House that should
such an explosive situation in the Naga
and other hills be allowed to continue,
the Finance Minister will, 1n co ‘rse of
time, have to come forward with
heavier taxes, with moie oppressive
taxes, to meet the mnsing defence
expenditure necessary for the muhitarv
operations there, and a series of five
year plan< will have to be fiamed tn
order to anmhilate the people 1n those
arcas for as the Nagas have shown,
they will never submit fo insults,
exploitation and ultimate ecunorric
enslivement When we are demandirg
a State of our own, we are branded as
anti-national and separatist elements
When we rise to fight for our rights
and 1nterests our movements are
ascribed to mussionaries influence How
long are we to tolerate such an out-
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rageous insult and falsehood? I
do not believe in violence, because
violence can only destroy; it can-
not build anything good. I am
proud that the Khiisis who have
‘borne the brunt of these insults and
‘exploitation, so far, in spite of grave
provocations, have never indulged in
any act of violence. But I am begin-
ning to hear today our young men talk
of violence, trying to justify it by
quoting that famous patriotic saying:
“Is lIife so d»nr and peace so sweet as
to be purchua.cd at the cost of slavery
and chains? God forbid it, I do not
know what course others will take but
as for me give me liberty or give me
déath.” Therefore, 1 appeal to this
highest tribunal of the country to help
us fight violc.ace in all its forms instead
of drawing us into 1t, and to turn the
martial spirit of the tribal people into
healthy channels for the defence and
the security of India The British did
it during the last war and reaped a
rich harvest, Sir, we the tribal. are
deeply wounded in our hearts when
hundreds if not thousands of our Naga
brethren arc being killed in the mili-
tary operations there because we feel
that the Nagas are the flesh of our ilesh
and the blood of our blood Does the
rest of the country, may 1 ask, Sir, feel
that the Nagas and other hill tribes are
Indians or do they call them Indians
only to have Ln excuse to exploil them,
to rule over them and to annihilate
them? 1 appeal to this House to treut
the tribals and the Nagas as Indians.
who deserve our love, our sympathy,
our service and our protection. Let
us afford them real opportunities to
grow and develop, in the words of our
Prime Minister, “according to their
wishes, genius and traditions” That 1s
the path that the Father of the Nation
would like us to tread. That 1s the
way whereby we can dispense with the
abnormal expenditure in the disturbed
areas and use it for development
works. With these words, Sir, I
resume my seat,

off vy i (MEATe) WG
gafe wgeg, # foe o gdwg w
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<t yfezal & wearg Rar wwgar g 1 TR
ot gafag fs 9 fe 9% gt faer
#Ar wgew =t Yoqw wrgw 7 gy §
A g [ Frar oA A ff
Iq ¥ g adaTa farer woft ® ofr oy
war &1 dfew 9@ gg T & fed
forar omg, SF-A-EA-T-S-Sa T
w97 Fqw fra 54 wgww dwfrwf
wier=ar a5 78 Fay fiF- F4-5T any
s oaaa frar g e e maw v fgdr &
Aot v fgedt & weAt & gfy R
YT FT HiT I A ) F ag WA
Fval g e gwr? afqam & a7 & o
T A A ¥ aX gary v g
HET A QF AT ATET AT 54T A1 AFEw
FT #7077 g 1 a8y A d9e
A | G BT aga MNATHRT ATA ALY § 1
7 aga faawar & g friew s&m
feeir & wanY & afy Iwar o AAT
T G AT AT TG 7 A9 AT 4T
#t & me mret weAT gt fedy & oy
grifay sy smor s glgg X wm
4T AT T |

w4 da fomw feg & Swwr
orE AT T 2 ae fae aoft wiey
& 3 AEH F | T&T 97 91 7 AT a@9
o 741  IAY TAT QA7 €iaT & o iy
AT ¥ TEET G AT 7 F2HA & f AT
FrgFAT T wRA ¥ A
I BT F oAWMT wEE w4 R,
FAaT § I FIOT HHAAIX BT LT AT
dar 71 74T § 1 FfFa gAT: faw w4y
fee wE@WT & @19 OF HET W
Y wifa oow TEa1al 9T TF AT AES
& | W gHTY MAATT AT wAT oY A
it wor fem Ixq iAo fagr
& X g7 v ® gwdw fear § 1 &
wwwet § 1w gew F wE o gar
weew gt € a1 ¥ e & wnge A A€
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QU TN Anios W €T N
A W ehwre W wTeT Y e &
fawm ¥ fqg, O @ wx gl @
qwadfy domr & fag, fest g
¥ gfors et ET= frae & are wftere
fear &, =99 ¥ wTaerwar af § W
g wEY € wwar fie AT ¥F JET B
%W aw ¥ fag W & W wY AT
7w Sfww T B T NS 97 59
§z% 8 fa=rv wv & a1 gHET 89 A
w1 sore Taw wifee 6 EEI 3w 4
IRAT 97 FAT FQ HT W7 AT AT T2
&\ wTt JET AW § 99T AEAAT-
@EF w1 £ F &, whew zw ¥
ROTT F W IANT AEAT AT
TreT weEHaT 9T BT § 1

% WU A FAAT & WA & §
& & uoe sSmEE 5y g gnEE
& T LW AT FT AR a0 W1 gEA
AT 7 AR FT FI AT AT W AE
Y AT AR § (F TTE FTETAT §
I FHT EY TT A | WH IWaAT &
F97 qATEAT W 77 faeTaE & W,
argrfersT &1 %7 Wt 9AF SwHR &
AT L&\ Wit 0 TR wT 1
e FT § gweT A FaE
FEHIT AT WRIEAT § UF FE HETGT
AT WAy €, Sfes 99 97 § gy
w1 29 et £ gwfeg ST 9@ 9Ty
T8 ey, g aw fe dew arfaay &
#t w3 fagr o @ &, W7 5@ e
AN § WO G @I &) aw ag &
f& g7 uolt gugdfs g & ufe
S % IeaTg 42T o Aed §, Iy
X7 0 & ST @ SO SewE Y Fury
v o B8 vefe F W fae o
wERY & frdee wor wger e § xw
9T fRT & fawre vt )

Aty wgicy, & aga faere ¥
WG (@ O ¥ 7 e duw W
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it *F W foer v adaw o s
Wi ST wTge g1 R Wi
A A aqd & A A T 97 qW
e ¢ faal 7 wod faare wae fag
1 N w8 W grewd g, 3w
A& A dwm owrd @ & A owne
MW T AW IER g W &
AagrdaT & w1 gET W@ OTAT )
qg TREHTE THT 91 & o e oy Ay
# wfafea 1 wewsar & fag wfy-
aid &, oY% & mywan g afs gy
7@ 7fz ¥ afya w1 O A wgT wouy
11wl gEd wigRAY ff W sy
T ¥9g FTEY & vEd 1 9w g v
or wvw & sfafag &7 ana o1 @
2 a1 % AT wg A1 ey oF W
1 WY wTyeet 7 g1, 97 fawd o
TAN W qGA FHAYY Gear &, qOHIC
1 gre &ar srfpu

wTe & WA § W g et
&Y FEAT A | TE THATH A §W 97 QAT
Tt & wWYT o sfsargar @t ST
qarET & | 7 " T fEeet At T fawme
AT ARAT § | LT U7 [WA HT G
sarat #4Y § A7 a€ wfewrd & gwrA
foer & 1 gwIT WYY faart & &4-
ardr afafen mfyararr & @1 s d,
oA Az yagmamard § St fe
wtw vy o A T § ) wg
ey ¥ A dgow A A ag AT A §
w7 ag ST ATE H ¥ | IR A
FI5ATE T ATHAT FIAT TEAT, W WA
T a@Ian | @ § 9% FEAT ATEAT §
fir yo W ¥ & 97 aY fsnry T fely
F4TT 3t qfZ 7 Y I

srzoity @ off 4 o Yoy W
X a9 § W 4t aw OF a0 §F vy
g fear 411 T e o i e
ey i forg orgr o e ) € gt T
a faeprr frgrn &, ¥ o fra At
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[ weo xdwr)

wyET WA WY | WM W o
fermt # dix agrad & Ay o e
warer sfsar€ dur gy 1 ot wr am
9T qget € wga vz AW § 1 .
W™ T wTEAT § fr W ¥ W I
el & fag fsdy € g & fean
X Xy od | I eETR T fers,
[, AR v 5 @E oo
on& &1

el ava § orawT ¥ gy [
FET AL § | AW AR F wfww 7 w5
% & OF & frdew won g g
W g 7g & f sufrem 3@ 7 &
ge ot W wTEwir frx anit ot &
AT qH Io9H §T H 923§ o
far AT 4 TS 9 O FO
T W WA w1 I qar aEar
q1 | 9% 9 ' o7 fomay & @
fama & 41 78 gl Ew ¥ fag e
Sfegrfas e oY1 ot & a8 gure e
g e I woar o oA ¥
sfar o fdY wer aafes %) mae<
faarr 7 T foar gt w3 v
fgar o1, R s Ewar &1 v e
WEET F F7 Y WX 9z ¥ a9,
/I 9 WK ww W s § qon
AW TG A Y @ty fgd o §,
TEH WX W &9 WO eary #fxa
A * ey w8 awarg fr oo
T AT A WA § 1 Swwww g
TG FAYE T agr fa2ey & o fagew
Tg WA § IR T &9 A FT I
mg&ﬁw“‘ﬂmgﬁmm_
T A W R g g o
§ 5 woiw s ) dvaftr e
® afg@n @d ¢ W Y awd W
wfw @ § 1 wa. 78 W wemw
w4l ¥ ST HTAR T a7 09
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Tt wret AreY A S W g vy
2 ¥ wE Y Few gy

oot aw agy @ oS I
fararfaar &t aegy & folr oz 2w aft
worar o g € | A8 TR T aft A
£ fie &Y # V2 & I, Ay & FT
Eww 7 S ok farenfera € TRl 9T
*Y WY SATRT SwE A oG A ¢ fEART
&7 T g 3 o g o v @ ) Wl
T & TF AT 7, WR- I SIS
st o @, O gure faar € s & awwar
g mEgEA & ) F g ¥ @
9%« g1 & W17 ag gu 77 ¢ v e
§ FqT UZTTTART 249 AT FIAT § ITEHY
oF &2 gaviae qa1 fam oy W e
HPAT ®) &q7 fquy oG | AT AT F W
frAaT W1 aga hae &Y T § 1 TS
femat &t 9T FAT F A 90 ¥
o7 A 54T FTAEA T AH F W
g far & oop aOwET FIR AR
feram & fer &7 &t 39 g9 o
a8 I W9 qG VR § W T R
w7 O QR 43T &7 fear 1 W
TH 07 Za FT ATAT AT Y AT Q@
FA AN & AT 9 97 UF 47 TR
A ATAAT ST L FIHTT FT WTHEAL
a3 THAT |

gravgd faelt @ d9 q@T € e
srarTaTEAY @t faenfaar ® Fegel
T X4 FT qaar & ao 91 @ # 1 Redr
Fr g ar 3w ¥ fag OF AT I
& 1 ofrw oot o qurd Wi dfcw
¥ o ¥ Frenfrarger amdlt o WY &
frelt &1 ¥ T Y Gy vy AT § fe
g A 7 O § @ Ad ) @ Qe Ay
e e § i gt e arendt S
faarfoar &t arady 9T €T T O W
frewg wz 2o § 1 agt 7T vk wehT
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ol v afigd ¥ gkl 4 o
war e § I amw d fag o &
SR AT IO I T N
afy wrge oy, Afew fed S A @
qoar g | Ty foet § wAw diad o
T w3 gF ITA IAT W 7, T4
aqr Ho®T A AT W §, WY gF WA
i & frafas v & fag, @@ QI
et & st ¥ fawfow s & fog
wfcr war &1 W Y ¥ ag & AW
wfar o qwm v §F fod oy
Frardr AT WA 7 § 1 & I wfg-
ATy Y WM WE A ggfhw w519
ga W ey Y wEE & W wE
fr ag #raafera a3, s € amEn
qr fgfedm w7 g, @ w6
STREAT AT &1 qHAT §, T A-
TG gATX AW FT o /AT F7 KA Y
FAT I AXFATE |

4 0% 7w w9 q fevquedf &
v W FEAT ATEAT g | wwaf w8
Zg, WA W9 WY § faeregd®
THAT WIT SHC & W+ ATHEd
frum 1) & FATOF T a1 WITE A
AT ATEAT | | T ANENET A §G
s ¥ oms 97 G w5 q@ 9
St gwTvE & IaET BT o 7@ & Wi
7§ EHTTT IAE T I g AT G
ag w1a A e § A4 Wt €0 faw
r7a § fage 4 M o gul @ TR
forar o 757 & S99 qrE-w q9 w17 N
T (o7 ST AHAT § | AE TR A
& fog qre-a® F9 aw ST w oA
a%ay & | wer faeel) 7 A4T gL AT
QT W @ E f& a@awr wg-
o &t &7 o Y &1 wEE fawla
F0 T o T e § fir wrsw gea
wrar ¥ fawifont «t aog ¥ g ¥
% wf s 87 Towifrm geem
ot gk €1 e gy, e T R
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afiryrern arfe &1 A forar or gwar £
wh g ¥ g ¥ qogw o @)
o§ g7 §; sy wgm wr wa
fsr Yot o Freray §, sifer & 9m WY
Nurm g A fr @ L,
N ot qoww Rt Af wo o &
W g 7T feare-taran frare wd £
YT W FUTT o9 7K gATI & Frsrior
T FIF AT @ ¢ | w7 7g Iy Agr
g fF areze & & fag ff w4,
ST <a12T ast & forg A, €7 WAy &
faniw %1 g7 72 vETZ 7 W1y wfewT-
fod waa-faafor #7 S wafer Wwd &
o1 oY §, 77 ag Ifww A & tw IR
T o, ? ow fex #Y v @ e o
53 ¥ IV A g a9V T °7 f
ferw Zoward & faw a8 91w ¥
Tqq AvA 71 nw fafeew a€ omedy)
o M AR WG W7 IFA AT
TR TG A AT ¥ 0% gwgE
fafezar @a1-t @1 faora foar €1 qg &
¥qUT F9TAT T §¥AT &, WY ¥W %7
fratn-Fmt @ FmET 91 T @

T A9 IEAT & o Ay off wy
A AT | IEA W AT F pg
aam frd § 1 0% g S E ag fear g
& Tt /T " #7 @ el
o fueran § ST AR IR A §T
fear srr =nfew | ¥ frllast o &
FAA ITA T F § 0 7 79 g, w0
to g g IART 59 a9 feg § Wik
AW 029 ¥ T99 7 F& Azoqw @h-
e fed § T W g W
a4 o S § o1 e § A agy
ATET g ) wieT g9 9 wfte s
T T § | T8 FT Iiee gATL W
A oft & ox 0§ it o o, e
a1 w1 fadw s oft fer 1 o
T %Y T § 6 ww oW § Y
o1 faww & ot g @ o &y Fref-
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ey QY ST U E | & XF ary &7 WA
s § e § o &g 1 & g
g fw ag Igwr waae § wafs gk
a9 7ot oft WY aar farer Y oft wY
I wfiw el wrfee e & waa &sgr
T g w7 qm & fag anfomw w3 | W R
& 9 97 ®Y Ak 2 ¥ fog wnfer T
wT WA § A1 IY IA AT WO GATRT
7 fasrg & fogd @t wwfoa & & &0
wrfge |

o ¥ ¥ UF A9 W $gAT AT
g ) ¥ s TS § g At & Ser
&, 7w wo & & §, wdw T E,
Y ag & g} ¥w A wagw ¥ O
o § famey wgm war o1 AT,
oy s Soft & IAXY oA FY FHATE |
wfrggfeago oy esad a7 7
7g aamar A4 a1 f§ g€ w3 A,
o HTES ¥ fAgrr ¥ AU AAwEAT ¥
fagr ¥ ag7 wwr wAw ¢, gAw fn
w1l IV #Y 7T § AgT FW THH 4]
o & 1 agr Y oA A, 7@ ¥y fawrT
|1 7 W7 faara afrqg 7 @ fan
aga wi=AA fear 1 gF WIRAE &
GAAET WA A®T § Fg W @H
o farg et o1 W E | v 7 TE AT
wreat g fin & QR1 7 & i e A
& wrg WY A ATT Y FE FET AT
fir gt 3w ¥ w7 A FATA ST A A
gAY § foemr fawre w1 s AT
iR, FoaT A &) W7 WX JAT W
I gara Ad € |war |

7 ww UF Wi SRR A0
wrger g | fgwmew, At o fwr @
T Sl €, tyoo iy aw G ger
€ | Tg wiediT & W o G gar e )
g% wie s1ofic & 4 goerr Wi
farary o oYr § O wwar I
farwrer T wrd fiear o Ty § 1 IEwr At
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awfifas agw §, W swfor ag §,
IawY ¥ wawar g 1 dfey el Wi
e #1 wlw fomr Y § 1 7 waw
T ¥ AT 7T wgan g fr agy frert o
aut 7 5@ ¥ 5 g eanfwar freft §,
TN & A1 AT Y g g a1
qv 781 AV | FITTATY AW WAL
¥ ddeaT qgT § W WA a4 THA
afr ¥ farwedr &, ag wredg awl
FT FA-FUS T §, IEH qgA LN
2y ¥ ¥fe 4 59 3w A9 § | afew
IAEY HIT ATRTT H faerq wary TG AT
|F

oI g Fg 77 § fr gw e
% ga 301 & w2 qwAfia AT &
faq JEHTE 48T AT WET &1 AW
qqdY FT-FUTAr F A, ATAT AT
# 177 BA ¢ =47 AT =wwfgr fr
Zq & AN TARY &7 A TA 73T T
ard ¥1 T 9T ¥ | XA AN
197 QATET sra & WY gmra Fraw
& ¥V AT S| faar g 1 afz &w
waT 77 § A%T gO qA) AT FIF
FrAAr B A AT F7 ARA |

7 § & OF qATT W7 A0 |qTET
g | @ Su wfY, g TR A W
gy ofosw T g@w TR, w@w,
faon =Y W # Frfr & & &
F gank wErw Aar § | g wfew feaw
Y 1 W & & fir oy e Y
¥ W, Mg 7@ faedt of forrer & Y
7 g, T8T ¥ 2 fir w@ W gEEN
1 & W Fwer Qe 9w e
T € W A AW E | R ATAS
forg ATy & NE B A W W
fagy WRT A *, I QU wE-
ar g R E | I AT e e Y e
o fere § 1 gt & B o Eewer
o wat & gt ¥ o A e §
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oYt ww 7% wrew ¥ frmfor & ofr wy
[ W A AT R | IT X X
o wez faewre § it g wifgd fe o
vl ¥ g gatew gor o €, avfe gr
qCd WA WS AT ¥ HE ¥ G
o T AW T |

™ Rl # arq & fag A ® -

SR W7 AWAAT WG AT E |
Mr. Chalrman: I find that many
dembers are very anxious to speak
{ such a large number of Members
ire to be allowed to speak, I will
1ave to reduce the time allotted 1
uggest that ten minutes could be
allowed to each Member The 15-
ninute period may be reduced to ten
mnutes each

Otherwise I will be able io accom-
nodate only five Members though 1
1ave got a number of requests If the
1me 15 reduced to ten munutes it is pos-
able that I can accommodate six or
even Members

An Hon Member: In ten munutes
ve cannot say anything

Mr. Chairman: I am proposing this
inly because of the very large number
»f applications that 1 am receiwving
viay I take 1t that the House agrees to
seduce the time to ten minutes for
wery Member?

Several Hon, Members: No, no
Some other Hon. Members. Yes, yes

W W maw (aw feer—
Hog—vwpgfas wifewr)  ewmfa
agrey, & faer it wErET ¥ ITH ATE
# frg wwETe W wgAr § AR A
XA T FT TR IFA T § I A
wfawre o1 § qwgT FTOE |

il A ek o AN T A EE
¥ grd ¥ g aong 1 & o W oy
Ywar g i age W AT W O T
® wary o § O qQf W Prafee &
F gy 3 go v wfe o a0
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Shri Yajnik: Talking among them-
selves?

Mr. Chairman: There is no such rule
that they will not talk to anybody.
There is no such thing. The hon
Member must know it. The Chair is
unable to enforce any such rule. The
only thing 1s that they should not talk
1in such a manner that the entire pro-
ceedings are disturbed. Merely talk-
ing 1s not banned.

Shri T. T. Krishnamachari: I am
very sorry that he 1s left in such
splendid 1solation That is why he is
very envious.

off qww swee & g @ 97 e
I FAATTE § A= w) FE@T a0
AT AE R I IAE L g F
7% i e we fF 39 9 Y 70w
ot @y g s o a2 wenfaa woR
o AR § Ofew W fF amEw |
Fay & <7 § ot oo ¥ 2w oy I
¥ ¥ 1 qurS | a=y avy foww gur
# | OF Fhr Y 9T B T w7 F 6T
o s goror § 37 S99 ST 8,
IR ATE T ATRTT W1 IWAT ARG
arfe a8 ST q 81

# 7g W 7Ar § f' woww
7 A7 39 oW TR § WY g AEr
& UTY IR MG WIT FIH IO av
F wwmar g i 98 91 ¥, & w0 Iy
Iy 47 % FUE KT A AT I7GT &
TAY FET AR S EH A &) T
g

T W1 AT A1 gAY Y ATy
At IEF AL H | WAGH A991S; o &

fareg® ot s siofy ¥ qroeTdy svpwrieny

Shri Yajnlk (Ahmedabad). May I ¥ OF o A T AT W AR S

ask whetg:rht;e m::::dﬁt:hl: ag w¢1 % g%« v ¥ fod §ve
Treas nc are en! - = W m

amon:rt{iemselves w:f.helmpumty! & T W LA

Mr. Chairman: Order, order. There ¥ . "ﬁ - t !

is no ban agamnst any person talking # gy farer soft s & s s ot

here. TR wrw W Wt § Wi vev g
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Shri Anthony Pllal {Madras
North) Mr Chairman, first of all, I
would like to bring to your notice and
to the notice of the House the indis-
<retions of the Finance Minister It 1s
the privilege and right of this House
10 be seized of money Bills and any
amendments thereof But, in spite of
this constitutional right, and the long
established tradition on this point, the
Finanee mister was indiscreet
enough to nounceé at 4 Press con-
ference and also at a parly mecting
that certain tax mod:fications wert
being made It was only late on the
night of the 18th that a press release
was 1ssued that the tax on kerosene
and the levy on newsprint were being
reduced The proper forum for an-
mouncing any changes in the taxes plo-
posed 1s this House An act of dus-
courtesy has been done to this House
by such an indiscreet announcement
earlier I may also remuind you that
in the year 1955, when there was the
General Budget Discussion, Shn C D
Deshmukh, by an accident made an
announcement of changes in the taxes
proposed, in the Rajya Sabha At that
time, Dr Lanka Sundaram raised a
point of order in this House and Shn
€ D Deshmukh expressed regret that,
by an accident, because of the change
mn the programme of discussions, he
was compelled to make an announce-
ment in the Rajya Sabha because ins-
tructions had already been issued and
Bhe was able to say in the Rajya Ssbha
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that ian ten minutes’ time a notification
would issue

My further charge is that such an
mndiscretion is the equivalent of a
budget leakage because, between the
tune when the first announcement was
made in the press tonference and the
time that the press release was issued,
there was time enough for any specu-
lators to sell out and make money In
a democratic country lhke England,
Mr Hugh Dalton, the Chancellor of
the Exchequer at that time, was com-
pelled to resign merely because he
answered, yes, to & journalist just as
he was entering the House of Com-
mons For that indiscretion, he was
compelled fo resign Here, perhaps,
n tlus country, democratic skins are
not so sensitive I do believe that
the Finance Mmister owes at least
an apology to this House for the indis-
cretion committed by him, and per-
haps an assurance from the Treasury
Benches that no future Finance
Minister will ever commit such an
indiscretion, again

Comung to the budget proper, sum-=
ming his speech in the Rajya Sabha,
defending the budget proposals, the
Finance Minister said very rhetorie-
ally in a preoration that his heart
bleeds for th¢ common man, that his
heait pulsates for the common man
How(wver metaphorically his heart may
bleed or pulsate, the reality is that the
common man 15 bemng bLled white as a
1csult of the taxatllon measures now
proposed by him It 15 amusing also
to find some of the calculations that
have been made by the Finance Mimis-
ter 1n defending his budget proposals
He states that the net effect of his
taxation proposals would be an nere-
ase 1n the cost of hiving for the com-
mon man by about three-quarter per
cent 1n the rural areas and about 1}
per cent m the urban areas When I
read this particular statement of hus, I
was reminded of a remark of Mr See-
bohm Rowntree, which I beheve is
peculiarly applicable in the present
context to the Finance Mimuster He
said, statistics are to him what a lamp



post is to a. drunken man, an instru-
ment more for support than for illu-
mination. To drive my point home,
let' us see the meticulous exercise in
arithmetic that he indylged in when
sezking to  justify the taxation on
kerosene, He said that as a result
of the rounding off of the tax, there
would be only an increase in the cost
of a bottle of keroscne by 1-5th of a
naya paisa. Overnight, this exercise
in mathematics was disproved and it
was found that a bottle of kerosene
would be costing, half an anna more.
Hce was compelled -t0 beat a hasty,
though undignified retreat.

In the dim distant past, according
to his own statement, the  Finance
Minister was a salesman of a British
firm. That is his own admission.
Though this may have happened in
the past, I belicve that he has not
forgotten the arts and artifices of a
salesman. He has circulated to us a
very neatly got up folder with regard
to the effect on the cost of living, of
his taxation proposals. He would have
us belicve that as a result of the in-
erease in the Jevy on coffee or tea or
sugar, the increasc in the cost of a
cup of coffec or tea would perhaps be
half a naya paisa or perhaps 1/3rd of
a naya paisa. On the morrow of his
taxation proposals, the propricvtors of
all the cafes and restaurants in Madras
increased the price of a cup of coffec
from two annas to two and a half
annas. Perhaps this calculation of his
is in line with the general calculation
that he has made with regard to cvery
one of his taxation proposals. With
regard to newsprint, it was admitted
by him that it was imposed in a state
of absence of mind; but in fact the
abscnee of mind involved an increase
in the levy on newsprint by about
Rs. 100 per ton.

18 hrs.

If the cost of living is going to in-
crease only 1§ or § per cent., perhaps
the levies may be justified, but the
principal question is: at what stage
does this come, and what are the likely
consequences of such increased
burden on the common man. He very
‘conveniently forgets the chain reac-
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tion of his proposals. Let us take, for
instance, his levy on petrol and petro~
leum products. The increased tax on
an imperial gallon of petrol is four
annas. Before long the road transport
services are bound to increase their
fares in sympathy with the increase
in railway fares and freights, and even
he T am sure will admit that the cost
of not only what he called the nears
necessities of life, but even the bare
necessities of life will be  increased
when freight charges are  increased.
Over and above this, he should also
take inlo consideration the fact that
there is a likelihood of a further dose
of deficit financing to the tune of
over Rs. 200 and odd crores.

The tenor of his argument in the
Rajya Sabha was as follows in reply
to Opposition criticism: why are you
bothered about this 14 per cent.
increase in the cost of living. Within
the last one weck  foodgrain prices
have gone up by 18 per cent. which
involves an increase in the cost of
living of five per eent. and therefore,
this increase in taxes is a very trivial
and light burden. During the last one
year, the cost of living has been rising
very rapidly. The index of foodgrain
prices during the last vear rose by
15 per cont. Let us take a State like
Madras. It is certainly not a deficit
arca. During the last six years pro-
duction of foodgrains has increased by
40 per eent. In spite of the fact that
there are about 2,000 fair price shops
in Madras State selling through those
shops about 3,000 tons of foodgrains
per month and sclling rice at about
Re. 0-11-0 per Madras measure, the
market price of rice today in Madras
is Re. 1-5-0. When there is such strong
tendency for prices to rise, if you are-
going to have deficil financing and on
top of it also excise duties which are
going to increase the cost of living,
it is idle to suggest that the cost of
living is going to be ingreased by { or
14 per cent.

Again, we must also note that in
spite of all his brave words, there is a
tendency on his part to depart from
the Plan. Originally it was defence
of the Plan, then it was defence of the
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“core of the Plan, and now it 13 detence
+of the hard core of the Plan. Instead
«of saying that they are going to
vexecute the Five Year Plan m six
Tyears, this w another way of putting
.1t It, therefore, necessanly involves
irelatively greater expenditure on pro-
Jects which are not likely to yleld
immediate results In other words,
‘the amount of extra consumer goods
likely to be produced immediately 1s
going to be less, and therefore the net
-effect of his proposals will be an in-
crease 1n the inflationary pressures on
the economy The mam aim of s
‘budget proposals is stated to be to
hold inflationary pressures m check,
but ultimately he 1s bouad to facc the
spiral of rising prices which will be
uncontrollable Far from being the
saviour of the Plan, he is lhkely to be
the grave-digger of the Plan No
doubt, desperate measures are beng
tried, but very often drsperate mea-
sures rebound back on the proposct
himself, and therefore the fears ex-
pressed by him that he may be a
casualty of the Budget mavy very well
prove true

Mr. Chairman* The hon Member's
time 15 up

Shri Anthony Pillal. One last
pomnt We are told that there 1s the
Plan and that the Plan 15 fixrd and
unalterable The quost.on 18 on thas
Procrustean bed who 1s to he siretch-
ed?” The Finance Minsie' suggests
that the most elastic layer of the popu-
lation i1s the common man Our
humble submssion 13 that the rich
have developed enough adipose tissues
durmng the last six ye-ars for a little
wnrgical operation

He suggests, and the Prime Minster
this moraing suggested, that the taxes
have been fairly evenly distributed
‘The total proposed increased taxation
from the rich will be only Rs 25
crores, while the rest 1s going to
come fiom the common man, and
already his standard of living during
dhe last 18 months has been depressed
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by roughly 20 per cent. Not that he is
not already making a sufficient cone
tribution towards the fulfiiment of the
Plan itself Under the compulsery
Provident Fund scheme an industrial
worker 1s contributing 6} per cent. of
his total earnings Organised labour is
ready to contribute 8 1|8 per cent,
provided there 18 a guaranteed match-
ing grant on the part of the employer.
They are not ready to accept that.
They want us to contribute to the

Plan without any guarantee of
return

Workers were advised during the
First Plan to make sacrifices for the
Plan and avoid disputes To that
extent there was a reduction iu the
number of labour disputes, but what
has been the net result” The worker's
standard of living has gone down by
25 per cent and there is to be a wider
spreading out of pauperisation by
dragging 1n the middle classes What
1s Rs 250 per mensum? In real wages
it means Rs 40 or Rs 45 before the
war Any industrmal tribunal  will
admat 1t 1s not a hiving wage There-
fore, people who do not enjoy a hiving
wage are to be pauperised for puposes
of saving the rich

They talk of incentives for the Plan.
The First Plan 1s supposed to have
succeeded, and there has been an In-
crease in the national income by 11
per cent In the meantime the stand-
ard of living of the workers and the
peasant, has gone down To whose
benefit has this 11 per cent gone?—to
the capitalist class If there 15 difficulty
today with regard to foreign ex-
change, why 15 1t? Because you have
been allowing the private sector fo
cxpand

Mr. Chairman: The hon Member
should conclude now Kuman Ved-
kumar

Kumarl M. Vedakumarl (Eluru):
“To love and to be wise, to tax and
to please are not given to men”
Taxes are really the most unplessant
things m this world It is a pity there
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carmnot be 3 Budget without taxes. Here
is a Budget which gives us a bellytul of
taxes. All sorts of criticisms and com-
pliments are showered on the Finance
Minister for this. This Budget tries
to find resources for the Plan, at the
same time it givés a streamlining to
the tax structure so that it may serve
as xn  instrument which helps the
attainment of a socialistic society.
‘Whatever the logic that lies behind the
Plan, one must accept that, as our
standard of living is low and our pro-
duetive capacity is meagre, this Plan
must be implemented. There cannot
be a cut in the aims or in its targets.

On the question of raising resources,
some have suggested nationalisation,
but nationalisation is no panacea to the
problem of low production:or incen-
tives and the foreign exchange to buy
foodstuffs and development materials.
We do not believe in the elimination
of classes. We believe in co-operation
and co-existence of all classes. There
is no penumbra of approbation round
the concept of nationalisation. It s
neither holy . nor unholy. We are
guided by national expediency and
practicability. We look to others'
experiences to avoid rocks and not to
become slavish imitators, Let fools
contest for the formm of production.
The best one is greatest produce
coupled with proper distribution.
There is no question of class conflict
for us, our aim is all embracing class
co-operation. Our aim is a socialistic
or egalitarian society achieved through
co.operation. Hence we use all
methods, taxation, loans, nationalisa-
tion, deficit financing ete., to
reach our goall. As we want a
socjalistic pattern of society, the tax
structure should be progressive, redis-
tributive and responsive to changes in
incomes, while at the same time
avoiding inflation and curbing tax
evasion. As a first step towards this
goal, expenditure tax along with
wealth tax have been proposed. It
is evident that the Finance Minister
has drawn a lot of inspiration from the
Taxation Enquiry Commission’s Report
and Professor Kaldor's suggestions in
this regard.
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Expenditure tax is 8 novel ides,
good in itself in theory, but there
is no precedent in any other country.
Pigou has recognised its merits, but he
fears that it is so difficult to collect it,
and the scope for evasion is great that
it cannot be administered efficiently.
Professor Kaldor advocates this tax
because he feels that ‘Expenditure is
a better criterion of taxable capacity.’

There is a lot of tax evasion, due to
high progressivity, which is affecting
the incentive to save also. So, he
advocated the reduction of the maxi-
mum level to 45 per cent. so that sav-
ing might be favoured. And to avoid
and curb tax evasion, he advocated ex-
penditure tax. But the Central Board
of Revenue think, that the tax-evad-
ing income is not more than one-third
of what Kaldor has esfimated, and
they can catch that income if only the
hands of the Income-tax Department
are strengthened.

If the Minister had recognised the
merit of Professor Kaldor's suggestion,
he should have reduced the maximum
rate to 45 per cent., or else, he should
have kept the rate there and mnot
levied this tax. But in keeping the
maximum level there, and still impos-
ing this tax, it appears the Minister is
paying more  attention to Govern-
ment's views rather than to the
interests of the taxpayers.

Another interesting feature of the
Budget is the shower of indirect taxa-
tion. Direct and indirect taxes are two
attractive sisters. as Gladstone puts it.
A Finance Minister should court them
with egual attention. So, to talk of
monogamy here is a sin. Direct taxes,
which indicatec higher stages of poli-
tical devclopment check savings, while
indirect taxes, naturally regressive,
check inflation by curbing consump-
tion and favour exporis. If one says
that the percentage of indirect taxa-
tion in the tax structure, which affect
the cost of living is increased, one
may not be correct. In faet,  both
indirect and direct taxes are increased,
while their composition in the overall
tax structure has remained compar-
atively stable.
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The excise duties, for instance, affect
the cost of livimg. No one disputes
the importance of the fulfilment of the
Second Five Year Plan, and the fact
that all sections of the nation should
bear the burden with a view to exe-
cuting the Plan. For that purpose,
we should ask those sections which
bore less burden previously to bear a
little bit more of the burden now, in
order to make the Plan successful.

ad

It is clear from the First Five Year
Plan that the agriculturists, industrial
labour and the profit-making classes
were  benefited a bit more than the
others, while the position of the sal-
aried middle classes toock a turn for
the worse. Even this Budget favours
the agriculturists. It is true that the
agriculturists pay more for the goods
they buy now. But they are amply
compensated by the rise in prices of
the goods that they produce. Since
1948, the middle classes of our country
have shouldered all the burdens of
inflation as well as increased taxation.
The loss of their real income might
also be due to rise in prices, apart
from taxation. A further reduction
in consumption and income may chill
their enthusiasm for the Plan. This
class is doubly hit by the rise in
excise duties as well as the lowering
of the income-tax level. This adverse
psychological feeling in a  highly
sensitive, intelligent and hard-work-
ing class is a thing which cannot be
aoverlooked, especially in a democratic
set-up like ours.

It is true that we have to invest
more to step up. the pace of progress.
In China, the national income rose by
10 per cent. as compared with 2 per
cent. in. India, but China reinvested 22
per cent of its national income, while
our investment was only about 8 per
cent. But in this respect, that country
has the undoubted advantage of a to-
talitarian State. But our path is
different.

Now that the Plan must be imple-
mented, the necessary funds must be
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raised. It would be easier to raise
those funds and implement the Plan,
if only the proper (and feasible)
atmosphere is created. Ii compels us
to try and eliminate waste which is of
quite a big proporation. In the search
for funds, some have suggested the
scrapping of prohibition, and also the
introduction of the salt tax. What is
interesting here is that the Minister
has said that the suggestions may be
wise ones, but he would not be dis-
loyal to the tenets for the time being.
Does it mean that his loyalty is only
a question of time? I wish his rejec-
tion of this proposal is made on a more
rational and logical basis rather than
on mere sentimental and  emotional
grounds. When conditions change,
and expediency compels us, it would
be useful if we adjust ourselves to the
new and changing circumstances.

When the Finance Minister is runn-
ing amuck for indirect taxation, I
wonder how he has failed to notice
that commodity, whose demand is
highly inelastic. Let him levy a tax
on lipstick, and at the end of the
Second Five Year Plan, we can find
less number of painted women.

There is nothing wrong in any of
these tax proposals. But what we ask
is whether we cannot raise the same
funds in a less uncongenial way. Let
not the ecommon man think that the
heart of the Finance Minister is pul-
sating and bleeding, because his
(heart) blood is already sucked by the
Budget.

Criticism of these proposals does not
mean that we doubt eithér the capa- -
city or the ability of the Finance Minis-
ter. What we want him to accept, and
what we think, is that thére is a huge
wastage in expenditure and corruption
i administration. So, we request him
to see that all precautions are taken
for the elimination of waste and cor-
ruption.

What worries me is whether every
pie that is raised is well spent, and
every tax that is in the hands of Gov-
ment is used well.



Boby Ceneral Budget—

@t Wy (o
gfww nfirt) : wafe 7@, ©F
¥ ¥ T N F dew wd 07 §
T nfers & gy wt wTar wrEAT
%1 & gwwrg e fae 2w o €
W e A e, T S S T
By i R At ¢ ) ATy Y
T & a7 qie dvw W o A
AN & A AT IR WA
woer afy W gwAT @ 0 e
fow a0 ¥ 7 Za5 AU A7 §, WA
we 978y qEEeTs A ) guTe AW 7
Ara@a g ooy gsitad
aF dTwE § @€ ¥T FIWARF §,
ax § & foraY 27 q7amlt qa T T
#, Ty fiyzer oy & A9 & QTR
AR AT § § A1 agy w0 g, famw
a7 AR g, 9 - T §, o ey
B, AT w1 9w A4 2, WY w@A &
YT E T AW F A AT
AT N AN A E ewim R T
o fan § § &7 AN 4T AT AR
wME T § | W9T AT 8T, T 0w
oz v ma & o 7€ gad S
qrigg g | g4 7o & famr
Sl e LR SEE R IR LR Ok
w% § wig 7 adw & wowhT Y
a1 faad ) s NAM & 9
wifed, @ & 70 tfawv =@ 3|
#fiww & wwwa g e e 2w el
A gagra T g, wh g ¥ #
W aga sareT g, et X dW R
farcerea age caTeT &, @R @ & WY
G s Aoz & foreras T A & o
AET A E I AR TR RO R
2 mwd gt aTETd A e gy
ey wiafeqt § go, o MTER, N
snafaay & qfent wad fax w12 ®
2| ww gt AW ¥ qEEE WRE,
fregew g WX v Pefarfer qree
¥ Tow feam Wi € 4 gEmER
sic Ay gaw & 7k A, wie F wed

30 MAY 1957

General Discussion 3068

§ T ¥ o goewe off €
WRd F r TR E ) g dagrer
YT 3 A A TG HT AT FI
& T {FT A favey o @ Afie
fow fremd o o7 e WY g §
AGGA ;o1 QAT TR TORT T
¢ a7 wfasr 91 ag frn woft e
g7 21 & g | wwer g i o
& aTeA gUTY Ao I @A v FY 2y
w1 717  wirw W7 I5TAr 9¥m AfwT
a7 3.9 g g A7 X ag T F wigT
mfe 76T AR g e gt Wk
Arsamar furasnd | gr i F0hw
A N T FFA 2 77T T
dRgrvfafrm s ama ¥ v
FTET T/ &1 AVE 27 1 29 AR AR
w7 o Yo 9riea e & wraiagy
& 2% 97 W SART IEAT | WK
¥ A oo WINIT AT [T 7 qay
# 72 f7 30 el ST A 7 ¥
gL aru RN AT AT 5
ot A AT TEX {1 IR AT
et wrg1 fr ¥ adr s, eI
rata M AT A § AR AR
§, ot et § gy ) iar 7 A
af wd § o & am w@a Y e
w8 & W & wEw, Feardy W dary
R} X AR AW § 1wl 3% arde
Y o7 7 oF ghom woft T mr Ay &
# 2ar vty gfrom afiae ot
wA & AvdE g § welt ey
B wafear a97 &4 I & w9AY
foeeet & fer s1e @ &1~ Wil
Tga g § W< & wwwen g fs g A
T oY oy I R A TF F
TR & w’T Lo, Lo WK IR, W
Wt | R | A qE T g
& w1 9% A W & fad A xw
T & wrf Sy @iy Wi war SN
e WY A wr e & o ey
Am 7 & 7 cefay e 7 a7



mmmw——

[s &g Tw)
wivfy srey & areat A § e fow wnd
TR W awr W W R e W
I% %9 ¥ gu Tw ThE SR WHIW w7
¥ waTd gu vy ox @Y oty wisw W
W ET RE

s & ¥\ g g v ot rere
wTET WTEdY A T &€ @ )
TEE W IR FrEQ aE @RAT ¢ |
TETRE 7 fiewa oy Fravdam, -
fire Wit eerg i wife @ v gAY rard
&1 gaary foar & 1 3@ ase & wev
EYTT FREW, TTAFT FIEeA AT AT
dwaE sodw § M ¥ oty
A ¥ M g3 FAT vO@T AT ¥
T aarx g 7 #few & s
wifiry & ey &t fear smam | w i
At g% WY g fm dvaE e ot
UBYET ZTEO W17 TAATHS WTF TG E
g F A ¥ &7T L3 A" A 9y
xRz F 7T T R W T T A e
Ry R maAvew 4 fow fondr aw
AT § AT TEHT HANS q7 & ATAT B
fir = 50T F s T8 w9@T 21 oSTAT
# 1 AREZ A Rew BT A ABAT WG
WEYTT FIECH TT TTATAE AT ATT=T
i & fRg ¢ w7 e me
s8 9T YT WY v d aiv e
T TFA) W7 S| w7 faay g At 98
QT § TN 55 W a1 2 ) o
WY TH I W YR FWEA, NIger
TR W17 gR? AN St A s
g ar fomwr fie gfrow ®r amr  fzar
T &, IAET arEE Hiw 3 FAw ¥
9% e g 2w Y g wwear w8
1S ®UT 4T J0 FAOT %t & fow =1 fr
TwT 78 %1 Iw gurt 37 wrgay ¥
IR T A FT AW FT ¥ § o
qiwaT fgeat & 1w gre @ @
oW v g ¥ /& arg wod

30 MAY 1957

Mw‘ 3070

o mr ¢, wwee w8, v
Tt ¥ g w7 ATEw G Y g
o Tarare w1 Ik fod W wfer
e AEY § W TTEY O AW AW
£\ =% womar gark i feary o
fret @ Wik g giF wreAEY § w1
T &S qogT T §uY Sofy | Wy o
§ witfe & W wlef. v Sfrer sefier
T TR § WITNOHT §6 GVE T N
mam e ATt 3@ B TF g af
SaEdT, g¥7  agwd AT w4 S
& g1 v 7 frw vy el wm Sy
™ 97 97 %X afaw Saw T w5
g ar 5% 7 A 399 A% § Wy
TYTET YATHT B9 AT T@T & | F AT
g & @11 gvare 7 qadia AT €
T F% & fag 16 597 AT wevE
# o7 nfex 2 5 9' wom wfafrar
o & wfvg A4 & SR 1w
iw mmgm Sfea éaw o adifwas
STH ATSH U7 7 9T &7 wqo(m q7
Tz i T avg a@E 97 9h
gl wre & v W W W
7w &1 grantt ¥ ¥ A gy
ST AT qFT T AN | 43w qE 43
Aearin oty qsfmlodr 97 A wifex
7 [ 39 5o Gard) T q@F 77 A fiw
9% J g HIHr FHEA 6P A
qfewar ¢ 1

AT WY 34 &% 47 (e Tt
MNET § A WIF) @ A F A5 4
w1 2776 4.1 Jga < a4 & foa wYe afas
AT A AIAT ATEA | W AVARY
F A1 ¥ ¢ A AT g i g o age
T A g ¢ AT @ w0 1 gy
R T avg § €[OO aTT w T
St iy #r oo WK qow N g
® WA A W qgAT Wiigd | W
oy gw feeedy 7 aft wft ot Wi
oreftaTT dret £ W § O O



3a71 General Budget—

¥ @4 g9 Ag TRAT @9 w17 £ gara
qeF 70 78 2 FfET w7 7 Wdt F
TgA AT S g i 7 gra T A I|ar
g & ag sy Atafeay F qefedr s sfaT
srefia T R & AV ZATL WG A STy
g WX mafaad 9519 g1 FL AL
A 5T ST & | ATS gW g9 a1 &
ST FYAT § & 78 57 w8 M7 qa-
A gAR AW A GATgEE AE ST A
Weq g¥ g1 AT 4% a9 a% a3F 731 §
wq % fF g9 99q 3w § de e
T8 &, Faat wT gadr 3A T ey
FT A TAGIZALT Al FId AT TATT
THer gEEEr WIT FIEST TS B
wafag SeEiET 7@l a0 AT AW
frzawar &1 AiwaT 7 T80 w9 )
T &a Al #1 wed ¥ 73 gH maey
wfey Tl FTT | ZH SEATA 79 ATS
g AHETwar g At @ fad

Y g% afean et & fog g
&1 G RT F&7 FIAT g, AR (9
TEGT @@ g |

T FIET TTET FT FTR TewT2A
29T 2T FAF T g9 T gHIL FIR(
e &1 ZUE | WIS 95! 931 Ta
Frea & | ATS adl F AT ST
genrfe T =T GATC HX AT § TEAT
FapTely 1 nadAE F T H F1E ATHA
S w4l gial ¢ ML SAET qrad gA
TiETR Fa7 927 T FIaT & HIT TOn!
ez w4t frwar & o= 5 ew A 3
fr 53 a3 fadil =T FTea@™i 371 a1

30 MAY 1957

General Discussion 3072

FEAT g1 qfewer & AT g qaal
F ATz AL AT F91 Frerar g
g

TEE HAET T TH GaATT 72 Y
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Mr. Chairman: Order, order. The
bell has been rung thrice. The hon.
Member must pay heed to it. After
all, he also agreed that not more than
ten minutes should be allowed to
every Member. He is a party to that
decision and he will have to respect
that decision. I now ask him to con-

ciude.

EUSINESS ADVISORY COMMITTEE
SECOND REPORT

S4p'  Shroae . Narayan Das (Dar-

g i W BT -QPT STaT € AT bhanga): I beg to present the Second
zgy 3 & ¥ 5§ S g wigm 39 Report of the Business Advisory Com-
T FT AN g0 W & A i ’

qF wEi AT AT gaw fry A7 7w
¥ fag wadRz gT0 HE HET TEH
& a1 2 | 9T g% 39 AL qIETE
et wAT Xt AT gAF G F ford
WIRT A aTdr a9 aF I graa

ANNOUNCEMENT RE: ELECTION TO
COMMITTEES

Mr. Chairman: I have to make an
announcement. The time for election

s s
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to the Estimates Comwuttee and the
Public Accounts Committee, which
was according to the Bulletin fixed up
to 13-30 hours on 31-5-57, has been
extended to 16-30 hours on that day

GENERAL BUDGET-—GENERAL
DISCUSSION-—contd

Mr. Chairman: The House will now
proceed with the further discussion ot
the General Budget

Shri Bharucha: Sir, this House has
to discuss a Budget which runs into
nearly Rs 663 crores out of which
the main item of expenditure is on
defence which 15 Rs 233 crores
Before we can spend indefinitely on
defence, we have to find out what is
the purpose of the Army, whether
we desire to wage a war against any
big powets 1 am sure that 1s not
the ntention, nor we have the
capacity to wage such a war The
only purpose can be security of our
frontiers Before our frontiers can
be secure, one thing has to be borne
in mind, whether our Generals and
our Defence Department are not
merely prepanng to fight the last
war The technique of warfare has
so radically altered that I am not
convinced that we shall be spending
this additional Rs 50 crores on any-
thing except buying old discarded
equipments which were used in the
last War and which, 1n view of the
present development of technique of
warfare are completely out of date
I am sure that our Generals are still
thinking 1n  terms of the bomber
coming and being intercepted by
anti-aircraft guns J am afraid, that
mode of warfare 1s very much out
of date, and unless we appomnt a
Comnussion to inquire as to how our
Army has to be shaped and equp-
ped, how the pattern of expenditure
on equipment has to be altered, I am
afraid we shall be spending money
for preparation of not a future war,
but only for fighting the last war
I hope, Bir, just as 1 the case of the
Second World War the Maginot Line
mmentality obsessed the French,

30 MAY 1957

General Distodoton .. 3074

similarly such obsessions will not
characterise the decisions of the
Defence Department 1 suggest that
a Commussion should be appointed
to inquire how the pattern of
expenditure should be altered, 20
that our fighting forces will be really
an instrument on which the nation
can really depend for its security

Coming to the question of the
Second Five Year Plan, the total
expenditure on this 1s hkely to be of
the order of Rs 5400 crores Peo-
ple have not appreciated the magnmi-
tude of this figure of Rs 5,400
cioies May I tell this House that,
if we distributed Rs 20 to every
man, woman and child 1n  every
country of the world it will come to
Rs 5400 crores 'That i1s the inci-
dence and magmitude of the Second
Five Year Plan Distribute Rs 20
to every man, woman and child 1n
every country of the world, to the
entire population of the world, and
your Plan expenditure for Rs 5,400
crores will suffice for that purpose
May I put it i1n another form If you
take five people to be a family, the
per family incidence of expenditure of
the entire Plan will be Rs 750 per
family 1n five years On an average,
each famly for the next five years
will have to contribute ta the tune
of Rs 750 Sir, when Mahatma
Gandhi started «alt agitation, what
was the incidence of taxation® It
was only three annas per capita per
anunum Today each mndividusl 1is
called upon to contitbute Rs 150 in
five years—that 15 for the whole
Plan—and still we think yes, the
s1ze of the Plan 13 suited to our
resources

Even in the second year of the
Second Plan the total outlay of
expenditure as has been mentioned
by the Finance Minster would be
Rs 772 croress The March 1957
Budget revealed a deficit of Rs 27
crores, and there are maturing loans
of Rs 32 crores In other words, we
have got to find Rs 831 crores.
Against that we expected in March
lmst that market loans will fetch



m . :'.' . . l EI';",?"

ﬁa-. 100 crores, small savings Bs. 80
crores, foreign aid Rs. 170 crores,
miscellaneous and remittance trans-

actions Rs. 151 crores, making & total °

-of Rs. 466 crores, and thus having an
overall deficit of Rs. 385 crores,
wnich the Finance  Minister now
fays would come to Rs. 368 crores.
Sir, 1 am aware of the later changes
tnat have taken place in the matter
or greater foreign aid likely to be
mcquired of the order of Rs. 550
crores instead of Rs. 447 crores
previously estimated. I only hope
the Finance Minister is right in his
calculations.

sir, an expenditure of this magni-
tuae is bound to release certain
inflationary forces and we have got
to bear this in mind whether we are
in a position to contain this inflation.
Already there is talk and rumour
that the exchange value of the rupee
is going to be depreciated. Deprecia-
tion of currency is the worst form of
taxation and a dishonest one at that.
I am not saying that depreclation of
the rupee is likely in the near future
dor a year or so, but I do not know
what is going to be the position
next year. There is no doubt that
the trend of rising prices and the

index figure do indicate that unless -

prompt and effective checks are
applied, it will be very difficult for
us to contain the spiral of inflation
withir rearonable Jimits. If once the
prices break their moorings, one
does not know where we shall end.

By way of corrective, the hon.
Finance Minister has taken steps
with respect to foreign exchange,
monetary policy and fiscal measures.
With regard to foreign exchange, the
drain has been till March, 1957, to
the tune of Rs. 235 crores, and even
now I think that we have not got
more foreign assets in the Reserve
Bank than Rs. 480 crores. This is a
very small figure, and I do not know
how in the next three years the
Finance Minister is going to finance
the imports, particularly, of heavy
machinery. Unless further deferred
payment facilities mre acquired, I am
atraid there will be very serious
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difficulty. in the matter o! foreign
exchange next year.

Noramlcmvmcedth.thhm

increase in money
year ended 12th April, 1957 has been
of the order of Rs. 132 crores and
this is in spite of the fact that the
balance of payment deficit continuet;
the bank rate has risen. Put I am
not sure that these are  sufficient
measures. .

We have taken certain measures
with regard to taxation—direct and
indirect. While I commend both the
wealth tax and the expenditure tax
without being quite sure whether
our administrative machinery is
sufficient to cope with that, I do
appeal to the Finance Minister to
consider the question whether prohi-
bition should not be relaxed and
modified along the lines of the report
made by the Madhya Pradesh Pro-
hibition Enquiry Committee which
will fetch revenue to the States and
still maintain some form of prohibi-
tion which will not be injurious to
the poor people. That is a matter
which. should be seriously considered.

May I say that some people in this
House as well Shri V. K. R. V. Rao,
Director of the Delhi School of Eco-
nomics, have described this budget
a4 a hisloric one. I ayree that j' is
a historic budget, so were historie
the twelve gawaris of Mohamm
Ghazni on India. Now-a-days,
people who take money by the
crores from the poor people—we do
not call them Mohammed Ghaznis,
but we just call them Finance
Ministers. Their incursions on the
poor people—we do not call them
sgwaris but we call them the
budgets or annual financial state-
ments. This is the fourth sawari of
the hon. Finance Minister, and in
this fourth sawari, let me tell him
that he has collected far more money
than Mohammed Ghazni did in adl
his twelve sgwaris, I-dd not know
how many more visitations will be.
made on the poor people, but I am
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convinced that the Finance Ministar
in one budget collects much more
than Mohammed Ghazni looted in all
hus life during all those years.

Shri T. T. Krishnamachari: May I
ask the hon. Member if he is pro-
jecting himself into the past and
whether he was on the retinue of
2ohammed Ghazni?

Shri Bharucha: I shall conclude by
saying that the Finance Minister
stated that his heart bleeds and that
is the justification......

Shri T. T. Erishnamachari: I have
got some blood. I am afraid the hon.
Member has none.

Shrl Bharucha: ....for taxation I
say that my heart also bleeds for
ihe common man and that is my
justification for opposing the taxes
on the poor people.

Shri Dasaratha Deb (Tripura): 1
shall try to be as brief as possible
but 1f I take a lttle more time I
hope I may be excused, for this 1s
the only forum where we can
express our criticism as representa-
tives of the npeople of Tripura
because, as you know, there 1s no
Legislature or forum there where
our representatives c¢an advance
their criticism on the Government's
policy.

Many  speakers have already
expressed their feelings Many of
them have raised their strong voice
against the taxation policy that 1s
sponsored at present. They have
expressed therr anxiety and dis-
agreement with this policy. I also
wish to express the view that under
the present budget, the taxation
policy the burden on the common
man 13 more and the Finance Minis-
ter has planned and worked out his
gcheme in such a way that he
spreads out the burden of taxation
over a large number of common
men, that is, the middle classes is
high and the burden of taxation on
the rich people, who are in u better
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position to be taxed more, is Jow. I

think this policy should be reconsi-
dered and reviewed.

Coming to the question of food
policy I should say that whatever
datas or statistics our Food Depart-
ment give I feel from our experience
that our food policy and our food
situation are not very well and they
are unsound And I regret that the
Government are complacent about
the food policy which they are pur-
suing at present. If you look into
the mnewspapers every day news
appears that in many States, parti-
cularly in places like Bengal and
Tripura, there are cases of starvatrion
still going on and people are rushing
to the Government offices to get food.
I should say that this Government
is only responsible for bringing our
country to this position and this
Government has not adopted a sound
food policy and has not arranged to
purchase sufficient food stocks from
the market and to stock i1t They
have left the foodgrains entirely into
the hands of the blackmarketeers,
profilcers and speculators This
policy should be put to an end and
a sound policy should be adopted
regarding food and Government

should not be complacent in that
matter

Coming to the budget I find that
for Trnpura Rs 238,67,000 were
estimated for the year 1957-58.
Apparently it seems that the amount
is not insignificant 1f it 1s properly
implemented But to implement that
budget also there should be some
administrative guarantee so that that
money 1s utillzed in a proper way.
At the same time, I should say that
this money is not sufficient to meet
our demands You know, Sir, our
State 1s 2 problematic State and it s
very backward. We have to solve
many problems and in order to solve
those problems 1 wurge upon the
Finance Minister to allocate more
money for my territory.

Out of the money that iz allotted
toc us you will find that more tham
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Tripura 1s suffering from food
crisis A few days ago, ] mentioned
this to the Food Minister He was

Mere sending of rice from the
Centre would not solve the problem
The main problem les elsewhere
The peasantry has become pauperis-
ed They have been evicted from the
land Over and above this, more
than 300,000 refugees have come and
settled there They are landless
They are not 1n a position to culti-
vate lands ‘These people should be
given land More than a lakh of
tribal people are there They are
Jandless they are jhumias They
should be given land so that they
may produce some food I am sorry
t> find that there 1s no provision for
distiibution of agricultural loan in
our State Besides there are hundreds
of landless pcasants who do not fall
under the category of tribals or
under the category of refugees They
are not getting any aid from the
Government For the refugees,
there are certain Refugee depart-
ments from which they can get some
aid The tribal department 1s also
there and the tribal people are able
to get something But, these people
who are neither tnbals nor refugees
are not getting anything and they do
not know whom to approach for such
aid I suggest for them also some sort
of arrangement should be made so
that they may get some loans or aid
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In this way please help them to setile
in life.

Regarding the administrative set
up, I should say that it is a top-
heavy administration In s small
State where there are only 8 lakhs of
people, there are several directorates.
You have the Refugee directoraie,
the Health directorate, Educatien
directorate, and some more other
directorates They are maintaining
so many Directors, Deputy Directors,
Secretaries, Deputy Secretaries,
Under Secretaries and so on 'This
1s an admimstrative luxury Some of
these need not be there and should
not be there Some of these directors
should be cut out Out of that
amount at least some developmental
work could be done m our State
That 1ssue should be taken up Now,
the Territorial Council 18 going to be
et up there I do not know when
it 1s going to sit It has not yet been
known Much of the works could
be transferred to the Terrsorial
Council and the top-heavy adminis-
tration reduced

Regaidmg the community project
work also, I should Lke to say some-
thing Of course, from the Treasury
Benches 1t 13 always advocated thag
the people must be taken into confi-
dence people should participate in
these community development pro-
Jects and National Extension Blocks,
that they should be given incentive
to work and so on All these pious
utterances are there But practically,
this 1s not done in our State They
are always trying to utilise the
othcials for their party purposes
That was done more during the
elections 1 heard one hon Member
say that they are not using the
officials But, practically, they
(officials) are being utilised in the
elections In the tnbal area, thpse
who apply for tribal rehabihitation
loans are asked by the officials
concerned that they should be mem-
bers of the Congress party first
Otherwise they will not be given
anything Even m wmsuing ration
cards such things have happened. Y
met the District Magistrate to discuss
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the matter, and he assured me this
was not thewr policy, but the poor
men still are not getting their ration
cards because they cannot get =
certificate from the local Congress
Secretary I think thys should not
ba allowed

Our Constitution provides certan
prvileges for the tribal people regard-
ang service, education etc A competent
tnbal person was appointed as
Deputy Director of Tribal Affairs in
Tripura State, but after serving for
tcr months or s0, he was suddenly
aerved with a notice that his services
were no longer required No grounds
or reasons were given What 1s the
reason” I am told that some Cong-
ress leader approached him to work
for building their party orgamsation
and increase thewr party membership,
and when he refused he was threat-
ened with retrenchment, and one
tine morming notice was served on
him So, what 15 the constitutional
guarantee that you provide for the
‘Tnibal people?

Fmally, 1 say that all this discrie
munation should not be there I
hape that in the discussion on the
<cut motions I may get an opportu-
nity to discuss this matter thoroughly
Hawever, I request the Finance
Minister again that keeping in view
the backwardness of oyr State, he
should at least allot more money for
our State

8hri U. C. Patnalk (Ganjam) The
Finance Minister has proposed a
number of taxes, most of them
unwelcome to the majonty of the
Members of this House, in the name
of Defence, and secondly for the
unplementation of the Plan It is
not possible for me within this short
time to refer to the scope of pruning
of the Plan, several Members have
already referred to certain items

that I for one would not object to
bix taxing even further if the real
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interests of defence would be served.
by such taxation.

We have been hearing 30 much
about nuclear warfare We know that
every country 1s now reorientating
1ts defence policy to meet nuclear
dangers, but there 1s sbsolutely no
such attempt 1n our country. We
were told yesterday mormng in one
of the replies that there 1s absolutely
no attempt in our country to think
in terms of defence agamst nuclear
warfare We need not think in terms
of a global war just at presgent,
because in the case of a global war
with nuclear and thermo-nuclear
weapons we are nowhere, and the
whole world may head for a catast-
rophe But we must anticipate a
local war In fact, when we are
spending more than half of our
General Budget on defence, it 15 but
necessary that our defence forces
must be prepared for at least a local
viar And a local war with whom?
The only enemy that we can antic-
pate just 3t present 1s a member of
the Baghdad Pact, of the SEATO
Pact and one which comes under the
Eisenhower Plan, which has now
gol, as we wunderstand, atomiec
weapons, 30 Automatic as personal
weapon of the soldiers, long-range
artillery with nuclear warheads,
Fighters and bombers from the
USA We are told that with these
weapons they are now thinking of
having a base agamst some other
country somewhere mn Azad Kashmir
area Well, there 15 no guarantee
that those modern weapons may not
be turned agamnst us But once they
are turned against us, we can very
well imagine what will be the fate
of our Plans for which so much of
taxation 1s being levied on the goun-
try, what will be the result of this
unpopular Budget, what will be the
effects, if by chance—God forbid—
Palaatan tskes it into its head,
from the eastern zone or from

bers



3083 Generscl Budget—

thinking in terms of reorienting its
wxfence orpnhaﬁm.'l.n view of the
nuclear warfare or at least warfare
with conventional weapons of a more
advanced type than ours.

Only last month, we read the
White Paper of UK. and the discus-
sions 1n UK., where they have cut
off most of the expenses on the Army,
Navy and Air Force, and modernised
the whole defence organization to
meet nuclear war. But we have done
absolutely nothing. On the other
hand, exactly the old things are
gomng on, and we have not tried to
modernise at all.

The only items where there has
been some modernisation are these:
There has been purchase of an air-
craft carrier. We  welcome i,
because it may be an air base from
the sea for an attack against some-
body or a defence against somebody
We are also having a few jet
bombers, that 1s good enough,
because today a bomber 18 more
necessary for delivering the attack
on another country. We have pur-
chased a couple of the Ant-Aircraft
L70 variety, which has come recently
without the radar equipment, so that
we do not know of what use it will
be Still, we are not prepared for a
change in the overall defence policy
to antficipate a nuclear war,

Be 1t of the global type, be 1t a
local war, or be it a war with
nuclear warheads, from the nuclear
artillery up to the old conventional
weapons, a little modernised, what
are we domng to defend our country?
We have yet no scheme to review
the position.

On the other hand, we are told
that Rs. 5-5 crores are being spent
for buildings for the Defence Minis-
try and for the Armed Forces Head-
quarters in Delhi. There is also a
report that the Defence Ministry is
contemplating to shift the Defence

from here, as it perhaps
ought to think of, because in the
event of a nuclear attack against
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Delhi, the concentration of the
entire civilian metropolis here with
the Defence Headquarters may pro-
vide a favourable target for the
enemy That is why we understand
there is a proposal to shift the head-
quarters from here. At the same
time, we find that there 1s also a
proposal for an expenditure of
Rs 55 crores on buldings This
shows that while we have not yet
formulated a defence policy, we are
incurring expenditure.

Then, we have the Defence Science
Organisation, the Technical Develop-
ment Department of the Defence
Ministry, and the Technical Develop-
ment cells connected with ordnance
factorres But none of them has
been given nstructions till now to
think in terms of defence against
nuclear weapons We are still think-
ing m terms of the old and largely
outmoded conventional weapons, with
a number of British superintendents,
in charge of 50 per cent of our
ordnance factories, in administrative
jobs We are thinking of technical
devclopment still on the lines of the
old Bnitish models and designs We
are not thinking of a nuclear war,
for which every country is now
preparing itself

I am not advocating an arms race
for nuclear weapons. I am simply
suggesting that we should think in
terms of defence agminst nuclear
weapons Why should we not ask
our Defence Science Organisation
not only to make basic and funda-
mental research on nuclear energy,
but also try to wvisualise the possi-
bility of defending our country in
the event of an attack with nuclear
weapons?

19 hrs,

Secondly, you have got a technical
development department, a most
organised department with a number
of scientists 1n lower posts but with
a Matric at the top on the Arma-
ments side, against whom there are
so many allegations of his interest.
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“in some other country. What is that

technical development department
doing? What is the development
“that they have done since this gentle-
man has taken charge? They have
done absolutely no development of
any new design or new development
during the last three years. That is
“the position of the technical develop-
ment department.

Then you have got an Institute of
Armament Studies where also you
have senior scientists. You have got
other defence institutes of research,
-development and design. What use
are Government putting them to in
order to anticipate a nuclear attack?
Are we simply going to say that in
the event of a nuclear attack, we
will sit mum?

Now, we are spending 50 per cent.
or more of our general budget on
defence and we want the defence
mechanism to be thorough. There is
an idea in some scientists and states-
men that there is no defence against
nuclear attack. You know that when

gunpowder was invented, people
thought that there was no defence
against it. When chemical warfare

camsa, people thought that there was
no defence against it When
Hiroshima and Nagasaki were bomb-
arded with atom bombs, peaople
thought that there was no defence
against it. But as nuclear and
thermo-nuclear weapons are develop-
ing, gradually, side by side, defence
measures are also being developed.
Now, every country is having radar
sets on land, air and sea bases in
order to detect enemy planes and
inform the interceptors. They have
got interceptor planes to
enemy bombers. With all respect to
my hon. friend, who spoke before
me, I do feel that it is quite possible
to have some sort of interceptors of
the modern type. They have got a
modern antii-aircraft weapon with
radar set not only to locate the
enemy plane but to make up for the
time-lag and to follow its course till
‘it comes within the range of gun
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fire. You-have got a couple of them
after three years of our agitation in
this House, but you have not got the
radar sets, the electronic sets, along
with them. So you do not know
where you stand.

In the UX., they have recently
invented the ‘bloodhound’ variety of
ack-acks. There are civil defence
organisations in other countries to
meet a nuclear attack. That organi-
sation looks to so many things to
prevent panic, to have first-aid
arrangements, to have public health
arrangements to see that water is
not contaminated and to see that
fifth column and sabotage and similar
activities are not carried out.

In respect of civil defence organi-
sation also, we have just made a
beginning in three or four places.
But I would like to ask the Govern-
ment, what is the defence they are
thinking of? In. other countries, even
a medicine has been found to deal
with cases of radiation sickness—
AET, which was prepared in
America, which has now been proved
in UK. for preventing radiation
sickness. So many methods have
been devised to anticipate mnuclear
attacks. It is not for us to sit quiet,
to think of our “plans”, to think of
spending crores, at the same time
not being prepared for our defence.

I for one would support any
expenditure, not only the expendi-
ture that has now been proposed, for

defence, provided we are really
preparing ourselves for modern
defence. Of course, I would object

to certain of the tax proposals, those
which affect the common man but
at the same time, I can suggest two
other items of collections which
he can make, where our old
approach will have to be changed.

Shri Shree Nardyan Das (Dar-
bhanga): We shall be glad to hear
suggestions.

Shri U, C. Patnaik: It requires a
little time. If five more minutes are

ey

e
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allowed, and if the House is prepared
to sit, I am prepared to suggest two
items.

Shri D. C. Sharma (Gurdaspur):
We want some defence against this
sort of attack from my hon. friend.
We want to go home.

Mr. Chairman: It is not a question

of the House wanting to sit or not..

If the hon. Member feels that he
should exercise his right of speech,
he has to choose whether he wants
to say something or not, with the
permission of the House. If he wants
to say something, he has a right to
say it. But if he does not want to
speak more, nobody can force him to
say anything.

Shri U. C. Patnaik: I was speaking
about lack of time. I have alreadv
exhausted my time and I am grate-
ful to you for allowing me time. I
am prepared to take five more
minutes if you permit, in order to
suggest one or two tangible sources
of revenue,

Mr. Chairman: I did not ring the
bell as the hon. Member was making
some constructive suggestions to the
Finance Minister to raise taxes. If
the hon. Member himself feels that
he should not take more time, I
cannot inject some courage in him to
take more time.

Shri U. €. Patnaik: There are two
items, Sir, on which I feel we should
do something. It is rather with
diffidence that I would approach the
House. I won’t put it in a language
which may rub some of my hon.
friends on the wrong angle. I know
a suggestion came from somebody in
the other House and it was jarring
on me also for some time, but when
I reviewed the whole subject dispas-
sionately, when I have seen the
result of certain steps that we have
taken so far, I feel we can raise
more revenue by reorienting our
policy in these matters.

One of the hon. Members has

. just referred to a particular item,
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namely, prohibition. Like some other
hon. Members 1 too feel that anti-
prohibition talk is a sort of jolt on
me, because we have been talking of
prohibition for a long time. I can-
not go against prohibition, but I
want that there should be a ration-
alisation of the policy of prohibition
so that we are not cheated by boot-
leggers and smugglers. I do not
want that the country should not go
dry; I want that the country should
go dry, but our experiments have
shown that the benefit has gone only
to boot-leggers. In my district, since
prohibition was introduced illicit
distillation has become a cottage
industry in many families with the
result that, where hitherto one
man used to go to an arrack shop to

drink at present the whole family
including children have learnt to
drink. Our Excise Superintendents

tell us at every District Development
Board meeting how they are unable
to fight it out because the boot-
leggers are having an organised gang
of scouts, spies and so on to prevent
their being detected. Not only that.
Ammonium sulphate, distributed for
our Grow More Food Campaign,
is now TDbeing wused for -catalysing

liguor. It is highly detrimental to
health. At the same time it is a loss
to the G.M.F. Campaign. Medical

opinion is that arrack ecatalysed with
ammonium sulphate is very injurious
to health. So, something should be
done in order to rationalise things.
Another instance: where partial pro-
hibition has been introduced as in
Delhi, people make their purchases
on Mondays and hursdays. They
take it home, and where hitherto one
man used to have it in his club or
Hotel, now other members of his
family also get accustomed to drinks.
It is, therefore, necessary that we
should reconsider this question and
tax distillation and consumption to
a prohibitive extent.

Then about salt tax., I do not say
that salt tax should be revived,
because for years it has been our
fight against salt tax. But I would

point out that since 1947 when duty
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was removed,-only a few salt lessees
huve been getting the benefit. One
or two of my friends here and myself
were on the Salt Board We find
that the removal of sait duttes has
enured only to the benefit of the
contractors, not to the benefit of
consumers,.nor to the benefit of salt
labourers who are suffering from
occupational diseases. A duty of
two annas per maund which 18 now
being coliected 15 practically nothing.
The total cost of production including
this nominal “duty” would be about
six annas and the lessee has a fair
soargin of about 12 annas or 13
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annas per maund and much more ia
abnormal days.

My suggestion is that the Finance
Minister, whatever may be the party
in power, should study the rationali-
sation of these two items and try to
see that the country is not put to a
loss on account of our sentiments
coming in the way.

19-69 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, the
31st May, 1957.
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